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BEFORE THE NATIONAL GREEN TRIBUNAL:
EASTERN ZONE BENCH, KOLKATA.

0.A. NO. /2025
IN THE MATTER OF:
RAJESH KUMAR MOHAPATRA
...APPLICANT
-Versus-
STATE OF ODISHA & ORS ...RESPONDENT
SYNOPSIS

Applicant challenges the illegal and arbitrary action of the
respondents more particularly the Respondent No. 8 in polluting
the environment by establishing the Common Biomedical Waste
Treatment and Disposal Facility in the Balibad locality without
following the guidelines i.e. “Revised Guidelines for common
Bio- Medical Treatment and Disposal Facilities”. Further the
issuance of Environment Clearance (EC) for opening an Common
Biomedical Waste Treatment and Disposal Facility by the
Respondent no. 8 is also bad in also as the same has been issued
without following the guidelines as a result of which the
Respondent No. 8 has established “Common Biomedical Waste
Treatment and Disposal Facility” which is detrimental to the
interest of the environment as well as the local inhabitants causing

serious environmental issues and hazards.
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BEFORE THE NATIONAL GREEN TRIBUNAL:
EASTERN ZONE BENCH, KOLKATA.

0.A. NO. 12025

IN THE MATTER OF:

RAJESH KUMAR MOHAPATRA
...APPLICANT
-Versus-
STATE OF ODISHA & ORS ...RESPONDENT
DATE CHART

23.11.2023: A meeting has held by the respondent no. 2
with regard to the grant of EC to the

(5=

Respondent no. 8.
2. 05.12.2023: Environment clearance was issued in favor of
the respondent no. 8

. 20.08.2024: Representation was filed before respondents

W

with regard to the illegal construction by the

Respondent no. 8
4. 11.02.2025: the Respondent no. 4 issued a letter dated
11.02.2025 vide letter no. 778/PH-BMWM

01/2023 wherein notification for the rates to
be charged from the Health Care Facilities by
the all CBWTFs
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BEFORE THE NATIONAL GREEN TRIBUNAL:

EASTERN ZONE BENCH, KOLKATA.
0.A.NO. /2025

IN THE MATTER OF:

An application Under Section-14 & 18 of National Green

Tribunal Act, 2010.

AND

IN THE MATTER OF:

An application challenging the illegal and arbitrary action of the
respondents more particularly the Respondent No. 8 in polluting
the environment by establishing the Common Biomedical Waste
Treatment and Disposal Facility in the Balibad locality without
following the guidelines i.e. “Revised Guidelines for common
Bio- Medical Treatment and Disposal Facilities”. Further the
issuance of Environment Clearance (EC) for opening an Common
Biomedical Waste Treatment and Disposal Facility by the
Respondent no. 8 is also bad in also as the same has been issued
without following the guidelines as a result of which the
Respondent No. 8 has established “Common Biomedical Waste

Treatment and Disposal Facility” which is detrimental to the




interest of the environment as well as the local inhabitants causing
serious environmental issues and hazards.
AND

IN THE MATTER OF:

An application challenging the action of the Respondents (State
Government) in not -considering the grievances of the petitioner
with regard to the illegal establishment of the Common
Biomedical Waste Treatment and Disposal Facility which have
been established without following the guidelines of the Central
Pollution Control Board and violating the same, hence causing
huge loss and damage to the environment by means of both air
and water.
AND

IN THE MATTER OF:

RAJESH KUMAR MOHAPATRA, aged about 41 years, S/o
Nityanada Mohapatra, resident of at- Baliabad, Soro, Balasore.

PIN- 756045, Email- lambit1997@gmail.com ...APPLICANT

-Versus-
1. STATE OF ODISHA, Represented through it’s Additional

Chief Secretary, Forest, Environment and Climate Change




Department, Secretariat Building, Bhubaneswar-PIN 75100 1,
Email- fesec.or(@nic.in.

2. STATE ENVIRONMENT IMPACT ASSESSMENT
AUTHORITY, ODISHA, represented through its Member
Secretary,S5RF-2/1, Acharya Vihar, Unit IX, OPTCL COLONY,
Bhoi Nagar, Bhubaneswar, Odisha-751022, Email-

seiaaorissa(@gmail.com

3. ODISHA STATE POLLUTION CONTROL BOARD,
represented through its Member Secretary, A/118, Unit- VIII,
Nilakantha Nagar, Bhubaneswar, Pin-75 1012, Email-

membersecretary(@ospcboard.org

4. HEALTH AND FAMILY WELFARE DEPARTMENT,
Government of Odisha represented through its Commissioner-
cum-secretary, at- 2nd Floor, Health Directorate, HOD Building,

Bhubaneswar, Odisha, PIN- 751001, E-mail: orhealth(nic.in

5. THE COLLECTOR-CUM-DISTRICT MAGISTRATE,
BALASORE, Dist-Balasore, Odisha, Pin- 756001, Email-
dm-balasore(@nic.in

6. THE TAHASILDAR, Tehsil- Soro, Dist- Balasore, Odisha,

Pin- 756001, Email-tahsildarsoro@gmail.com.




7. CENTRAL POLLUTION CONTROL BOARD,
represented through its Member Secretary Paribesh Bhawan,
CBD- cum- Office Complex, East Arjun Nagar, Delhi- 110032,

India, Email- mscb.cpcb@nic.in.

8. M/S UTKAL ENVIROCARE, represented through its
Director, Ganesh Prasad Swain at- Mouza- Balibad, Tahasil-

Soro, District- Balasore,Email-sitakantasahoo@gmail.com.

PIN-
750045 .... RESPONDANTS

To
The Hon’ble Chairman and his Lordship’s companion judges of

the said Hon’ble Tribunal.

The humble application filed
by the Applicant named above;

MOST RESPECTFULLY SHEWETH: -

1. An application challenging the illegal and arbitrary action
of the respondents more particularly the Respondent No. 8
in polluting the environment by establishing the Common
Biomedical Waste Treatment and Disposal Facility in the
Balibad locality without following the guidelines i.e.

“Revised Guidelines for common Bio- Medical Treatment




and Disposal Facilities”. Further the issuance of
Environment Clearance (EC) for opening an Common
Biomedical Waste Treatment and Disposal Facility by the
Respondent no. 8 is also bad in also as the same has been
issued without following the guidelines as a result of which
the Respondent No. 8 has established “Common
Biomedical Waste Treatment and Disposal Facility” which
is detrimental to the interest of the environment as well as
the local inhabitants causing serious environmental issues
and hazards.

That the petitioner further challenges the action of the
Respondent (State Government) in not considering the
applications of the petitioner with regard to the illegal
establishment of the Common Biomedical Waste
Treatment and Disposal Facility which have been
establishment without following the guidelines and
violating the same, hence causing huge loss and damage to

the environment and the surrounding nearby.




3. That the address of the present applicant is mentioned
above in the memo of parties for the service of notices of
the present Original Application.

4. Those, the address of the Respondents are given above for
service of notices of the present Original Application.

5.  That the present applicant above named beg to present this
Original Application as against the commencement of
illegally sanction of the Environment Clearance for
establishment of Common Bio-medical Waste Treatment
and Disposal Facilities which have established without
following the norms and guidelines of the Central Pollution
Control Board.

6. FACTS IN BRIEF:

6.1. That the applicant herein is permanent resident of the
state of Odisha, more particularly the villager of Balibad,
Soro, District-Balasore and are being directly affected by
the adverse impacts of illegal establishment of the
Common Bio-medical Waste Treatment and Disposal

Facility (hereinafter referred as CBWTF) by the

Respondent No. 8 in the Dist- Balasore.




6.2. That further it is most humbly submitted here that, the

6.3.

6.4.

said CBWTF has been opened in between the vicinity of
the Baibad Village and adjacent to the land that is used for
the agricultural purpose by the villagers as a result of
which there is a huge environment pollution in the locality
and for which the local inhabitants are facing several
problems.
That it is most humbly submitted here that, the Respondent
no. 8 had submitted for an appliéation for grant of the
Environment Clearance (EC) for setting up of Common
Bio-Medical Waste Treatment & Disposal Facility vide
Proposal No. SIA/OR/INFRA2/418519/2023 at the
applicant’s village and for the same a public hearing was
conducted by the Opp.No.2.

That in the said public hearing several issues were raised.
The major objections which were raised by the public
hearing was related to the production of methane gas,
discharge of effluents from the projects, and it was raised
that the said CBWTF was placed with the close vicinity the

village but unfortunately the public hearing was a mear eye



6.5.

wash as none of the objection were duly considered. It was
also alleged that as the facility is very close to the
residential areas and to the agricultural area hence there is
a huge danger of spreading of hazardous infections due to
the functioning of the CBWTF but even after such
allegations the Respondent didn’t pay any heed to such
allegation. The Copy of the Minutes of the meeting held on
23.112023 and 24.11.2023 by ‘Respondent No. 2 is

annexed here with as ANNEXURE-1.

That in the said Minutes of the meeting under annexure-1,
after raising several allegation against the opening of the
CBWTF, the villagers includiﬁg the applicant has
approached the Respondent to known the status of the
objection but the Respondents did not inform anything
about the objection. Thereafter the applicant came to know
that, due to the high handedness of the Opp Parties, the EC
was granted in favour of the Respondent No. 8 by the
Respondent No. 2 to open the CBWTF without considering
the grievances of the applicant and the villagers. Thereafter

an application under RTI Act was filed seeking intimation




6.6.

regarding the objection and EC. Thereafter the applicant
obtained the copy of the EC. The Copy of the Environment
Clearance Certificate issued by the Respondent No. 2 in

favor of the Respondent No. 8 which the petitioner received

through RTI is annexed herewith as ANNEXURE-2.

That it further most flumbly submitted here that, in the
meanwhile the Respondent no. 4 has also issued a letter
dated 11.02.2025 vide letter no. 778/PH-BMWM-01/2023
wherein notification for the rates to be charged from the
Health Care Facilities by the all CBWTFs has been
published and in the said notification the name of the of
Respondent No. 8 has also been reflected. The Copy of the

letter dated 11.02.2025 is annexed herewith as

ANNEXURE-3.

That it is important to mention here that, as per the
guidelines of Central Pollution Control Board, for
establishment of Common Bio Medical Waste Treatment
and Disposal Facility, it specifically mentions that:-

“xkx 4% 4 CBWTF can be located at a place reasonable

far away from the notified residential and sensitive areas




6.7.
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and should have a buffer distance of preferable 500 m so
that it shall minimal impact on these area.*** **%” The
copy of the guidelines established by the Central Pollution

Control Board is annexed herewith as ANNEXURE-4.

That when the grievances of the petitioners were not dealt
in the public hearing and as no action was taken against the
establishing of the said CBWTF, the applicants along with
several other villagers had also filed
complaint/representation/grievance petition before the
Respondents more particularly the Opp. No 3 by ventilating
their grievances towards the illegal establishment of the
CBWTF in their Village as because such facility not only
violates the guidelines but also have an adverse effect in the
ecological system of the village. But the Respondents no 2
and 3 being hand in gloves with the respondent no. 8 have
been avoiding the grievances of the application, It is
important to mention here that, till date those grievance has
not been dealt in any manner whatsoever. The copy of the
representation/grievance petition is annexed herewith as

ANNXURE-5.
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The applicant has challenged the
above illegal establishment of
CBWTF and also the grant of EC in
favour of the Opp.No.8 on following

amongst other grounds:-

GROUNDS

I For that the instant application being filed U/s 14 under
the Act raising the substantial question wherein the
community at large and the environment is grossly
affected and is coming within the ambit of Section 2 (m)
of the Act. The arbitrary action of the Respondents is
antithesis to the doctrine of public trust as upheld and
laid down by the Hon’ble Supreme Court in a plethora
of judgements.

II. For that the environment as defined U/s 2(a) of
Environment  Protection  Act, 1986  provides
“Environment includes water, air, and land and the inter
relationship which exist among and between water, air,

land and human beings, other living creators, plant,

NOTARY,
.&gc.h 21108/, |
» C\‘ J /
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III.

IV.
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micro-organism and property;” The term environment
as defined above inherently includes climate within its
scope. Hence the present original application which is
being preferred because of the adverse impact of the
impugned action of the respondent for illegal
establishing the CBWTF comes within the ambit and
jurisdiction of this Hon’ble Tribunal.

For that the Common Bio-medical waste Treatment and
Disposal Facilities has been established without
following the due guidelines of the Central Pollution
Control Board as because the same waste management
facility has been established within the close vicinity
(within 500meter) from the residential premises.

For that it is crystal clear that, the Respondent No. 2 has
not followed the guidelines as established by the Central
Pollution control Board and have sanctioned the
Environment Clearance to the Respondent No. 8.

For that the state government is closing its eyes towards

the illegal activities of the Respondent No. 8 for
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VIII.

IX.
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establishing the CBWTF without the being eligible for
the same.

For that the living in pollution free environment is a
fundamental right and which has been recognised by the
Hon’ble Apex court in catena of judgements.

For that the CBWTF has been established within the
prohibited area as per the guidelines established by the
Central Pollution Control Board and distance near to the
Primary health centre, Primary School and temple
which exist within distance of 400-500m. The Copy of
the Photo of the CBWTF established by the Opp Party

No, 8 is annexed herewith as ANNEXURE-6

For that Incinerators at CBWTFs release harmful
pollutants such as dioxins, furans, and particulate
matter, which is severely impacting public health.

For that Effluents from vehicle washing, floor cleaning,
and air pollution control systems is polluting nearby
water bodies. Therefore if not treated properly this will
violates the Water (Prevention and Control of Pollution)

Act, 1974.
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For that due to such illegal establishment there is huge
chance of release of harmful gases like ammonia,
sulphides, methane and carbon dioxide for which the
innocent villagers are suffering a lot.

For that Decomposing bio-waste releases unpleasant
Odors and gases, including methane and other volatile
organic compounds (VOCs), leading to air pollution and
possible health concerns for local residents.

For that, the Improper disposal of wastewater or ash
from incinerators may lead to contamination of
groundwater or surface water sources, endangering

public health

For that the machinery used to process bio-waste, such
as shredders, composters, and trucks, produces high
levels of noise, which disturb residents and affect their
quality of life. Prolonged exposure to noise pollution
can also contribute to stress, sleep disturbances, and
other health problems.

For that the bio-waste management facility receives

improperly segregated waste (for instance, mixing bio-
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waste with other forms of waste like plastics or
chemicals), it will cause cause contamination and
complicate the waste treatment process.

For that CBWTF will destroy the ecology and
environment of the entire area, may spread diseases and
will be detrimental to the health of general public at
large besides affecting the cattle as well as flora and
fauna in the vicinity and will defeat the fundamental
right to live in a clean and pollution free environment

guaranteed under Article 21 of the Constitution of India.

For that under the Indian Constitution, the judiciary has

given a liberal interpretation to Article 21 of the
Constitution of India and included the right to water and
environment under the ambit of Article 21, Article 48,
and Article 51 A(g) of the Constitution of India. Various
judicial ~decisions throughout the history of
Fundamental Rights have paved a way to the broad
concept of Right to Life.

For that article 21 of the Indian Constitution guarantees

to all persons a fundamental right to life. This right to
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XIX.
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life is not confined to mere animal existence but extends
to the right to live with basic human dignity. The
enjoyment of life and its attainments and fulfilment
guaranteed by Article 21 of the constitution embraces
the protection and reservation of the nature's gifts,
without which life cannot be enjoyed. Thus, protection
of environment is not only the duty of the citizens but is
also the obligation of the state and all other state organs
including the courts.

For that The long-term operation of such a facility might
lead to overuse or depletion of local resources, such as
water, which could affect other aspects of the local
economy and environment.

For that if the bio-waste facility is not up to the required
environmental or health standards, it could create a
cycle of environmental degradation and ineffective
waste management, resulting in public dissatisfaction

and health risks.
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For that due to the discharge of the harmful waste water
to the adjacent agriculture land, there is huge probability
of damage of natural ecosystem in a deadly manner.

For that even though the several representations were
filed before the competent authority but no action is

taken yet.

LIMITATION

That there is a continuing cause of action due to the illegal
establishment and running of Common Biomedical Waste
Treatment and Disposal Facility. Hence the present application
is not barred by limitation.

INTERIM PRAYER

The Hon’ble Tribunal while pending disposal of this original
application, may direct the Respondents to stop the illegal
functioning of Common Biomedical Waste Treatment and
Disposal Facility by violating the guidelines prescribed by the

Central Pollution Control Board.
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PRAYER

It is therefore, humbly prayed that this Hon’ble Tribunal may

graciously be pleased to:

A. Issue a direction to the Respondent to stop the illegal
functioning of Common Biomedical Waste Treatment and
Disposal Facility established by the Respondent No. 8 for

violating the guidelines prescribed by the Central Pollution

Control Board.

B. Issue direction for appointment of enquiry committee in order
to do enquiry in to the allegation made in OA and if found
correct then may impose heavy cost and penalty on the
Respondents more particularly Respondent No. 2 for the
environment pollution caused by the Respondent No. 8

C. Issue direction for r:e'v“,q ““}/s.”()r’ts"lz:'r’;:/ironment Clearance
Certificate issued in favour of the Respondent No. 8 for
establishment of Common Biomedical Waste Treatment and
Disposal Facility if found that they have not followed the
guidelines established by Central Pollution Control Board .

D. Fix responsibility on the Respondents i.e. State Government
and the Respondent No. 8 for the environmental loss and
hazard caused by them.

And may pass any other order/orders as this Hon’ble Tribunal
deem fit and proper :

And for this act of kindness the applicant as in duty bound shall
ever pray.

Cuttack By the Applicant through,

t

- Date: 0"(,0«(/15’ (%
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BEFORE THE NATIONAL GREEN TRIBUMbn o o7
EASTERN ZONE BENCH, KOLKATA.

0.A. NO. /2025
IN THE MATTER OF:
RAJESH KUMAR MOHAPATRA
...APPLICANT
-Versus-
STATE OF ODISHA & ORS ...RESPONDENT
-AFFIDAVIT-

) rj \ , RAJESH KUMAR MOHAPATRA, aged about 41 years, S/o

N1tyanada Mohapatra, resident of at- Baliabad, Soro, Balasore,

Odlsha, do hereby solemnly affirm and state as follows:-

" 1. That I am the applicant in the aforesaid Application and I

am swearing the affidavit.

That the facts stated above in this application are true to best

of my knowledge and belief.

ot MO("'QF abVa——

ocute. — eponent
QL: =1 °\€O\J-ZaIIFICATION '

Verified on _04. ou- 2 2""/:_:11 Cuttack that the contents of the
above affidavit are true and correct. No part of it is false and
nothing material has been concealed there from.
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ANNEXURE- 1

AGENDA NO.143.01 =
Proposal No. SIA/OR/INFRAZM2T5282023 !
Date of applicotion 12.09.2023
File No. 42752822 INFRA2-V/09-2023
Project Type Proposal for Vielation ToR
Calegory | B N
| Project/Activity including Schedule No. EB{a) Building & Construction Project
Name of the Project Proposal for grant of Violation ToR for

construction of (LB+GB+G-12) Office
Building and Service Buildings (IT & ITES,
Incubation Center) Over Plot no. <1288 (")
& Khata no-420, Mouza-Patharagadia
Bhubaneswar within the development plan
arca of Special Planning Authority of M/s
Odisha Industrial Infrastructure
Development Corporation (1DCO).

Name of the company/Organization Sri Jitendriva Jyotiprakash
Divisional Head, BCD-1L, IDCO

Location of Project Mouza-Patharagadia Bhubaneswar

ToR Date NA

Name of the Consultan M/s.Visiontek Consultancy Services P
Lid. (Bhubancswur)

Proposal in brief:

I, The highlights of the proposal as ascertained from the application and as revealed from
proceedings/discussion held during the meeting of SEAC/SELAA, are given as under.

(i)

(i}

{1k}

(iv}

(v)

(vi)

This is a proposal for grant of Violation ToR for construction of (LB+GB+G+12) Office
Building and Service Buildings (IT & ITES, Incubation Center) Cver Plot no., -1288 (P)
& Khata no-420, Mouza-Patharagadia Bhubaneswar within the development plan area of
Special Planning Authority of M/s Odisha Industrial Infrastructure Developmen
Corporation (1DCO),

The proposal was considered by the committee to determine the “Terms of Reference
(ToR)™ for undertaking detailed EIA study for the purpose of oblaining environmental
clearance in accordance with the provisions of EIA Notification, 2006 and amendment
thereafter.

This proposal is for Terms of Reference for Environmental Clearnnce of Ms Odisha
Industrial Infrastructure Development Corporation (IDCO) for (LB+GB+G+12) Office
Puilding and Service Buildings (IT & ITES, INCUBATION CENTER) Over Plot no. -
1288 (') & Khata no-420, over an built-up arca 40229.635 Sgm Mouza — Patharagadia,
Bhubaneswar, Khordha District of Sri Jitendriya Jyotiprakash.

Category: This project falls under Category “B”, Project or Activity 8(a) Building and
Construction projects as per ELA Notification dated 14™ Sept, 2006 as its amendments.
The building plan has been approved by Special Planning Authority, IDCO. Letter N
11708 dated 10052022, Approved Built Up Arca = 40229.63 sqm. (as per Special
Planning Authority, IDCO), Approved Layout Plan on dated- 10.05.2022,

Location and connectivity: The proposed development is a (LB+GB+G+12) mulu
storied office building and service building (B+G+2) within the development plan area of
special planning authority, IDCO. The site is located hack side 1o the local landmarks ol
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Minutes of 143" Meeting of SEIAA, Odisha held on 23.11.2023 & 24.11.2023
" -
w3
AN Shikharchandi hill. Total land required for this proposed project is 1444727 sym (3.57
1 Acre). The proposed construction will be over Plot no-1288, Khata no- 420 a1 Mouza -
! : Pathargadia, Tahasil - Bhubaneswar, PS- Chandaka no. 40, Dist- Khordha, Odisha
Ay bounded by Latitude 20 21"16.26™ and Longitude 854802 83"E. Nearest NH/ Highway
‘}." is NH <16 at a distance from (SE); Nearest Railway Station is Bhubaneswar Railway

Station is 1.7 K m (E); Nearest Airport is Biju Parenaik Airport, BBSR-10.30 km (SSW)
(vil)  As per the BDA revised Master Plan, project site is carmarked in SEZ (Special Economic
Zone) rone where Commercial [T/Ofice Establishments are permitted.
(vt} Present status of construction:

Area Statement (Main Building) (A1);-
51. No.[Floor Name |Floor To Be Used  |Gross Plinth Area In Sq. Mir.
Front Tower|Rear Front Rear From Work Work  Yet
Tower |Tower |Tower [Towers [completed 1o be
Rear wo far Completed
Tower
Lower
il Basement Parking  |Parking - - 12815 All Nil
Upper
i} |[Bascment Parking Parking - - |2B43 All Nil
Cafcteria &|Service
i) |Ground Floor [Conference |Floor 1024 1343.7 J2367.7 All Mil
ivl |1®Floor Office Parking |1024 1395.7 [2419.7 Structure |Fit-out
v)  |3™ Floor Oifice Parking |1024 1395.7 [2419.7 Do Fit-out
vi) |3 Floor OfMice Parking |967.8 13957 |2161.5 Do Fit-out
vii} |4™ Floor Office Office 106955 [13195.7 |24652% Do Fit-out
viti) [5® Floor Office Office |1069.55 (13957 |24652% [Do Fit-out
ix) |6" Floor Office Office |1069.858 [11087 |246582% Do Fit-out
x) |7 Floor Office OMlice |1069.55 [1305.7 |2465.2% Do Fit-onuat
xil  |8™ Floor Office Office  [1069.55 |1105.7 |2465.2% Do Fit-out
xii) |9 Floor Office Office [I069.55 |1395.7 246528 D Fit-out
xiii) |10™ Floor Office Office 112578 1478  |2600.75 Do Fit-out
xiv) 11" Floor Office Office 1125758 |1478 260075 [ Fit-out
xv) |12™ Floor OiTice OfMice [1125.75 1478 260075 [ Fit-oun
Tiotal Area 13834.35 |18310 |17845.3)
Area Staternent (Main Building) (A1):-
Floor To Be Used  |Gross Plinth Area In Sq. Mir,
Front Waork Work Yet to be
Floor Front  |Rear Fromt  |Rear [Towers completed |Completed
51, No.[Name Tower |Tower Tower  |[Tower |Rear Tower [so far
Arca Statement {Service Building) ( A2)
Lower
avi) |Basement [STP 21522 All Ml
Upper Operation
xvil) [Rasement [Area 291 All Nil
Ground G ., Panel
xviif)|Floor Transformer |356.8 All Nil
xix) |Ist Floor |Panel Room |3166.8 All Ml
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= )

;? ".’.:‘fﬂqstes of 143" Meeting of SEIAA, Odisha held on 23.11.2023 & 24.11.2023
¥ e 1y | ¥

,“! J.'-;:& v
43 JiiHTou Krea 1275.8 |
S Arer Matement (Fire Pump Room) [ A3)
}alp |Basement |Pump Room [193 All Nil
T Giround
wxi) (Floor Pane Room  |36.56 All Nil
Tital Area 22956
Area Statement (Vehicular Bamp) (A4)
Two Nos. Vehicular

Ramp In Rear Tower 237.98
From Ground To Lower Sgm
xxii) | Hasement Each [473.%%6 All il

Two Nos, Vehicular
Ramp In Fromt Tower
From Ground To Upper

xxiii )| Basement 137.67+57.87 195 54 All Nil
Total Area 671.5
Arca Statementi Car Lift Well) (AS)
xxiv}|2 Nos. Of Car Lift In Rear Tower Each 60,72 Complete |A car it WIP
33 a car lift
Sqm. work
xxv) [Connecting Woy From Car Lift Well To]Each 145.74 All A car lift WIP

Building Provided At 1%, 2™& 3" Floor|24.29
Level For Both Cart Lift Well Side (Total | Sqgm.

6 Noi )
Total Area 206.46
Grand Total Bilt-Up Area 40229.63

(ix) Water requirement; Total Water requirement is 142 KLD (Fresh water ¢ Flushing
water), Total domestic water requirement is 64 KL, Total flushing water requirement is
78 KLD. Wastewater gencration from entire official building is 128 KLD and STP
Capacity is 150 KLD with INDION FMR Technology. Source of water is through
Provision by IDCO for supply water! ground water (stand by)

Water Calculation
Sl Total Domesti | Flushin Wastewater
hu Particulars Units Quantity Of ; A lotal Genen
' ; i E neration
Occupancy
Office Area
MTice af two
a) | Employees @ 1 |towers 2660 £3200 HHS00 119700 | 107730
person/ 10 sqm | 26536.4
sgm
b} | Food Court Scats 304 6000 4504) 10500  |9450
Visitors G 10%%
¢) |of total office NS 165 1325 2650 3975 5775
emplovess
gy |Maintenance |y 170 3400  |4250  |7650  |6885
Stafl 2 ) '
TOTAL 1398 H3IUS TT900 141825 1276425
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Pl 64 KLD |78 LD | D 128D
wiw' | a * ix)  Rainwater harvesting details: Surface runoff from road. paved area and green belt area
o (14 cum'hr) has collected by a recharge pit having capacity of 4 cum. Total no. of Rain
Water Harvesting Pit are 11 in numbers.

(xi)  Parking Proposed: Towl porking roquinred b 1061458 sqm (4076 FAR arca). Total porking
provickad is 10ER0.00 scpm (open parking- 1042 sgm and cover parking- 9838 sqm) and totd 440 ECS
hees been provaded (inchuding 106 of visitor parking).

LOCATION | AREA | NO. OF | Type of | ARE | Tota | Type of | AREA | NO. OF | Tota
IN SOM | ECS vehicle |A in|l vehicle [inSgm | ECS |
Sqm | NO. NO.
OF OF
ECS ECS
(2835|886 [dwhecler |2560 [80  |awhecter 275 [4s:83333 46
el 284596 (889  [dwheeler [2560 [80  [2whecler [28596 [47.66 |48
BASEMENT |77 L — " . '
1* FLOOR [13935.7 69 8 awheeler [1200 |60 Jwheeler |195.7 3161667 |33
2PFLOOR _[1395.7  |69.8 dwheeler [1200 |61 |2wheeler |195.7  |32.61667 [33
IFLOOR 13957 |69.8 dwheeler | 1200 |62 2wheeler [195.7 I 61667 |33
COVERED
PARKING G86R.06 |3B69 dwheeler [R720 (343 |2wheeler [1148.06 1913433 | 193
AREA
OPFEN
PARKING  [1042 52.) dwheeler |00 [40 | 2wheeler [242 40.33333 |40
AREA
TOTAL
PARKING
PROVIDED |10910.06 [439.0 dwheeler (9520 (383 [2wheeler [1390.06 (231.6767 (233
INCLUDING
VISITORS
TOTAL
PARKING
for DED 10819.084 |195.0865 |4wbeeler (8568 [344.7 1251.054 |208.509 |209.3
EMPLOYEE
d
Visitors
Parking (10%
OF TOTAL [109]1.006 [43 8985 [dwhecler |952 3BT |2wheeler [139.006 [21.16767 [233
PARKING
AREA)

(xii) Power Requirement:During the operational phase (100% Completion) of the project,
power requirement will be around 2801 KW, The power will be entirely supplied by 11
KV source of CESU of GRIDCO, Odisha. The maximum demand of phase | and 11 taken
together is 2801 KW. Considering a power factor of 0.9 the maximum demand works out
w 3112 KVA. To mect the load and 1o ensure uninterrupted service, it the scheme
provides for 3 Nos 1600 KVA transformers and 3 Nos, 1500 KV A prime power D sets.
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MSW (Municipal Solid Waste) 0.640 T/day, The 1otal biodegradable solid waste will be
(1,380 T/day and the total non-biodegradable solid waste will be 0,260 T/day. It will be
collected in different coloured bins. Proper wasie management practices shall be adopted
during collection, storage and disposal of solid waste and construction and demolition

f/ B v

{j 1 hf‘i ) Etiii) Solid waste generation: The solid waste generated from the project will mainly be around
1 L
| S _J

wasle generated.
Description '\ Weight ' Disposal |
Organic Solid Waste | 3802 kgiday | Converted to compost |
Inorganic Waste 260 kg/day Authorized Recyclers
F-waste $00 kg/year Authorized Recyclers
STP Sludge  Skgiday | Manure for landscaping area
Hazardous VWaste 1000 Litres Authorized Disposal Agency

(xiv) Greenbelt: the total green arca developed is 3113 sqm. A greenbelt of native plant species

has been developed. Total green area measures 3113 m* (approx. 21.5 % of the net plot
area), Trees like Plumeria alba Plumeria rubra, Scotch Pine Topiary amd Livistona palm
ete. and flowering and omamental plants have been proposed o be planted inside the

premises.

(xv) Project cost: Total estimated cost of the proposed project is Rs.157.16 Crores.
(xvi) Violation Details: The Proponent has already constructed the office building and service

buildings (IT & ITES, Incubation Center) without obtaining the Environmental Clearance.

(xvii] Fnvironmen! Consultant: The Environment consultant M/s Visiontek Consultancy

Services Pvi. Lid, (Bhubaneswar) along with the proponent made a presentation on the
proposal before the Committee.

(xviit) Any deficiencies/omission have been noticed in the above documents-Nil

-
-

(1)

(1)

(k)

Whether SEAC recommended the proposal — The proposal was placed in the SEAC meeting
held on 18,10.2023 and the SEAC observed that the proponent has already constructed the projec
without obtaining Environmental Clearance as per EIA Notification 14® Sept. 2006 and
amendment thereafter, The SEAC, after detailed deliberations on the proposal in terms of the
provisions of the MoEF&RCC, Gowvt, of India Notification dated 14th March, 2017, confirmed the
case 1o be of violation of the E1A Notification, 2006 and recommended for issuing Standard Term
of Reference as per Annexure - A along with the following specific Term of Reference for
undertaking EIA and preparation of Environmental Management Plan (EMP):

The State Government to take action against the project proponent under the provisions of section
19 of the Environment (Protection) Act, 1986, and further no Consent to Operate 1o be issued till
the project is granted Environmental Clearance.

The project proponent shall be required to submit a Bank Guaruntee equivalent to the amount of
remediation plan and natural and community resource augmentation plan with the SPCB prior to
the grant of Environmental Clearance, The quantum shall be recommended by the SEAC and
finalized by the regulatory authority ie. SEIAA, Odisha. The bank guarantee shall be released
after sucecssful implementation of the EMP, followed by recommendations of the SEAC and
approval of the regulatory authority i.e. SEIAA, Odisha.

Asscssment of ecological damage with respect to air, water, land and other environmerital
aitributes. The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment ( Protection) Act, 1986, or an environmental laboratory aceredited
by NADL, or a laboratory of & Council of Scicntific and Industrial Research (CSIR) institution
working in the field of environment.
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i Preparation of EMP comprising remediation plan and natural and community tesouree
| } nugmentation plan corresponding to the ecological damage assessed and cconomic benefits
;). derived due to vialation.
¥ The remediation plan and the natural and community resource augmentation plan to be preparned
pe as an independent chapter in the EIA report by the aceredited consultants.
(vi) The proponent shall pay the penalty for such violation as per SoP for violation issued vide OM
F No. 22-2172020/1A. 11, did. 07.07.2021 of MoEF & CC, Govt. of India.

(vii) Fire disaster management plan specially designed for topmost floors with demiled note on
hydrant system pump and water slorage,

(vii) Detailed caleulation of renewable encrgy/solar energy along with roof top solar plan Lyvour.

(ix}  Clear site layout showing all features of the project and distance from road.

(x)  Traffic Study Report to be submitted and vetted from repute institute.

(8} Structural Stability certificate from appropriate authority as per regulatory authonty guidelines
be submitted and vetted from repute institute.

(1) Detailed caleulation of Rain Water Harvesting and Layout showing Rainwater Harvesting pits.

(xiii) Layout map showing the treated water fallout to nearest drain and ir's distance.

(xiv) Layout of internal dralnage map and their fallout to external public drain.

(xv)  Copy of permission of the concerned authority of the drain / sewer to discharge the treated water
from project to the nearby drain.

(xvi) Reduce discharge of treated water to drain by planting more trees.

(xvi1) The greenbelt 1o be provided along the outer periphery of the plot along the boundary the spacing
maybe reduced to 2m x 2m to accommodate more trees and should be planted on a hierarchical
pattern.

(xviii) The concept of vertical garden may also be considercd apan from landscaping, potted plants,
Parks & Gardens,

{xix) The water Treatment Plant, Waste Water Treatment Plant, STP, DG set’s location 1o be marked
in the layout plan.

(xx)  Adequate overhead portable water tank to be provided as per the norms apart from Treated Waste

Water tank for use in dual plumbing system for the lush in the toilew

(xx1) To submit Sabik RoR with Kisam and Hal RoR with Kisam 1o rule out imvolvement of Forest

and DLC land in the project.
(xxii) For parking of various types of vehicle adequate provision of basement, Stilt, Open area and
Mechanical parking may be considered.
(xxiii) Provision of lift with ventilation, lighting and AC from lowest basemenit 1o termace roof top to be
provided.
(xxiv) Efforts for Energy Conservation in the project as per Bureau of Encrgy Conservation in line with
Energy Conservation Act, 2003 to be submitted for the project.
(xxv) Disaster Management Plan for the project may be prepared and submitied as per Disaster
Management Act, 2005,
(xxvi) Indicate the system of Storm Water Drainage, Rainwater Harvesting System and Recharge Well.
(xxvit) Copy of permission obtained from the CGWA for drawl of ground water,
(xxviii)Detailed notes on water flow meters proposed for monitoring of water consumption under
different heads.
{xxix) Details on drinage network of the site, drainage connection, permission 1o discharge treated
waste water and copy of water halance during the monsoon.
(xxx) Details of STP proposed incorporating the treatment system such as UV, filtration and
chlorination facility in iL
(xxxi) Copy of revised lay out clearly demarking the parking area along with the open parking space.
(xxxii) Zone-3 has been shown as green belt arca whercas the same has been indicated as re-

ereationLawn arca. Therefore, the proponent shall rectify the same while appl ving for EC.
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43 "EE! %iﬁ,;:nded layout of the fire comdor.
Lo L 21{3xxiv) The proponent shall justify the violation that is why there is delay in applying for EC.
h: — Tm‘}'(.'npv of the certificate from the concerned DFO regarding distance of the site from Chandaka.
wni4=to* and Nandankanan Sanctuary and its Eco-Sensitive Zone.
(xxxvi)Project proponent has mentioned about Incubation Centre. Project proponent should provide
detalls of incubation centre, ie. types of incubation and related infrastructure. If biological

incubation there are several environmental implications on it

B Decision of Authority: Approved
Afer detailed deliberation in the matter, the authority decided to issue ToR (both standard and specific

conditions) for E1A studies along with Public Hearing.

APPROVED BY
r paar=
D__ _-'III gy L .
th;h:[_.__ SEIAA MemBerf SETAA Chalrman, SEIAA
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A%3, /3 M Proposal No, SIAORMINA0I6092023
== 24 | Date of application 07.08.2021
I_-f-; File no. SEIAA-1362/02-2021
Project Type Proposal for Amendment of EC based |
replenishment study report of sand

Category B2
Project/Activity including Schedule No. 1{a) Mining of minerals
Name of the Project Proposal for Amendment of EC of Galadari

Devi River Sand Quarry over an area of
10,00 acres or 4.04 hectares in village
Galadari  under Naugson Tohasil in
Jagatsinghpur District Odisha

Name of the company/Organization Sri Akshava Mohanty
Location of Project village Galadari under Naugaon Tahasil in
Jagatsinghpur District Odisha
ToR Date NIA
| | Name of the Consultant MN/A
I, Eroposal in brief:

(1) The highlights of the proposal as ascertained from the application and as revealed from
proceedings/discussion held during the mecting of SEAC/SEIAA, are given as under.

(i)  Thisis a proposal for amendment of EC of Galadari Devi River Sand Quamry over an arca of
10,00 acres or 4.04 hectares in village Galadari under Naugaon Tahasil in Jagatsi nghpur District
Odisha.

(iif)  The project proponent has obtained EC from SEIAA, Odisha vide EC letter no. 2176'SEFIAA
dated 10.08.2021 for Galadari Devi River Sand Quarry over an area of 10.00 scres or 4.04
hectares in village Galadari under Naugaon Tahasil in Jagatsinghpur District Odisha,

(iv)  During EC application the PI* has submitted required documents along with mining plan where
it is mentioned that mincable reserve of the proposed sand was 81000 cum with depth of sand
deposition was 2.8 meter and proposed for annual extraction-9720 cum.

(v} The SEIAA also granted EC for 1" vear production 9500 cum with depth of mining 0.75 meter,

(vi)}  There is an EC conditions point no. 9.1 to 9.2 in page no., 03 that “Pending carrying out of the
study & submission of the report, this clearance is being granted in an adhoe manner and is liable
to be revoked afier one year e after 15% October 2022 if sarisfactory replenishment study repont
is not submitted.”

(vii)  The PP has submitted EC compliance report and mentioned that 6469 cum sand already extracted
from the source for the 1" year lease period 21.04.2022 1o 04.01.2023.

(viii) Now, the PP has submitted amendment of EC application and submitted replenishment study
report by RQP Sri Pravat Sahoo with mentioned that pre-monsoon mineahle reserve is 9820 cum
and past-monsoon reserve is 4371.5 and quantity of material replenished is 26229 cum and 2%
year proposed production is 2622.9 ¢um.

ix) Any deficiencies'omission have been noticed in the above documents-Nil
2. Whether SEAC recommended the proposal — The proposal was placed in SEAC meeting held on 2™,
T, 8™ & 11® Sept, 2023 and after detailed discussion, the SEAC observations the following-

(1} Pre-monsoon study date and method is mentioned differently at different places in the study
report (B.6.22 at some places and 15.7 22 at other places. Also, methodology is mentioned as
Volumetric method at some places and Drone survey at other places. )
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Ui | 1 As per estimation of reserve there is net loss of sand from 5892 cum in pre monsoon period to
| (i) o, A622.9 cum In post monsoon period with comesponding hight reducing from 1 meter in pre
T :,"‘ monsoon 1o 0.7 meter in post monsoon. Therefore, this case is not recommended,

3 the froposal was placed in 140 meeting of SEIAA held on 26.10.2023 & 27.10.2023 and after detailed
deliberation in the matter, the Authority accepted the recommendation of SEAC that there is net loss of
sand as per replenishment of study. lence, the SELAA rejecting the replenishment study report. The PP is
required to submit revised replenishment study report keeping in view of the observation of SEAC and
submit the ARSS report through ORSAC empanel agency.

4. The PP submitted revised ARRS rcport again

Decision of Authority: Rejected

The Auhority perused the revised ARRS study submitted by the PP vide their letter dr. 17.11.2023 and

ohserved that the PRORSAC empanelled agency has taken the same set up data which has already been

rejected by SEAC. In the absence of any new sct of data, the ARRS report is not acceptable. Accordingly, the

application for amendment of EC is rejecied. .

APPROVED BY

b P

lrl.
- [
Mmﬁi’.ﬁlu Chairman, SEIAA
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Project Tvpe Proposal for EC
Category L)}
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Project/Activity including Schedule No,

I{a) Mining of minerals

Name of the Project

Proposal for grant of EC for Baitanimi River Sand Bed
over an area of 1047 ascres or 8.284 Ha Anandapur
Village, Tehsil - Anandapur, Dist- Keonjhar, Odisha

Name of the company/Organization

Sri Manas Kumar Barik
S'o-Gouranga Chandra Barik
Al-Bangaon, Po-Bailo, Dist-Keonjhar

(i}
(i)

(v}

(iv)

(v)
(vi)

(vi)

(wiii)
{ix)
(x)
(xi)
(xii)
(i)
(xiv)
(Xv)
{xwi)

[xvii)
(xviii)

Location of Project mouza- Anandapur under Anandapur Tahsil of Keonjhar
district, Odisha
ToR Date 01.02.2021
Name of the Consultant EHS 360 Consultant. Ashok Nagar, Chennal |
Proposal in brief:

The highlights of the proposal as ascerained from the application and as revealed from
proceedings/discussion held during the meeting of SEAC/SEIAA, are given as under.

This is a proposal for mining of sand from Baitarini Sand Bed, Panchupally over an arca of
5.058 ha at mouza - Panchupally under Anandapur Tahsil of Keonjhar district, Odisha.
The mining arca is a part of Survey of India Toposheet No. F45 (/4 bounded by Latitude:
21%09'51.807 N 10 21°10°1.30" N and Longitude: 86°11°30.60™ E 1o 86°1 1'44.90" E.

The mining lease is an identified sairat source in the DSR. The Baitarini Sand Bed.
Anandapur sairat source will be leased out under the OMMC Rules, 2016 by Tahasildar,
Anandapur o the successful bidder (lessee) on the basis of public auction for a lease period
of 5 yvears.

Documents submitted: -Form-1, PFR, checklist, Mining Man and approval letter, DSR,
Village sheet, Cluster centificate from Tahasildar, topo map etc.

Distance from nearest sanctuary/ESZ- Chandaka W1.S-37.0km

Whether the lease area coming in DLC report-N/A

Whether submitted scrutiny-Yes, of Rs. 2000/ vide e-Challan Ref. No. 3120059173 dated
04.10.2022.

Whether submitted KML file-Yes

Whether the lease area reflecting in DSR-Yes

Method of mining-Manual

River-Baitarani, Depth of sand deposition«1.0 meter

Distance from nearest road bridge-2.4 km, village -0.70 km,

Whether it is pan of cluster - No

Whether EC obtained earlier- No

Date of approval of mining plan- Joint Director of Geology, Keonjhar on dated 30.07,2020,
Production capacity per annum-10368 cum/annum (max.), total production in § vears
period-51840 cum, Geological reserve-125780 cum and Mineable reserve-51840 cum.
Proposed mining depth as per approved mining plan- 1,0 meter

Category: As per the EIA Notification, 2006 and its subsequent amendments, this project
falls in category B1 under Schedule of activity 1(a)- Mining of Minerals.

10
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b
| ix) This proposal is for environmental elearance for Baitarini Sand Bed, Anandapur over an
| f area of 20.47 ncres (8.284 ha) is in Village- Anandapur, Tahasil - Anandapur, in district
r

Keonjhar of $ri Manas Kumar Barik.

of Minerals in the EIA notification, 2006 and its subsequent amendments.

{xxi) The Mining plan has been approved for a period 2020-21 1o 2024-25 by The Joint Director
of Geology, Keonjhar. Vide letter no - 2390/CE, dated 30,07.2020 in favour of Tahsildar,
Anandapur,

(xxii) The lease was granted 1o Mr. Manas Kumar Barik being the successiul bidder for tenure
of 5{Five) vears from the date on which this executed deed is registered.

(xxiii) Mining lease is a running mine identified saimt source in the DSR page no 4, §1 No. 34,
pnnexure |1

{xxiv) Public hearing details: Public heanng was conducted on 22062022 at wvillage
Anandapur, Keonjhar district. Issues raised during the public hearing were selling of sand
with appropriate price, regular maintenance & monitor of transporting vehicles, PM Indra
Aswas & Biju Pucca Ghar beneficiaries shall get sand at reasonable price, protection of
dam road & demarcate the area of lease, employment of labour class in sand mining. Budget
carmarked for action plan of public hearing amounts to § lakhs.

(xxv) TOR details: Terms of Reference (ToRs) was issued by SEIAA vide letter no. 241/SEIAA
dated 01.02.2021.

{xxvi] Location and connectivity: The proposed lease arca of Baitarani River sand bed quarry
situated at village Anandapur, Tahasil- Anandapur, District - Keonjhar. The lease area is
urider reference featured in the Survey of India Topo sheet no, 73K/4 is on Khata No. 1281,
Plot No.3377, Kissam- Nadi, The geo coordinates of the lease urca is 21*12'53.78"N
R6°0T07.37°E 21°12'58.897N B6"0T'02.63" E. The proposed arca is located 6,37 km from
District Headquarters Keonjhar and 150 Km from State Capital Bhubaneswar. Nearest
railway station is at Tingripal railway station at an distance of 25.0Km. The lease area can
be approached from National Highway NH-215(Gumla-Barkote] is at 0.7 Km away from
the ML area. State Highway $H-53 (Banarpal-Fallahara) is 1.0 km away | Aerial Distance).
Wearest Airport is Bhubaneswar Airport which is at 130km. The area over B284 haisa
non-forest Govt. land of Nadi kissam, having ground clevation of 35 mRL River bridge is
at 1.8 km away and river embankment is 1km away from the proposed lease area

(xxvil) Topography and drainage: The general topography of the aren around the mine sile is
general plan agricultural land along the river. The area constitutes almost alluvial plain
without any conspicuous topographical features and forms a part of the vast Indo-Cangetic
plain. The proposed arca is undulating. The fow rate of the river varies with the quantity of
precipitation in the catchment area.

(xxviii) Replenishment report: Considering all the mining constrains, the volume of sand
available during pre and post monsoon survey in safe workable area is computed. It is
estimated that during pre-monsoon and post-monsoon, the sand available in safe workable
area is 14573.22cum and 9904.618cum respectively, The volume of sand available during
post mensoon survey around 9904.618 m3 which can be treated safe volume to be extracted.
Since us per guidelines 60% of extractable sand Le.5942.77m" may be allowed to extract,
further permits may be decided by SEIAA, Odisha.

(xxin) Reserves: As estimated, geological reserve of sund s 125780¢cum and mincable resenve is
S1B40cum,

{xxx) Mining method: The open cast manual method and transportation through dumpers and
tractors will be carried. No mining activity will be undertoken during the monsoon season,
No drilling & blasting will be performed for production requirement. The bench height will

11
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» be Im and width will be along the base of deposit. There will be no under cuttings or over

4 hangs. The average thickness of the deposit is 2m.

! alxxxi) Water requirement: Water requirement for the project is SKLD for domestic, plantation
# & dust suppression which will be sourced from Govt sources of water.

(xxxii) Power requirement: The power required for the office is minimal, shall be taken from the
General Electric supply of the area. However, if required for lighting in the project aren at
night power will be sourced from State Grid and for same it is estimate a5 1.0 KVA.

(xxxiii) Baseline study: Bascline studies was carried out during period March 2021 to May 2021,
PMI0 ranges within 65-37 pg'm’, PM2.5 ranges within 45.0-20ug/m®, SOq ranges within
6.4-4.0 pp'm® & NOx ranges within 13.2-9.0 pg/m". In Industrial areas davtime noise levels
were about $0.3 dB (A) and 42.3 dB (A) during night time, which is within prescribed limit
by CPCB (75 dB (A) Day time & 70 dB (A) Night time), In residential areas davtime noisc
levels varied from 46.6dB (A) 10 55.3 dB (A) and night time noise levels varied from 42.3
dB (A} to 30.2dB (A) across the sampling stations, Surface water analysis showed the pH
value ranging from 6.8 to 7.2 and within the limits (6.5 — 8.5) of 1S 2296:1992. The sulphate
content in the collected surface water ranges 3.2 mg/l to 4.0 mg/l. The chloride content in
the collected surface water sample ranges from 9.5 mp/ to 11,0 mg'l. DO of the collected
surface water sample ranges from 6.0 mg/1 to 7.0 mgA1. BOD of the collected surface water
sample ranges from 1.4 mg/ to 1.8 mg/1. The ground water results of the study area indicate
that the pH range varies between 6.6 and 7.4, [t is observed that the pil range is within the
limit of IS 10500:2012. The acceptable limit of the chloride content is 250 mg] and
permissible limit is 1000 mg/l. The chloride content in the ground water for study area
ranges between 9 mgf - 10.5 mg/l It is observed that all are well within the permissible
limit of 1S 10500:2012. The desirable limit of the sulphate content is 200 mg/1 and
permissible limit is 400 mg/1. The sulphate content of the ground water of the study arca
varies between 23mg/l - 3.1 mg/l. It is observed that all the samples are within the
permissible limit of 1S 10500; 2012.

(exxiv)Greenbelt: It is proposed to plant $0 Nos. per year of native species along with some frui
bearing and medicinal trees during the plan period and o budget of Re 0.6 Lakh for
plantation is given in EMP. Common species to be planted are Neem, Peepal, Mango,
Shisham, Sinsh, Babool, Chakunda.

(xxxv) Manpower requirement: [n the mine for total production of 10368 Cum/Annum of River
Sand 16 nos, of person are to be employved daily.

{xxxvi)Project cost: The estimated cost of project is 50 Lakhs. EMP capital cost of the project is
11.0 Lakhs and recurring cost is 4.50Lakhs/Annurm.

(xxxvii)Environment Consultant; The Environment consultant M/s EHS 360 Labs Private
Limited, Chennal along with the proponent made a presentation on the proposal before the
Committee on 03.03 2023,

(xxxviii) The proposal was placed in the SEAC meeting held on 10.05.2023 and after
detailed discussion, the SEAC decided 1o reject the replenishment studies as follows:

(1) In view of net loss of sand as per replenishment study submined sand mining canriot
be allowed at present. PP may submit next replenishment study. as due. to consider the
proposal,

(xxxix) The proposal was placed in 125" SEIAA mesting held on28,06.2023 and afier detailed
deliberations, the Authority decided to reject the proposal as SEAC reject the proposal
with view that there is niet loss of sand with comparison of presmonsoon, post-monsson data
as per replenishment study report submitted by PP for which sand mining cannot be allowed
at present. PP may ask to apply afresh with replenishment study report for further
considerntion.

12
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‘l'ﬂ l} 0 Accordingly, the PP has submined fresh proposal for EC with fresh replenishment study
ge), | y /<8  meport through ORSAL agency and mentioned that the pre-monsoon reserve is 14573.22
‘L‘E. f__‘ o & cum and post-monsoon reserve is 2574548 com and estimated sand replenished is 385437
':_’W cum and the same replenished quantity is proposed for 1% year production as this is a fresh

quarnTy.
(i)  Any deficiencies/omission have been noticed in the above documents- Nil

3. Wheiher SEAC recommended the proposal = The proposal was placed in the SEAC meeting held

on 31.07.2023 and after detailed discussion, the SEAC decided as follows;

il The lessec indicated in the compliance furnished that they have conducted Post Monsson Study in
the manth of June. Post monsoon study of June month cannot be considered for undenaking
mining. Hence, replenishment study report is rojected.

i) In view of net loss of sand and unsatisfactory revised replenishment report, this proposal is not
asccepted and it is recommended to return the praposal 1o SEIAA to take further action.

3. The proposal was placed in the 134® meeting of SEIAA held on 07.09.2023 & 08.9.2023 and after
detailed deliberations, the Authority agreed to the recommendation of SEAC and decided that the PP
is required 1o submit the replenishment study repont of sand through ORSAC empanelled agency
afresh for further considerstion of this proposal for EC.

4. Now, the PP has submitted fresh ARRS study report as per EDS raised by SELIAA, Odisha

Decision of Authority: Referred to SEAC
The Authority observed that the PP has now submitted revised ARRS through ORSAC empanelled agency
by considering the data of 011.06.2023 as pre-monsoon survey and submitting data of 01.11.2023 as post-
monsoon survey. After detailed deliberation the Authority decided that the case is referred to SEAC for
further re-examination.

APPROVED BY
"ﬁ alK
g% cll, L!{‘-'—a"if
Member Secpetary, SEIAA Member, HEIAA Chairman, SEIAA
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Ji W b | AGENDA NO.143.04
L sl 12 || Proposal Mo, SIADRMIN/421 5452023
W =) 4 |[Date of application 23.04.2022
“wgiiph g4 |[FileNo. 421545/916-MINR2D4-2023
bt i || Project Type Propesal for EC
Category p2
| Project/Activity including Schedule No, lia) Mining of minerals
Name of the Project Proposal for grant of EC for Dangasorada
Stone Quarry over an area of K.00 Acers or
3.23 Ha having Khata No. 51 Plot No, 253/]
in the willage Dangasorads, Tahasil
Chandrapur in district Rayagada
Name of the company/Organization Sn Kishore Chandra Harichandan
Main Road, Dangasorada Muniguda Odisha
Rayagada 765020
Location of Project village Dangasorada, Tahasil Chandrapur in
district Rayagada, State Odisha
ToR Date N/A
Name of the Consultant NIA
Proposal in brief:

}. The highlights of the proposal as ascertained from the application and as revealed from
proceedings/discussion held during the meeting of SEAC/SELAA, are given as under,

i1) This is a proposal for mining of Stone from Dangasornda Stone Cuarry over an area of .00 Acers
or 3.23 Ha having Khata No, 51 Plot No. 253/ in the village Dangasornda, Tahasil Chandrapur
in district Rayagada, State Odishn.

(i) The mining area is a part of Survey of India Toposheet No, E44F10, and the lease area bounded
by Latitude: 19°35°44.34°N 10 19°35°54,92"N 10 20°01°43.50" N and Longinude: §3°39'24, 32"
Eto B3%39"15.18"E.

() The mining lease is an identified sairat source in the DSR. The Dangasorada Stone Quarry sairat
source will be leased out under the OMMC Rules, 2016 by Tahasildar, Chandrapur to the
successful bidder (lessee) on the basis of public auction for a lease period of § years.

(v} Documents submitted: -Form-1, DLL.C, PFR, checklist, Mining Plan and approval letier, DSR,
Village sheet, Cluster certificate from Tahasildar, topo map etc.

(v)  Whether submitted KML file of the lease arca-Yes

(vi)  Whether submitted scrutiny fee-Yes of Rs. 1000/~ vide e-Challan Rel. No. 359F BICORT du.
09.03.2023.

(vil)  Distance from nearest sanctuary/ESZ- Karlapat WLS-69.0 Km

(viii) Whether the lease area coming in DLC report-No, as certifled by Tahasildar, Chandrapur vide
letter no. Nil dated 27.02.2023

(ix)  Whether the lease area reflecting in DSR-Yes but the DSR is not approved as per Hon'ble
Supreme Count order dated 10.11.2021

(x)  Method of mining-Semi-mechanized and blasting will be involved,

(xi)  Distance from nearest road bridge—4.5 km, village road -0.50 km

(xii)  Whether it is part of cluster —No

{xiii) Whether EC obtained earlicr-no clear but as per KML file quarry operated earlier. The PP has
mentioned in checklist that EC obtained earlier.

(xivl Date of approval of mining plan- the Joint Dircctor of Geology, Zonal Survey, Koraput on
29.09.2022.

14
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‘15. v 'E}Muﬂinn capacity per annum-15034 cum/annum (max.), total production in § years period-
el OIS0 /8170 cum, Geological reserve-657530 cum and Mincable reserve-372111 cum.
L \il* Mhether the DSR has been prepared as per the MoEF& CC, Gowt. of India Notification S.0.

""1 '_'r:_ o4~ 3611(E) dated 25.07.2018, Sustainable sand mining guidelines-2016 and Enforcement &
N Monitoring Guideline for sand mining-2020- No
(xvii) EMP budget provision of Rs.1.30 Lakh/annum
(xviil) Any deficiencies'omission have been noticed in the above documents-Nearest Kotgarh WLS 15
located within 10km rdius from proposed quarry thar may be clarify from concerned DFD as
final ESZ is not declared by MoEF & CC. The proposed is recently added i.e. on03.01.2023 in
the DSR of Rayagada District.

3 Whether SEAC recommended the proposal - The proposal was placed in the SEAC mecting

held on 38 30 June 2023 and the SEAC recommended to grant EC valid from the date of EC

secorded up 1o the lease period with following sdditional conditions.

a) Consent / NoC shall be obtained from the concemed authority if village road is to be used for
transportation. The said road shall also be maintained by the lessee.

b} Inview of likely revision of 1YSR the mention of this deposit with final coordinates is to be cnsured

¢} Plantation programme to be completed within first two years and to be maintained in remaining
Y CArs.

d) Depthof Mining as proposed should not be beyond 6m from the ground level,

¢) Mitigation measures for flying Rock for safety be put in place,

f) Stone quarry project proponent need to maintain periodic health check-up records of their
employees and ensure use of face mask by workers in crushing and handling sections of the stone
quarry for ensuring that working personnel are not affected by silicosis.

g) The boundary arca of the deposit as per the revised / updated DSR to be defined by geo coordinates
based on DGPS survey superimposed on the cadastral map.

h) Construction of garland drains retaining wall and settling tank should be ensured to prevent erosion
during rainfall and to collect silt generated during the mining activity,

i) Controlled blasting shall be adopted. Drilling and blasting operations will be conducted strictly as
per the approved mining plan and use of non-explosive blasting material wall be encournged.

i Overfllling of trucks and consequent spillage of materials on the roads shall be avoided. The trucks
shall be covered with tarpaulin. Speed of trucks entering or leaving the quarry is to be limited to0
moderate speed of 15 kmph to prevent undue noise from empty trucks.

k) The mine drainage will be channelized through small channels connecting to garland drains. The
proposed dumps will be well protected by retaining wall, garland drains and settling tank 1o prevent
wash ofTs of dump. The settling tank will be cleaned regularly 1o clear the sediments deposited.

Iy Plantation will be carried out on approach roads, in the safety zone & in the free govi. land near to
the lease area.

m) Water sprinkling on haul roads within the lcase arca will be adopted to control fugitive dust
CITIESS10M,

3. The proposal was placed in the 127" SEIAA mecting held on 12,07.2023, 13.07.2023 & 14.07.2023
and after detailed deliberation the Authority decided to seek elarification from DFO, Baliguda and
DFO Rayagada Forest Division that whether proposed land is coming in Eeo-sensitive Zone of
Kotagarh Wildlife Sanctuary as well as in DLC or any other forest land.

4. Now, DFO, Rayagada vide letter no, 4457 dt. 03.11.2023 ¢larified that mentioned that that, the exact
distance of the proposed quarry site from the boundary of the Kotagada Wildlife Sanciuary is 13.5 km
1o 14.3 km and distance of its Feo-sensitive Zone (ESZ) is 5.6 km to 6.2 km. The joint verification
report along with the map showing actual distance of the proposed site from the boundary of the
Kotagada Wildlife Sanctuary and its Eco-sensitive Zone |[ESZ) is enclosed herewith for your
information; and neccssary action. Further it is inform you that, the DLC repoS of C handrapur Tahasu
has been Verified duly and found that, the proposed area i.c Dangasorada Stone Quarry over an ared

15
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¢ Bf B0 Acres or 3.23 Ha  Having Khata no. 51, Plot no. 253/1 in the village Dangasorada under
ai handrapur Tahasil is not included in tire DLC forest land. Similarly the same replies from DFO,

/ Baliguda vide letter no. 6376 d1. 14.011.2023

*d
-~ Decivion Of Authority: Approved
The Authority perused two separate reports submitted by the DFO, Rayagada Forest Division & DFO,
Baliguda Forest Division certifying that the lease area is located outside the Feo-Sensitive Zone (ESZ) of
Kotagarh Wildlife Sanctuary and also the lease arca does not come under DLC report,
After detailed deliberation, the Authority decided to grant EC with usual stipulated conditions as
applicable for stone quarry.

(1) Maximum depth of mining 6.0 meter and maximum quantity of extraction shall be limited to 15034
cum in | year and 15034 cum in 2™ vear,

(i) The validity of EC for 1" yearand 2™ year or validity of DSR or validity of lease period whichever
is carlier,

(1) The Grant of EC for further period will be considered after submission of approved DSR by SEIAA
as per the MoEF&ECC, Gosvt. of India Notification §.0. 361 1{E) dated 25.07.2018, Sustainahle
sand mining guidelines-2016 and Enforcement & Monitoring Guideline for sand mining-2020 and
also a1 per the Hon'ble Supreme Court order vide its onder dated 10.11.2021 in Civil Appeal Nos.
3661-3662 of 2020 (State of Bihar Vs, Pawan Kumar and Others),

(iv) The Project Proponent (lease holder) shall deposit Rs. 2,00,000/-, with the respective District
Environment Society for raising 400 plants (minimum @ 100 trees per Ha) of native species within
2 years in a suitable location adjoining to quarry,

(vi  The PP will implement the EMP with a budgetary allocation of Rs 1.30 lakh per annum as
proposed during the valid lease period of § yvears.

APFROVED BY

Chairman, SETAA

Jf"
[.J A
- e
Mmll-!'r".i'&%: L SEIAA
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e e WE AGENDA NO.143.05
L e 4 [Proposal No. SIAORINFRA2/4185192023
Lot ses af| Date of application 13.03.2023
g File No. 3185 19/13-INFRA2/03-2023
Project Type EC
Category Bl
Project/Activity including Schedule No. TidHa)y-Common  Bio-Medical ~ Waste
Treatment Facility
Name of the Project Proposal for grant of EC for Setting up of
Common Bio-medical Waste Treatment &
disposal facility a1 Khata No-81/17, Plot No-
15, at Mouza-Balibad, Tahasil- Soro,
District-Balasore  including  Incinerator,
Autoclave, Shredder and Effluent treatment
unit
Name of the company/Organization Applicant:M/s  Utkal  Envirocare;  Sn.
Ganesh Prasad Swain, Director
Location of Project at Mouza-Balibad, Tahasil- Soro, District-
Balasore
ToR Date 02032022
Proposal in briel:

procecdings/discussion held during the meeting of SEAC/SEIAA, are given as under.

Director.

£.2 11D of Bio-medical waste.

dud. 02.03.2022.

Nearest habitation are Balibad - 1.2 km.

the Eco-sensitive zone vide SO 2539%E) did 9 August 2017.

17

The highlights :.:;I' the proposal as mscertained from the application and as revealed from

(i)  This proposal is for Environmental Clearance of M/s Utkal Envirocare for Common Bic-medical
Waste Treatment & disposal facility over an area 1.5 Acre (0.60 Ha) located at Khata No-81/17,
Plot No-15, Mouza-Balibad, Tehsil- Soro, District- Balasore filed by Sri Ganesh Prasad Swain.

(i) Project details: M's Utkal Envirocare has proposed for development of Common Bio- Medical
Waste Treatment Facility at Khata No-81/17, Plot No-13, Mouza- Balibad, Tehsil- Soro, Distnict-
Halasore, Odisha for handling & disposal of Bio medical waste gencrated within a radius of 130
Km. The proposed CBWTF unit consist of Incinerator, Autoclave, Shredder and Effluent treatment
unit. The Incinerator with proper Air Pollution Coatrol Device (APCD) with & capacity of 200
Kghr or 3.2 TPD, 2 Nos of Autoclave with a capacity of 125 Kg/hr or 2 TPD, Shredder with a
capacity of 125kg/hr or 2 TPD and ETP - 15KLD. The objective for the proposed project is 1o
establish an Integrated Common Bio-medical Waste Treatment facility 1o handle 300 kg'hr or say

{iii)  ToR details: Terms of Reference (ToRs) was issued by SEIAA, Odisha vide letter no. 4129/ 5EIAA

(ivi Location and Connectivity: The Project is proposed to be located at Khata No-81/17, Plot No-13,
Mouza-Balibad, Tehsile Soro, District-Balasore, Odisha. The project site is bounded by geo-
coordinates Latitude 21°1851.04"N and Longitude B6°40'54.72°E bearing Toposheet No
F450011.The nearest Hlighway is NH-16 is at 2.2 Km towards SE of the Project Site which 1s
connected 1o the site via approach road of 0.2 Km known as Bagudi road. The nearest ruilway
station is Soro railway station at 2.6 km towards SSE from the project site. Nearest airport is Biju
Patnaik Intemnational Airport at 148 km, SW from the project site. Nearest river is Pitakalin at Kkm.

(v}  The Kuldiha Wildlife Sanctuary is a1 5.5 km from project site and there is no other national park or
bird sanctuary within 10 km radius of the project site. The Kuldiha Wildlife Sanctuary has notified



37

{;;T-"-: nutes of 143" Meeting of SEIAA, Odisha held on 23,11.2023 & 24.11.2023
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gf [ P (vi) 1 INOC from DF.Q has been obtained vide letter no. 10978 3F-Lease F. No. 092021 Dated.
1 o\ &4 il J 3307122021 mentioning that the proposed project is outside the Eco Sensitive Zone of Kuldiha Wild
e ﬂf Life Sanctuary and is at a distance of more than 3 Km,

"\:;5-" « | (i) Public hearing details: The public hearing for the proposed Greenfield Project for Installation of

-1 Common Bio-medical Waste Treatment & disposal facility was conducted on 12.10.2022 a1 10,30
AM at Nuapur- Dahipur Melanpodia, Mouza - Dahipur, PO - Radhabalrampur, Tahasil- Soro,
District - Balasore. Issues mised during the public hearing were smell due to storage and
reprocessing of Hio-medical wastes by the project, apprehension on generation of Methane gas from
the unit during storage for the longer period, discharge of effluent from the project site and
contaminating the nearby water bodies used by the local people, human settlement present near the
proposed project site and providing emplayment 1o local people. A total amount of Hs. 2.6 Lakh
would be utilized for CER program. Budget allocated for the action plan of the public hearing is
Rs. 2215 lakhs.

(viit)  Land-use: The total land, acquired for the facility is 6070.28 Sq.m (1.5 acre). The land use breakup
of the proposed facility is as following

5. No.| Facilities Area (Sq.m)
1. Plant Facilities (Waste storage rooms, autoclave,| 437.06
incinerator, shredder etc.)
2, Admunistrative and auxiliary facilitics 157.83
< Rain Water Harvesting Pond ROK 40
4. ETP 700.11
3, Vehicle Wash 0824
6, Gireen Helt area 201533
I Parking 1 78.06
L8 Intermal roads 1189.78
g, Miscellancous 29542
Taotal 6070.28

(1x)  Baseline details: The baseline study was conducted during 15t March 2022 to 315t May 2022 during
Pre-monsoon season. Following results have been obtained.

a) Respirable Particulate Matter PMis: Maximum value - 85, 7ug'm’ and minimum value -
53.9ug/m’, The average values 1o be in the range of 71.9 078 pg/m’ and the 98% tile were
ohserved by in the range of 79.7 to 83. Tug/m’,

b} Particulate Matter (PM: ) Maximum value - 48. 7ug/'m’ and minimum value 3. 2ug'm’. The
average values to be in the mnge of 39.2 to 42.9up/m’ and the 98% tile was observed by in the
range of 45.6 to 48 5up'm’,

€) Oxides of Nitrogen (NOy): Maximum concentration of NOz - 18,4 pg/m’ and minimum value -
9.5 pg/m’ ohserved. The average values 1o be in the mnge of 12.4 1o 14.5 g'm’ and the 98% tile
was observed by in the range of 16.3 1o 18.3 pg/m’,

d) Sulphur Dioxide (SO:); Maximum concentration of SOz - 9.6 pe'm’ and minimum value -5.1
p'm’. The average values to be in the rmnge of 6.5 to Bug'm’ and the 98% tile was observed hy
in the range of 7.6 to 9.6 pe'm’.
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:_r; A el ' Monoxide (CO): Maximum concentration of CO is observed to be 510 pg/m' and
i ',-}1‘? | Atinimum value of 200 pp/m’. The average values to be in the range of 331 10418 ug/m’ and the
G5, G/ g8%tile was observed by in the range of 450 to 510 pg'm’.

b oot dl4 Ground Water Quality: The pH values observed were in the range of 7.72 10 8.08; with 10tal

Ty :,',:*"'“‘ dissolved solid ranging from 620 mg/l to 7 8 0 mg/l. Total Hardness was in the range of 258 mg/l

to 300 mg/l. The concentration of alkalinity was in the range of 246 to 290 mp/1.

g) Surface Water Quality: The pH values observed were in the range of 7.52 1w 7.83 with 1otal
dissolved solids in the range of 356 mg/l to $10 mgl. BOD were observed Jess than 3.1 mg/l.
Chloride varied between 84 mp/ & 160 mg/l. Sulphates varied from 1610 23 mg/l, Nitrate varied
from less than 0.8 to 2.2 mg/l.

h} Soil: It has been observed that the pH of the soil ranged (rom 7.77 1o 7.98 indicating that the soils
are slightly alkaline to moderately alkaline in nature. The electrical conductivily was observed to
be in the range of 169 to 190 pS/em. The nitrogen concentrations are in the mnge of 40 to 56
mg/kg. The phosphorous concentrations are in the range from 2.8 to 3.7 mg/kg.

(x)  Flora and Fauna: No Schedule- | type fauna is found in the study arca. No wildlife is found in the
study arca. No threatened, rare, or endangered plant specics are found in the study area. There is
elephart corridor within study area where the movement of Elephant has been observed. The Fores
department has made barricading in Gangajal Ghatl (Protected Forest). The clephant cormdor is
situated on another side of Damodar River in South at approx. 8 km w.r.t project site.

(xi)  Water Requirement: Total water requirement will be 21 KLD out of which 13 KLD will be fresh
water which will be sourced from the Soro Block via Pipeline and rest 8 KLD will be reused after

proper treatment.
5 Unit Process Quantity of Remark
No Water Used
(KL}
| Process Water (Autoclave & other 9.0
process )
2 Domestic Purposes 3.0
3 Cireen belt 6.0 Recveled 6.0 KLD
4 Vehicle & Floor Washing 30 Recycled water -2.0 KLD +
Fresh water -1 KLD
TOTAL 21.0
Total fresh water 13.0
Total recveled water 8.0

(xii) EIT: An ETP of 15 KLD capacity will be established to treat the scrubbed water, floor washings
and other wastewater from the plant and recirculate the treated water into the scrubber (APCD) as
well as utilize in the greenbelt development making the system as zero discharge system,

(xili) Power Requirement: The power required for the facility is 100 KW and will be procured from
nearest grid. For emergency backup, a 1 DG sct (100 KVA) is proposed.

(xiv) Fuel Requirement: Diesel which will be used as fuel for incinerator will be stored at the premises
Total quantity of 432 Liv'day will be required and will be stored with storage capacity of 300 liters.

(xv] Greenbelt: A three tier canopy green belt will be developed with flowering species to abate dust,
noise. and odour and 1o increase the acsthetic value. The green belt will cover 33.19% of the total
project area ie., 2015.28 sqm (0,498 ncres). About 350 numbers of saplings are recommended for
developing the green belt to abate dust, noise, odour, and svil erosion.

(xvi) Traffic study: The LOS study shows that the present traffic scenario is “Excellem™ and the free
flow of vehicles is observed during the study period. Due to the proposed project the traffic density
will increase as all the biomedical waste will be tmasported through the road under study. The
traffic conditions through V/C ratio does not change even afler the proposed traftic load.

13
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. _ﬂ\.-ifj "Required Manpower: 48 persons are proposed to hire for the manpower requirement including
J L ]

skilled and unskilled for the proposed project during operational phase.
: Sr. Details Manpowe
o4 No., r
= l, M:!l:n.'l}._:nn-:m Akilled f
A Husiness Development 5
3. Management /Skilled fy
4. Semi-Skilled/supenvisory £
stafl’
s, Unski lled B
fi. Drivers 7
7 Helpers 7
K. Security 3
Tatal 48

(xviil) Project cost: The cost of the project is Rs 2,60 Crores approximately. Cost towards environmental
mitigation measures allocated is Rs. 35.50 lakhs as capital investment and recurring cost of Rs 8.73

lakhs per annum.,
L3 Particulars Capital Cost Recurring Cost
No. {Hs. in lakh) (Rx, In lakhs/
annum)
1 Air Pollution Control Svstems wet scrubber ete. f.0) 1.5
2 | Efftuent treatment plant 5.0 1.0
3 | odor management ete. 1.15 0.5
Noitse Control measures — Acoustic enclosures for DG 2.5 {0,410
4 | set, Noise barriers for pumps, boiler, ete.
5 | Landscaping. Greenbelt development 1.E5 1.0
fi Raimwater harvesting, storm water drains 1.5 0.2xs
< 7~ ¢ | Online Stack monitoring 10 1.0
8 | Ambient Air quality monitoring’ stack - 2.5
monitoring
9 | Disposal to Secured | and Fill operator 2.5 0.5
10 | CER 50 -
Total A5% R.75

(xix} The Environment consultant M/s Grass Roots Rescarch & Creation India (P) Lid., Noida along with
the proponent made a presentation on the propasal before the Committee on 14.02.2023,
{(xx} The PP submitied ADS 10 SEAC on 10.05.2023,
(xxi) Any deficiencies'omission have been noticed in the above documents
2. Whether SEAC recommended the propesal - Yes. The SEAC meeting held on 12.07.2023
recommended for grant of Environmental Clearance for the project valid for a period of 10 years with
stipulated conditions.

3. The proposal was placed in the 134™ mecting of SEIAA held on 07.09.2023 and 08.09.2023 and the
Authority observed that the CTE dated 22.07 2016 as well as the lease agreement of the land on 1 70
August 2015 is in favour of M/s. Utkal Envirocare Solution Pyvt. Ltd. which is a register company.
While the present applicant Utkal Envirocare which is a partnership farm and therefore a different
entiry.

20
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fler detniled deliberation the Authority decided that the PP is required to submit CTE and land
fdord in their favour for consideration of EC. Accordingly, the PP has submitted their

Siiiey *¥tlarification for consideration of EC.
%< Again, the proposal was placed in the 138" meeting of SEIAA, Odisha held on 10.10.2023 &

12.10.2023 and the Authority perused the submission of PP"s letter dated 21.09.2023, and afler detailed
deliberation on the matter, the Authority decided that the PP is required to submit the land record failing
which the proposal shall be rejected.  Accordingly, EDS was raised by SEIAA, Odisha to PP on
16102023 and now, the PP has submitted its reply di. 13.11.2023 uploaded in Panvesh Portal on
14.11.2023,

===

Decision of Authority: Approsed

The Authority perused the letter no. 6153 di. 13.11.2023 of Tahasildar, Soro stating that “the lease deed
bearing Doc. No, 10141502508 di. 17.11.2015 in the name of M/s. Utkal Envirocare Solution Pvt. Lid. An
area Ac. 1.50 out of Ac, 3.64 dec of Plot no. 15, Khata no. §1/17, Mouza-Balibad, Tahasil- Soro, [Dist-
Balasore has been reported and demarcated in the sketch map by R1 Dahisada So, in connection to the
report and sketch map of R, Dahisada the Jease deed Doc. No, 10142302871 (in the name of M/s. Utkal
Envirocare) and 10141502508 (in the name of M's, Utkal Envirocare Solution Phvi. Lid) are lies in same
Plot (Plot No.1 5, Khata no. 81717, Mouza-Balibad, Tahasil-Soro, Dist-Balasore) but in different sites. The
arca of both lense deed is not overlapping ™

The Authority also perused the compliant di. 23.11.2023 by Sn Bipin B. Sarungi requesting not
To issue EC unless the case is finalized before Civil Court. However, the Autharity noted that there is no
stay granted by any Authority/Court for grant of EC.

Afler detailed deliberation in the matter, the Authority decided to grant EC as per SEAC
recommendation with standard and specific stipulation recommended by SEAC for this project.

APPROVED BY
|
/ (0 Anoe
P ~ oWl
m%mﬁ; SEIAA Me SELAA Chairman, SEIAA
-
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(i)

(i)

(iv)

v)

(vi)

(v}

(viii)

77—
,r" S8 \Y
[ e il AGENDA NO.143.06
Ay j » || Proposal No. SIA/ORMIN/24081 52021
A 1 Date of application 26,11,2022
Ty File No. 3408 15/83-MINBY 112021
—_ Project Type EC
Category A2
Project/Activity including Schedule No. 1{a) Mining of minerals
Name of the Project Proposal for EC for Proposal for Fresh EC
of Basinggona Decorative Stone Mine over
an area of 2428 Hectares in willage-
Basinggorja, Tahasil- Gunupur [istrict.
Ravagada
Name of the company/Crganization Applicant: M/s Sione Fields:
Location of Project village- Basinggorja, Tahasil- Gunupur
District- Rayagada
I. Proposal in hriel: The highlights of the proposal as ascertained from the application and as revealed

from proceedings/discussion held during the meeting of SEAC/SEIAA, are given as under.

This is a proposal for Environment Clearance of for Basinggorja Decorative Stone Mines over an
area of 2.428 Hectares in village - Basinggorja under Tahasil - Gunupur of District - Ravagada,
Odisha of Sri G. R. Samyukia

Basinggorja Decorative Stone Mine over an arca of 2.428Ha of M/s. Stone Fileds, Prop-Smi.
G.R.Samyukta is located in village Bassinggorja under Gunupur Tahsil of Rayagada District
Odisha. The lease was granted to M/s. Stone Fields being the successful bidder for tenure of 20
(Twenty) years from the date on which this cxecuted deed is registered.

The Mining Plan has been approved by the Joint Director of Mines, Dircctorate of Mines,
Bhubaneswar, Odisha. under section 2 of Rule 28 (4) of OMMC, 2016 as per clause 5,

Mining plan prepared by Sri H.C. Sahoo, vide his IBM's Regn. No. ROP/BBS03372001/A was
approved on 24.10.2006 by the Directorate of Mines, Odisha, Bhubaneswar for the purpose of
grant / execution of the mining lease and mining operation was commenced in FY 2006-07 by
the submission of an opening notice to the concemed department of State Govt,

Subsequently, Scheme of Mining consisting of review of Mining Plan for 5 yvears from 2006-07
to 2010-11 and year wise development for next § years from 2011-12 to 2015-16 was prepared
by the RQP, Sri 5.C. Nayak, vide his IBM's Regn.No. RQP/CAL/211/95/A and submitted by the
Lessee for approval. Scheme of Mining could not be processed for approval due to sad demise of
the proprictor, Late G.N.V Naidu.

Since the period of submitted Scheme of Mining was valid up to 31,03.2016, the next Scheme
of Mining of Basinggorja Decorative Stone Mine over an arca of 2.428 hectares prepared by Sri
5.C. Nayvak vide his DM’s registration number RQP/OD/0292015 under Rule 18i2) of GCDR,
1994 for a period of $ years from 2016-17 1o 2020-21 was approved by the Directorate of Mines,
Odisha, Bhubaneswar,

Since the approved Scheme of Mining is valid up to 31.03.2021, the present Scheme of M ining
has been prepared by the same RQP, Sri 5.C. Nayak vide his DM's Regn No.ROP/OD/O29/30] 5,
M/s MINESKETCH Consultamts () Ltd, Flat No205, Bhagwan Tower, Cuttack Road,
Bhubaneswar-75 1006

Location and Connectivity - The lease area under reference featured in the Survey of India Topa
sheet no. 65M/16 is on Khaa No 9, Plot No.2/p. The geo coordinates of the lesse area fs
I19°06'37.46°N 10 19°06'51.60°N & 83°52'1 1.52"E 10 83°52°05.407E. The area is located 80 km
from District Headquarters Ravagada and 246 Km from State Capital Bhubaneswar. Mearest
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[ A =
g, . 7\‘_11 railway stations is at Gunupur at an distance of 7.8 KM{SE). The lease arca can be approached |
{ = My from SH: 4 & NH: 326 (Jeypore highway) ot a distance of 7.5 Km & 20 Km. Nearest Airpont is |
' l‘I:'j_l_ (B Y  Jeyvpore Airport which is ot a distance of 206 Km. There is neither scasonal nor perennial nala |
by AR ¥ ; within the lease area. Dranage system n the region 1s dendritic, Surface runoff water in the region |
Ao - will be discharged to the natural drainage course.
Li“‘u..' T iix) Reserve Estimation has been daloulated as 273486cum.

(x) The lease has proposed to excavate a total of 24,000 m3 of decorative stone and 4800 m3 (max)
annually from Bassinggotia Decorntive S1one Quarry. The method of mining is Open cast semi- |
mechanized. The life of mine 15 32 years. A total of 30,000 m3 waste is likely to be generated |
duning the plan period,

(xi) Power requirement: Power requirement is 100 KVA shall be required for lighting during night |
time and shall be taken from the State Gride Nevessary permission shall be taken after |
commencement of the project. Diesel will be used for running of equipments duning mining
operation. 1t is estimated that 1 KLID of diesel will be required and same shall be procured from
local pump station.

(xil) Water requirement: Water requirement {or the project is 8 KLD for domestic, plantation & dust
suppression which will be sourced from Gowvt sources of water.

(x1i1) Green Belt Development: About 2000 sapling of local species will be planted over an area of (1.4
ha in 7.5m wide safety zone along lease boundary, Haul Road side. _

(xiv) Employment Potential. Total manpower requirement is 42no.s, Administrative & supervison
personnel will be 7 numbers and 32 workers will be employved per day under skilled, semi-skilled
& un-skilled category in the quarry with 3 nos. of absentee. Indirect employment through creation
of shops/ stalls, hired vehicles ete. also can be generated to full fill the day to day requirements |
of the mining personnel’s

(xv) The cost of the project is Re 110 lakhs, EMP capital cost of the project is 14.0 Lakh EMP
Recurmng cost is B 80Lakh/Annum. CSR Budget 15 9.0 lakh/Annum

{xvi) The proponent has made a presentation on the proposal before the Commitiee on 15.05.2022

(xvii) The PP submined ADS 1o SEAC on 07,10.2002,

ixviti) The SEAC In its meeting dated (02-11-2022 recommended lor grant ol Environmental Clearance
with stipulated conditions.

(xix) The proposal was placed in was placed in the mecting of SEIAA held on 13.12.2022 for

consideration of EC and the Authority referred back the proposal 1o SEAC with the following
observation:
“In response 1o ADS raised by SEAC, the PI* vide his letter dated 10.07 2022 a3t Point No.3 has
mentioned that production has been done “beyond the Timit in approved mining plan™ In view ol
this Suo-moto declaration, the SEAC may re-examined the proposal in the light of MoEF & CC,
Govt. of India OM dated 07.07.2021 for Ay v ialation.

ixx} The SEAC in its mecting held on 14.02.2023 sought ADS on the observation of SEIAA.

{xxi) The PP submitted ADS w SEAC on 14, U-I_ZU.J

_(xxii) Any deficiencies'omission have been noticed in the above documents-Nil

2. Whether SEAC recommended the p prnp-m.ul ~ The pmpmnl was plntcd in the SEAC meeting held

on 13.07.2023 and the SEAC have recommended that SEIAA may treat the case as violation case as
the lessee has gone for excess production without environmental ¢learance and action may be aken
in the light of MoEF & CC, Govt, of India OM dated G7.07.2021 for such violation.

3. The proposal was placed in 131" SETAA mecting held on 10.08.2023 & 11.08.2023 and the

Authernity accepled the recommendation of SEAC for treating the case as a violation case. The 'l
s rn;uir:d to submit the following:
(i1 Reports as mention below to be prepared by a NABET accredited Consultant as per MoEF & |
CC.Gol guideline OM dated 07.07.2021,
= Damage assessment repont

23




- ,f 'ja. Remedial Plan
‘) Natural & community augmentation plan
“ LSl A certificate from Chartered Accountant with UDIN number on otal project cost & total
L wrmover durmg the period of violation. Accordingly, EDS rmsed by SEIAA Odisha to PP
4 Now, the PP has submitted their reply vide letter ref. no. Rel No: BDSM/3/SEIAA 2023 4t
30,10,2023 and uploaded in Parivesh Portal on 23.11.2023

Lluii‘[ﬂn of Authority: ADS
The Authority perused the submission dt. 30,10.2023 by the PP with regard to damage assessment plan
with the following budpet estimate.

Total estimated expenditure for augmentation of violation

Details Budget .
Estimated Damage Cost 14.94,460.00 Lakh 1
|
Cost of Augmentation
—— - — —_— — Flu L — ——
Damage remedintion Plan ' 36.15 Lakh
|
Natural Resource Augmentation plan .0 Lakh o
Community resource augmentation plan 7.0 Lakh
" Other (Consent fee) . 1.34 Lakh
i Total estimated expenditure for 49.59 Lakh
i augmentation of violation

Afler detailed deliberation in the matter, the Authority decided to grant EC subject to the following
conditions:
(1) The State Govt. shall take action under the provision of Section=19 of EF Act 1986 and submit
the copy of prosccution to SEIAA, Odisha
(11) The PP shall deposit the Bank Guarantee (BG) of R 49.539 Lakh to SPCB towands cost of
aupmentation plan
{iil) The PP shall submit the penalty amounting of Rs.25,36,315/- based on the Mokf & CC, S0P
dt, 07072021 and the submit the amount to SPCH, Odisha
{iv) The PP shall submit the undertaking to implement the EMP Budget of Rs 1485 Lakh'annim
(Capital cost) and Rs. 11.70 Lakh (Recurring Cost)
iv) The PP shall submit the criminal complaint case no. from the designated count reganding the
filling of the violation case.

)

A P
Mem her tary, SELAA '\tmlwr. FIAA Chairman, SEIAA
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AGENDA NO.143.07

Proposal No. SIA/OR/IND1/431BR372023
Date of application 03.06.2023
File No. 4318R3/39-IND 1062023
Project Type EC
Category Bl
Project/ Activity including Schedule No. 2(b)- Mineral beneficiation
- Name of the Project Proposal for EC for Installation of Patabali

COB Plant of Capacity 495,000 TPA
throughput at Village:- Patabali Tehsil-
Danagadi, District:- Jajapur , Odisha of M's
Ferro Allovs Corporation Ltd.

Name of the company/Organization Sandeep Kittana Acharya, Chiel HSE
(e Ferro Alloys Corporation Lid.
Location of Project Village:-Patahali Tehsil:-Danagadi,
Districtz- Jajapur , Odisha
ToR issue Date 23.12.2022 ,
Name of Consultant M/s. Ardra Consulting Services Pvi. Lid. |

1. Proposal in briefl: The highlights of the proposal as ascertained from the application and as revealed
from proceedings/discussion held during the meeting of SEAC/SEIAA, are given as under,

(i} This proposal is for Environmental Clearance of M/s Ferro Alloys Corporation Ltd, for Patabali
COB Plant of Capacity 4,95,000 TPA throughput over an arca of 21.95 Ac. at Village Patabali
Tehsil: -Danagadi, District: - Jajpur of Sl Sandecp Kittana Acharya,

(i) Cuteggory: As per EIA Notification 2006 and its subsequent amendments, the proposed project
falls under Schedule 2(h)- Mineral beneficiation of Category “BI™

(T TOR details: SEIAA granted Terms of Reference (TOR) for the proposed project vide file Mo,
SIAOR/IND/TT824/2022 dated 23 December 2022,

(iv) Public hearing details: The Public Hearing was held on 21.4.2023 (at 11:00 AM.) ot village
Patabali under Danagadi tehsil of Jajpur district for Environmental Clearance in respect of M's
Ferro Alloys Corporation Limited, for Installation & operation of Patabali Chrome Ore
Beneficiation Plant of Capacity 4, 95,000 TPA throughput ot Village-Patabali, Tehsit-
Danagadi, District- Jajpur, Odisha. Issues raised during public hearing arc health, education,
women empowerment, air water and noise pollution control measures, pollution control
measures for Ganda Nallsh, water conservation, solid waste management, local employment,
local arca development. Total expenses incurred for action plan of public hearing 18 Rs
4, 11,060,000,

(v) Location and conneetivity: The project site is located a1 Village - Patahali, Tehsil - Danagadi,
and District = Jajpur of Odisha State. The site falls under the Survey of India Toposheet No.
F45N-16 & F450-4 bounded by Latitude-21% §' 24,3457 N& 2155 37.637°N and Longitude-
§5° §7 54.047° F L85°58'6.328"E. The plant footprint will have an area of 21.95 acres located
at Village - Patabali, Tehsil - Danagadi, District- Jajpur, Odisha. The project area i3 accessible
through road 10 the nearby Expressway and is well conneeted to Dubun, Chandikhole, Jujpur
Rosd and Paradeep through road networke There is no wildlife sanctuary or notified eco-
sensitive area within 10 km radius of the project area. The project is situated sbout 2km from
Tomka Railway station. The National Highway No-16 is about 13km and Keonjhar- Paradep
Expressway is 0.01km away from the project area. There is no major habitation around the
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1

A

,| 4 project area and the nearest habitation is Patbali Village at 300m away from the project
J boundary. There are no 151 or 2nd order natural drainage system within the project arca.
o Avi) Bascline study: Baseline study of the study area was conducted during Summer Season (March
’ 1o May 2022).

: a) Ambient Air Quality Monitoring reveals that the concentrations of PMI0 and PM 2.5 for al]
the 8 AAQM stations in the study area on a 24 hourly basis were found between 31.20 to
5730 pg/m3 and 16.40 to 28 40 pg/m3 respectively. The high value of Particulate pollutant
wias observed at plant site which can be attnbuted to industrial activities and vehicular
movement. The concentrations of SO2 and NOX were found to be in range af 5,10 to .80
pg/m3 and 10.10 10 16.50 pg/m3 respectively,

b) Ambient noise levels were measured at 7 locations around the project site. Noise levels vary
from 48.6 to 58.04 Leq dB(A) during day time and from 34.07 1o 41.08 Leg dB(A) during
night time.

c) Tfl: ground water analysis for all the 5 sampling stations shows that pH value varies from
6.94 10 7,82 &Total Hardness varies from 96 to 125 mg/L.

d) Surface water analysis for all the 6 sampling stations shows that pH varied from 7.30 10 8.19,
Total Hardness varies from 90 to 126 mg/L. & Total Dissolved Solids varies from 68 1o
L20mg/l..

e} Soil monitoring was carried out at 6 locations and the analysis results show pH value ranging
from 6.9 to 7.5, which shows that the soil is acidic in nature. Organic Matter ranges from 0,62
to 0.92% in the soil samples. Nitrogen is found it ranges from 189.6 to 199.2 Kg/hectare and
Phosphorous is from 6.8 to 7.8k ha, whereas the Potassium is found to be ranging from 108
to 123 Kp'ha Soil of the area is found to be suitable for agricultural purposes

STUDY PERIOD: MARCH - 2022 TO MAY -2022

MONITORING STATION E.-mmlznzn RESULTS STANDARD
AAQ  PARAMETERS AT 8 M 16.4 10 28.4 pg/m’ 60 pg/m’
BTGNS PMo | M2t0S73pgm | 100 ppm’
S0; 5.1 10 8.8 pg/'m’ 80 pg/m’
NOx 10.1 10 16,5 pg/m’ 80 pg/m’
(4] 0.11 to 0.66 mg'm’ 4 mg'm’
| AAQ  MODELLING  (Incremental PM 0.0007 to 0.03 pg'm’
sitiea) co 0.008 10 0.330 pg'm’
| GROUND WATER QUALITY AT 5 pli 6,73 to 7.62 6.5 1o 8.5
LOCATION
Total Hardness | 87.36 10 125 mp/l 200 mg/
Chlorides 2591 AR mp1 | 2%0
SURFACE WATER QUALITY AT 6 P 7.3108.19 55 w0 RS0
LOCATIONS mg/l
Total Hardness 84 10 126 mp -
Chlorides 2910 39.96 mg1 600 mg/l
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surince
| NOISE LEVELS AT 7 LOCATIONS Day 4B.6 10 58.04 63 By
Time
Night time 34.07 1o 41,08 55 B

(vil)  Size & Magnitude of Operation: Chrome ore beneficiation plant of 4, 95,000 Ton'yr feed for
maximum production of chrome ore concentrate of 2.97.000Ton/vr (with avernge 60%
recovery rate), The plant will be setup within an area of 21.93acres and the greenbelt will be
developed in an area of 7.24acres,

iviii) Land use patiern:

51 No. Land use paticrn Area Arca
{ Ha.) | (Acres)
a) Truck Parking Arca 0.39] 0.97
b} Rom Storage 0.640 1.58
cl Beneficiation Plant 1.121 177
d) Tsf(Tailing Storge Facility) 1.776 4.39
e) ETP 0.016 0.04
f) STP 0.016 .04
a) WTP 0.021 (.05
h) Concentrate Yard 0,177 .44
i) Other Infrostructure & Road 1.682 4.15
] Electrical Package (Receiving Substation +Electrical Building) 0.113 028
k) Gireen Belt 2.930 7.24
TOTAL 8883 21.95

[ix) Process technology: The process involves beneficiation of less than 40% Chromite Ore to
upgrade it to 48%-52% concentrate. This includes the Hopper, Crusher, Washing, Ball Mill,
Zigging and Gravity separation units, The wet tailings will be processed in Thickener followed
by Filter press to produce Tailing Cakes, which will be stacked inside the premises in a
designated arca with impervious lining. The finished product concentrate shall be stored in
<heds and raw material shall be stored in scparate arca and handled by wheel loader for feeding
and loading purposcs.

(x) Raw Material: The Raw Material used will be Chrome Ore of below 40% Grade Crz0y with
1 (™% moisture with recovery rate equivalent to 40-60%. The finished products generated will
be Chrome Concentrate Cr203 with 7-8% moisture, The total quantity of Raw material as
throughput is estimated at 4,935,000 TPA.

7




47

{xi)Power Requirement; The specific Power Consumption will be 20 KWHrTon of Ore

Processing at the proposed Plant and accordingly, to process 4,95,000 TPA Chrome Ore. 2.5
MWH Power is required for this proposed Plant which will be sourced from TPNODL. There
will requirement of diesel 46.26MT/Annum, which will be sourced from outside on demmand,
In Case of Power Failure situstion, it is envisaged that a D.G Set of 500 KVA of
Kirloskar/Cummins make will be installed which will operate as emerpency power hack up for
the plant during the power cut.

(i) Water Requirement: The makeup water requirement for the proposed project will be
483 KLD inciuding 10 KL domestic water, ]
;L Particulars Quantity foties Mode
Fresh Water Requirement . Ground

1. (KLD) 485 KLD s Barewell

5 Power Requirement 2.5 MWH TPNODL Under ground
- Cable
3. Fuel Requirement (Diesel) 46.26 Supplier Roaud

MT/Annum

(xii) Waste water management: The waste water discharged from COB plant will be passing

[uiv)

(xv)

(N1}

through tailing thickener and filter svstem and the same water will be reevcled & used as
process water for the COB Plant. Part of the recyeling water will be taking to the ETP and the
treated water from ETP will be used for dust suppression, afforestation & other industrial use
purpose.

Tailing generation and management: In the given beneficiation process, 40% by volume
tailings will be gencrated in the form of filter cakes, which needs to be managed cfficiently.
The Tailing Generation is been caleulated a5 below. Considering the range of concentrate
recovery is 40-60% the tailing generation has been wken in higher side Le, 60% tailing
generation. 2,97,000 TPA tailings will be generated. Temporary storing in designated area of
297000 TPA and the accumulated solids from tailing storage yard'facility shall be transferred
and disposed for the purpose of backfilling of mine void/reclamation.

Greenbelt: Based on the agro climatic conditions of the region. location of the plant and
physico bio chemical properties of the soil strata in addition to the nature of pollutants and their
rate of dispersion, Local plant species have been identified for green belt development. The
green belt will be developed over 33% of the total project area. Species to be planted are Shorea
robuta, Terminalia bellirica. Terminalia chebula, Terminalia alata, Prerocapuy mars pitm,
Madhuca indica, Anogetssus latifolic. Diospyras melanosylon, Dendro calamussiricius,
Cleistanthus collimus, Cassia fistula, Carissa spinarum. Combretum raxburghif etc.
Rainwater harvesting: The estimated hourly runoff from the area is estimated at 15.206 m'
Considering 90 days of rainfall per year, the daily and annual rainfall is 121,648 m’ and 10948
m’ respectively. This harvestable water has been planned 1o be stored in an open minwater
harvesting pond of capacity: 1245 Sqgm x 4= 4980 cum.

(xvii) Manpower Requirement: The project will gencrate 84 nos. of manpower, out of which 25

skilled, semi-skilled 36 & unskilled and the rest 23 nos will be recruited as Administrative &
Operating personnel and around 250 people will be indirectly engaged in various operations.

{aviii) Project cost: The total investment in the project is estimated to be around Rs $5.4 Crores

and out of which the firm will take a term loan of Rs 45 Crores and the remaining will be
contributed by the promoters from their own source. EMP Cost is Rs. 720 Lakhs (capital Cost)
LRs.90 Lakhs (Recurring Cost).
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Annexure- 50—

1 Information with regard to Environmental Clearance {(E.C) issued by vyour
department in favour of Mfs Utkal Enviro Care at Khata No. 81/17, Plot No. 15,
Mouza-Balibad, Tahasil-Soro,Dist-Balasore, which was provided for settmq up of
common bio-medical waste treatment and disposal facility. )

Ans; The environmental clearance was granted in favour of M/s Utkal Envire Care and
all the application documents with EC Is available in the Parivesh Portal
(www.parivesh.nic.in - onling file no. SIA/OR/ANFRA2/418519/2023) and also enclosed

EC letter for your information.
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EC |dentifical

number in all future correspondence.

This is a computer gene,réfed cover page.

ion No. - EC23B0570R] 67014 File No. - 41851913~

—~5{ -

INFRA2/03-2023 ' Date of Issue £EC - 051 22023

< o Government of India ,
B Ministry of Environment, Forest and Climate Change
i {issued by the State Environment Impact Assessment
§ < . Authority(SEIAA), ODISHA)
Q =
- 5
& To.
% W The -1
KX M/S UTKAL ENVIROCARE
ISR Balibad, P.0. -Janhia, P.S.- Soro, District-Balasore ~800020
Subject: Grant of Enviranmental Clearance (EC) to the proposed Project Activity
- under the provision of EIA Notificatiori 2006-regarding
)
% o | SiriMadam,
& 2 ' This Is in reference to your application for Environmental Clearance (EC)
% - in respect of project submitted to.the SEIAA vide proposal number
ooy SIAJOR/NNFRAZ2{418518/2023 e I 5. The particulars of the
‘i:' o environmenta! clearance grag rare as below.
S, E --‘%s AR o‘
*‘2 S| EC \dentification No. ~ . ECZ3B0570R167014
8 T 2. File No. “* “418519/13-INFRA2/03-2023
I oo 3. Project Type New. . .
B o
m % % . 4. Category
' Qv 5. Project/Activity inclugi
'; il Schedule No.
=y o 6. Name of Project o
L B ili
if 9 k& e Ko 16, Wializa-Balibad, Tensil- Soro,
ﬁ S % ‘ 7+ . Distrigt-Balasore, Odisha including
- O, L " |ncinerator, Autoclave, Shredder and
90 . Effiuent treatment unit.
& & | 7. Name of Company/Organization — M/S UTKAL ENVIROCARE
Q o g. Location of Project ODISHA
LA 9, TOR Date N/A
L g
E ::;-i The project detalls along with terms and conditions are appended herewith from page
i Eg no 2 onwards. _
g
L
s e-signed) :
Dr. K. Murugesan, IFS
Date: 05(12/2023 Mernber Secretary
SEIAA - {ODISHA)

Note: A valid environmental clearance éhaﬂ be one that has EC fdentification

number & E-Sign generated from PARIVESH.Please quoie identification
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA

SRE-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-3510075, Email: selaaodisha@gmall com
statutory body constituted by Ministry of Envirorment, Forest & Climate Change under Fnvironment
[Protection) Act, 1086}

SEIAA File No. 418519/13-INFRA2/03-2023

Subject: Application of M/s Utkal Envirocare for proposed Setting up of Common Bio-
Medical Waste Treatment & Disposal Faecility (CBMWTDE) Over an area of
1.50 Acre (0.60 Ha) located at Khata No-81/17, Plot No-13, at Mouza-Balibad,
Tahasil- Soro, District-Balasore -Environmental Clearance reg.

This has reference to your online proposal No. SEA/ORHNFRAZ!«#]SSi9«’2023,dzzse,ci
13.03.2023, submitted to SEIAA, Odisha for grant of Environmental Clearance (EC) for
proposed Setting up of Common Bio-medical Waste Treatment & Disposal Facility
(CBMWTDF) Over an area of 1.50 Acxe__@ﬁﬁ@g):}pcated at Kbata No-81/17, Plot No-15, at
Mouza-Balibad, Tahasil- Soro, Disirict-Balasore by M/s Utkal-Envirccare filed by Sri, Ganesh
Prasad Swain in terms of the provisions™ of tl_]_j_ef’“-“-Enyii;Qni(ﬁé;nr Impact Assessment (EIA)
Notification, 2006 under the Environment(Protection) Act;1986 ‘and subsequent amendmens

thereto. _
2.Proposal in Brief:-
' Proposal No. _ ;
Date of application : i
File No.
Project Type o
Category _ {BI _
Project/Activity including Schedule No, Zd)a)-Common  Bio-Medical  Waste
e .. | Ireatment Eacility
Name of the Project (eloles: ‘Brant, of EC for Setting Up of
Common Bio-medical Waste Treatment &
disposdl facility at Khata No-81/ 17, Plot

~[Ne-15, at Mouza-Balibad, Tahssil. Sarao,
"District-Balasore, Odisha including

) Incinerator, Autoclave, Shredder and
I ) : . _ Effluent treatment unie,
} Name of the company/Organization | Applicant:  M/s  Utica] Envirocare;
1 Sri. Ganesh Prasad $wain
Location of Project ! at Mou:a-Balibad, Tahasil- Soro, District-
| _ | Belasore
{ ToR Date | (02.03,2022

3. Project Details: The highlights of the proposal as ascertained from the application and as
revealed from proceedings/discussion held during the meeting of SEAC/SEIAA, are given as
under.

Doas.
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, OBISHA
SRF-2/1, Unit-TX, Bhubaneswar-751022, Tel: 0674-3510075, Email: seiaaodisha@gmail,com
statutory body constituted by Ministry of Environment, Forest & Climate Change under Environment -
(Protection) det, 1986) '

(i)  This proposal is for Enviconmental Clearance of M/s Utkal Envirocare for Common Bio-
cuodical Waste Treatment & disposal facility over an avea 1.5 Acre (0.60 Haj located at
Khata No-81/17, Plot Ne-13, Mouza-Batibad. Tehsil- Sero, District- Balasore filed by
Sri, Ganesh Prasad Swaln. . ‘
(i) Project details; M/s Utkal Envirocare has proposed for development of Common Bio-
Medical Waste Treatment Facility at Khata No-81/17, Piot No-15, Mouza- Balibad,
Tehsil- Sero, District- Balasore, Odisha for handling & disposal of Bio medical waste
generated within a radius of [30 Km, The proposed CBWTF unit consist of Incinerator.
Autoclave, Shredder and Effluent treatment uniit. The Incinerator with propet Adr
Pollution Control Device (APCI)) with a capacity of 200 Kg/hr or 3.2 TPD, 2 Nos of
Autoclave with a capacity of 125 Kg/hr or 2 TPD, Shredder with a capacity of {23kg/hr
"or 2 TPD and ETP ~ [SKLD. The objective for the proposed project is (@ establish an
Integrated Common Bio-medical Waste Treatment facility 1o kandle 300 kg/hr or say
4.8 TED of Bio-medical waste. .~~~ 7~
(i) ToR details: Terms of Reference
4129/SEIAA dtd. 02,08.2022 for
(iv) Location and Conneetivity
No-15, Mouza-Balibagd

(TGRs) was issued by SEIAA, Odisha vide letter no,
it detailed-EIA study for the project.

b 1S P :bélotated at Khata No-81/17, Plot
asote,” Odisha, The project site is

bounded by g8o-coox L{}ﬁr anti;;-pgngitude: §6°40'54.72"E and
the project area falls - of India Toposheet No F45011.The nearest

Highway is NH-16 is at 2.2 K fowards SE of the Project Site which is connected to the
site via approach road of 0.2 Km known as Bagudi road, The nearest railway station is
Soro railway station at 2.6 km towatds SSE from, the project site. Nearest airport is Biju
Patnaik International Aliport at- 148 km,-SW from the project site. Nearest river is
Piwmkalia at 8km. Neaiest habiwtion is Balibad-| Zkm,

(v)  The Kuldiha Wildlife Sang 5 s at 5.3 km from project site and there is no other
national park or bitd sangtuary i us of the project site. The Kuldiha
wildlife Sanctuary hag notified the Edgien & zote vide SO 2339(E) did ot Auglist

n017. NOC from D.F.O has béén obtained vide letter no. 10978/3F — Lease F. No,
09/2021 Dated. 30/12/2021 mentioning that, the proposed project Is outside the
Feo Sensitive Zone of Kuldiha Wild Life S8anctuary and is st 2 distance of more than
3 Km.
{vi ';ﬂJPubI’ic hearing details: The public hearing for the preposed Greenfield Project for
’évf} Instaitation of Common Bio-medical Waste Treatment & disposal facility was conducted
on 12.10.2022 at 10.30 AM ar Nuapur- Dahipur Melanpodia, Mouza - Dahipur, PO -
Radhabalrampur, Tahasil- Soro, District - Balasore. lIssues raised during the public
hearing were on smell due to sterage and reprocessing of Bio-medical wastes by the '
project, apprehension on generation of Methane gas [rom the unit during storage for the
longer period, discharge of effluent from the project site and contaminating the nearby
water bodies used by the focal people, human settlement present near the proposed
project site and providing employment & iocal people. The PP has submitted that a total

bag.
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STATE ENVIRONMENT IMPACT ASSESSMEN T AUTHORITY, ODISHA
 SRE-2/1, Unit-1X, Bhubaneswar-751022, Tel: 0674-3510075, Emall: seiasodisha@gmail,com

XY starwory body constituted by Miristry of Envivominent, Forest & Climate Change under Enviromment
' {Frotection) Act, 1986} :

R program and Rs22.15Lakhs has |

e

amount of Rs. 2.60 Lakh would be utilized for CER
been allocated towards eompliance of public fiearifg issues.
(v} Landse Tl total fand, Gcijuired for the facility 1§ 6070.28 Sq.m (1.5 acre). The fand

use breakup of the proposed facility is as following

8. No.| Facilities _ _Area (Sg.m)

I Plant Facilities (Waste storage 437.06
rooms, autoclave, incinerator,
shredder efc.)

2. Administrative and auxifiary- 157.83
facitities _ .

3| Rain Water Harvésting Pond -, _ | 898.40

4| ETP NN 7Y

5 Veﬁig[e Wash | 9’8._’29

6. GreenBeltarsa 1201533

7 P-a.rkﬁ:iggj‘g;"*" S e 178.06

8. Internal ma_d_'s _.;:51\1 §9 78
5. | M;seéjzaneous e 29542,
Tot.atl o

(viil) Baseline details: The baselirie s rtied outduring 1*' March 2092 to 31 May
2022 during Pre-monsoon season forthesojeet” Following results have been obtained.

a) Respirable Particulate Matier PM: Maximygim vakie - 85.7ug/m® and minimum value -
53.9ug/m’. The average values to be i the range of 71.9 t078 pg/m* and the 98% tile
werecbserved by in the range of 79.7 to 85.7ug/m’. . ‘

b} Particulate ‘Matter (PMzs): Maximum value - 48.7ug/m? and minimum value -
31.2ug/m’. The average values to be in the range of 39.2 to 42.9ug/m’ and the 98% tile
was observed by in the range of 45.6 to 48,5ug/m?, '

¢} Oxides of Nitrogen (NO2): Maximum concentration of NOz - 18.4 ug/m® and minimum
value - 9.5 pg/m? observed. The average values to be in the range of 12.4 10 14.5 ngim?
and the 98% tile was observed by in the range of 16.3 to 18.3 pghn®,

d) Sulphur Dioxide (SOs): Maximum concentration of 50z - 9.6 pg/m? and mininum
value -5.1 pg/m?. The average values to be in the range of 6.5 to 8ug/m’ and the 98%

tile was observed by in the range of 7.6 10 9.6 pegfm?,

EC identification No, - EC23BO570R167014  File No. - 418519/ 3NFRA2/03-2023  Date of Issue EC - 05/12/2023 - Page 4 of 18
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
SRE-2/1, Unit-1¥, Bhubaneswar-751022, Tel: 0674-3510073, Email: seiaandisha@gmail.com.
G srasucory body constituted by Ministry of Environntent, Forest & Climate Change under brvironnent
' {Protection} Act, 1986)

e) Carbon Monoxide (CO); Maximum congentration of CO is observed to be 5 [0 ug/m’
and minimum value of 200 pg/m’. The average values to be i the range of 331 t0 418
pg/m® and the 98% tile was observed by in the range 0f450 to 510 pg/ m?.

f) Ground Water Quality: The pH values observed were in the range of 7.72 to 3.08; with
total dissotved solid ranging from 620 mg/l o 7 8 0 mg/l. Total Hardness was in the,
range of 258 mg/l to 300 mg/l. The concentration of alkalinity was in the range of 246
to 290 mg/l. _

g) Surface Water Quality: The pH values observed were in the range of 7.52 to 7.83 with
tota) dissolved solids in the range of 356 mg/l to 510 mg/l. BOD were observed less
than 3.1 mg/L. Chloride varied between 84 mgfl & 160 mg/. Sulphates varied from 16
to 23 tagfl, Nitrate varied from less than 0.8 w0 2.2 mgfl. '

hy Seik It has been observed that the pH of the soil ranged from 7.77 to 7.98 indicating
that the soils are slightly alkaline *‘tié"g‘rﬁm&éra_tely alkaline n nature. The electrical
conductivity was observed to be in the range of 169 to 190 uS/em. The nitragen
concentrations are in the range of 40 to 56 mg/kg. The phosphorous concentrations are
in the range from 2.8.10 3.7 mg/ke. B '

(ix) Flora and Fauna: No Sched ype fauna js.found in the study arca. No wildlife'is
found in the study area’ or ‘endangered plant species are found in the
study area. There is elep study'ar :
has been observed.;

(Protected Forest). The é‘f"?ﬁkgﬁt

South at approx. 8 km w.r.t project site.
(x)  Water Requirement;{The PP has subraitte
will be 21 KLD,.ont :
Soro Block via Pipeling
(xi) [ETP: The PP has snbmiffe
the serubbed water; ooty
the treated water into the serif
making the system as zerd dischatge system.
(xi) Power Requirement: The power reguired for the facility is 100 KW and will be procured
from nearest grid. For emergency backup, a 1 DG set (100 KVA) is proposed.
{xiii} Fuel Requirsment: Diese! which will be used as fuel for incinerator will se stored at the
premises, Total quantity of 432 Lit/day will be required and will be stored with storage
capacity of 500 liters,
Greenbeit: A three tier canopy green belt will be developed with flowering speeies to
abate dust, noise, and odour and to increase the aesthetic value, The green belt will cover
13.19% of the total project area i.¢., 2015.28 sgm (0.498 acres). About 350 numbers of
saplings are recommended for developing the green belt to abate dust, noise, odour, and
soi] erosior.
(xv) Traffic study: The LOS study shows that the present traffic scenarie is “Excellent”, and
the frec flow of vehicles is observed during the study period. Due to the proposed project
the traffie density will increase as all the biomedical waste will be transported through the

d that théifotal water requirement for the praject

 weater gnd it will be sourced from the
r proper treatment.

pagity Will be established to treat

ter from the plant and recirculate

el astitilize in the greenbelt development

(xiv)

EC Identification No. - EC23B0570OR167014  File No. - 419519/1 3-INFRAZ/03-2023 Date of lssue EC - 05!1 212023 Page 5 of 18
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
SRE-2/1, Unit-IX, Bhubaneswar-751022, Tel; 0674-3510075, Email: setagodisha@gmail,com

W siatutory body constituted by Ministry of Environment, Forest & Climate Change under Environment
{Protection} Act, 1986}

road under study. The traffic conditions through V/C ratio does not change even after the
proposed traffic load. : :

(xvi) Required Manpower: 48ncs. persons are proposed to be bired as manpower requirement
including skilled and unskilled for the proposed projeet during operational phase. __

(xvii) Project cost: The cost of the project is Rs 2.60 Crores approximately. A budget of
Rs. 35.50 lakhs as capital cost and Rs 8.75 lakls per annum as recurring cost has been
allocated towards environmental protection measures. .

(xviii) The Environment consultant M/s Grass Roots Research & Creation India {P) Ltd., Noida
along with the proponent made a presentation on the proposal before the Committee on
14.02.2023. : '

(xix) The PP submitted ADS 1o SEAC on 10.05.2023.

(xx)  The SEAC have appraised the proposal for consideration of EC in its meeting dated

12.07.2023 and recommended for grant of Environmental Clearance for the project valid
for a period of 10 years, stipfilating various condifidis;

The matter was further examined in the State Environment Impact Assessment Authority
(SEIAA), Odisha in its 131% meeting held on 10" -11" August’2023, along with
recommendation of SEAC and in aceordance with the EIA Notification, 2006 and further
amendments thereto. Afier detatled  deli glioh.un the.matter, decided to grant EC as
recommended by SEAC of thefollowying :

(i) Signed Copy of MOUL G :

(ii) Compliance to the petifidh

(xxi)

(xxif) The PP has submitteq the documents as souight on 29.0 '

(xxiii) The compliance submitied by PP was again o sidereddn the migeting of SEIAA held an
The proposal was placed in.:the" [34” meotifig of SFIAA held on 07.09.2023 and
08.09.2023 and the Authotity observed that the CTE dated 22.07.2016 as well a3 the
lease agreement of the land on 17th August 2045 1s in favour of M/s. Utkal Envirocare
Solution Pvf. Ltd. which is ‘a:qegister” comipany: While the present applicant Utkal
Envirocare which is a partnership fafm and therefore a different entity. After detajled
deliberation the Authority decided that thé PP is required to submit CTE and land record
in - their favour for consideration of EC. Accordingly, the PP has submitted their
clarification for consideration of EC. ' _ -

(xxiv) The proposal was again placed in the [38% meeting of SEIAA, Odisha held on
10.10.2023 & 12.10.2023 and the Authority perused the submission of PP’s letter dated
21.09.2023, and after detailed deliberation on the matier, the Authority decided that the
PP is required to submit the land record failing which the proposal shalt be rejected.
Accordingly, EDS was raised by SEIAA, Odisha to PP on 16.10.2023 and the PP has
submitted its reply dt. 13.11.2023 and uploaded In Parivesh Portal on 14,11.2023.

4. This proposal conforms to the item no. 7(d)(a)-Common Bio-Medical Waste Treatmrent
Facility in the schedule of EIA Notification, 2006 as amended time to time, and the project

falls under Category B1.
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, ODISHA
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5. The SEAC have already apprazsed the proposal for consideration of EC in jts meeting dated
12.07.2023 and recommenced for grant of Environmental Clearance for the project valid for
aperiod of 10 years, stipulating various conditions.

6. The matter was again examined in the State Environment Impact Assessment Authority

(SELAA), Odisha in its 143rd meeting held on 23% _24M November'2023, along with

recommendation of SEAC, clarification submitted by PP and in accordance w ith the

EIA Notification, 2006 and further amendments thereto. The Authority perused the letter no.

6153 di. 13.11.2023 of Tahssildar, Soro stating that “the lease deed bearing Doc. No.

10141502508 dt. 17.11,2015 in the name of Ms. Utkal Envirocare Solution Pvi. Ltd. An area

Ac. 1.50 out of Ac. 3.64 dec of Plot no. 15, Khata no. 81/17, Mouza-Balibad, Tahasil- Soro,

Dist-Balasote has been reported and demarcated_l_ip the sketch map by R.1. Dahisada. So, in

conneetion to the report and ;Zlksteh map. 0f R, Dghisada the lease deed Doc. No.

10142302871 (in the name of M/s, Ljikal Eavirocare) and 10141502508 (in the name of

M/s. Utkal Envirocare Solution Pvt Lad} are. I;es in game Plot (Plot No.153, Khata no, §1/17,

Mouza-Balibad, Tahami-Sow sk :

deed is not overlapping”. T

Court. However, the Auﬁmx. .

grant of EC. After detaﬁe;d d&f%&:ra
. per SEAC recommendation w1th sta‘ndard and spec E c stxpufatmn recommended by SE!—\C

for this project. o
7. Dnvxronmentai C{eamnce (EC}: anted o the pmj alid for a period of 10 vears
0, 1533 (E) dated the 14® September,

try of-Environment and Forests,
ing “up ¥ Common Bio-Medical Waste

Tmatmenf & }}tsposai Faczlﬁy{CEMWTﬁxﬁﬁ ‘;ér am area of 1.50 Acre (0.60 Ha) located

at Khata No-81/17, Plot No-15, Mouza-Balibad, Tehsil- Soro, District- Balasore by

M/s Utkal Envirocare’ with the following sﬁpuiatmna, enwm"}mﬂﬂnfﬂi conditions and

safeguards.
- Stipulations:

A. Specific eopditions:
() All the recommendations, mitigation measures, enwronmental protection measures and

safeguards proposed in the EIA report of the project submitied by project proponent vide
commitments made durmﬂr presentation before SEAC and proposed in Ihe ElA report shall

he strictly adhered to in letter and spirit.
(i) The unit shall strictly comply with the CPCB guidelines for setting up the Common Bio-

by

- £18515/13-INFRA2/03-2023  Dato of Issue EC - 05/12/2023 Page 7 of 18
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHQRITYp QDISHA
SRF-2/1, Unit-IX, Bhubaneswar-751022, Tel: 06743510075, Email: seiaaodisha@gmail,com
Statutory body constituted by Ministry of Environment, Forest & Climate Change under Environment
(Protection) Act, 1986)

Medical Waste Treatment Facility. (CBWTEF)

(ifi) Proponent shall strictly comply the design criteria for incinerator, autoclave, shredder and
all other requirements including bar-coding etc. as per the CPCB guidelines.

(iv) The unit shall strictly setup the dry technology system.

(V) The unit shall strictly ensure mercury waste management at health care facility as per the
CPCB guidelines.

(V) The unit shall establish Standard operating Procedure for waste collection, handing
transportation, treatment and disposal as per Biomedical Waste Management Rules 2016.

(vii) Zero Liquid Discharge (ZLD) status shall be maintained all the time.

(viii) There shall be no drainage connections from the treatment shed.

(ix) Proper arrangements shall be made foggtg:g_x ’wgyr drainage.

(x) The PP shall implement the BMP;wiﬁﬁ’*bﬁdéé’t‘a]lqbaﬁpn-of Rs. 35.50 lakhs as capital cost
and Rs 8.75 lakhs per annum as recurring cos ‘as proposed. °

(xi) The PP shall expend Rs. 2.60lakhs towards CER & Rs. 22.15 lakhs to address the concerns
raised by the Public in the Public heaﬁﬁ’glo’be'mmplewd within the stipulated time period
s proposed in EIA/EMP report. PP shall comply’all action plans made for public hearing
concerns and make regular maigténancé and record the"progi',es'§ive activity outcomes.

During Construction Phase: sl &

()  Water demand during construction shall be reduced by use of curing agents, super
plasticizers and other best construction practices.

(ii)  Project proponent shall ensure that surrounding environment shall not be affected due to
construction activity. g f

(iii) Construction materials shall be covered during tfg@égpnggiOnJ and regular water sprinkling
shall be done in vulnerable areas for controlling fugitive émission.

(iv) All required sanitary and hyg?énic measures. shall be provided before starting the
construction activities and to be maintained throughout the construction phase.

(v) First Aid Box shall be made readily available in adequate quantity at all times.

(vi) The Project proponent shall strictly comply with the building and other construction
workers (Regulation of Employment) & conditions made there under and their subsequent
amendments. Local bye laws of concern Authority shall be complied in letter and spirit.

(vii) Ambient noise levels shall conform to residential standard both during day and night.
Incremental pollution load on the ambient air & noise quality shall closely be monitored
during construction phase,

(viii) Use of Diesel Generator (DG) sets during construction phase shall be strictly equipped
with acoustic enclosure and shall confirm to the EPA rules for air and noise emission
standards.

Sy
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(ix) S$afe disposal of sewage and solid wastes generated during the construction phase shall be |

ensured. -

(x) All top soil excavated during construction activity shall be used in horticultural/ landscape
development within the project site. _

(i) Excavated garth to be generated during the construction phase shall be utilized within the’
premises to the maximum extent possible and balance quality of exeavated earth shall be
disposed off with the approval of the competent authorfly after taking the necessary
precautions of general safety and health aspects. Disposal of the excavated earth during
construction phase shall create adverse effect on neighboring communities. ,

(xii) PP shall ensure use of eco-friendly building materials including fly ash bricks, fly ash
paver blocks, ready Mix concrele (RMC) and lead-free paints in the project.

(xiiiy Fly ash be used in the constrs }iﬁt‘i -"lwﬁé;féizefm&g.pi-i_g;‘fg_i_e as per provisions of fly ash
Notification under the EP- 0, whseatient amendments from time (o time,
regular supervision of the abpte gilt tos B _mgi?i_tpr-if‘xg should be in place all
through the construction phase, 30451 istufbatice to all surroundings.

(xiv) The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation} Act, 19;%_'86 of f¢ k nd invo'fw‘;éd in the project, if applicable.

(xv} The project proponent stain ¢ ce from the National Board for Wildlife. if
applicable to the project. ‘

(xvi) The project propon
Management Plan and appro

fic Consgrvation Plan & Wildlife
dlife Warden in case of the presence of
schedute-] species in the study area of 10Km radius. The recommendations of the approved
Site-Specific Conservation Plan / Wildlife Memagement Plan.shall be implemented in
consultation with the -State: Fores ep ment. the implementation report shall be
furnished along with the six-monthly compiancs report, if applicable to the project.
(xvii) The projeet proponent shall abt’g_; B t@biiﬁh / Operate under the provisions of
Alr (Prevention & Control of Pdﬁﬁ%‘ s Act, 198 I and the Water (Prevention & Control of
: Pollution) Act, 1974 from the concerhed State poliution Contro! Board/ Commitiee.
(xvii) The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

(xix) The Company shall strictly comply with the rules and guidelines under Manufacture.

Storage and lmport of Hazardous Chemicals (MSIHC) Rules, 1989 ss amended time to
per the Motor Vehicle Act

time. ‘All transportation of Hazardous Chemicals shall be as
(MVA), 1989.
During Operation Phase:
(i) Consent to operate shall be obtained from OSP

ed Ty the Chief Wit

CB under the Air (Prevention & control of

L2
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SRE-2/1, Unit-IX, Bhubaneswar-751022, Tel: 0674-3510075 , Email: sefaacdisha@gmail,com
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(Protection) Act, 1986)

Pollution) Aet, 1981 and Water (Prevention &control of Pollution) Act 1974 before
operation, failing which the Environment Clearance herein shall be deemed to be
withdrawn. \ '

(i) Authorization from State Poliution Control Board, Odisha shall be obtained as applicable -
under Bio Medical Waste Management Rules 2016 and its subsequent amendments from
time to time. '

(i) The Biomedical wastes shall be managed in accordance and compliance with the Bio
medical waste Management Rules 2016 and its subsequent amendments from time to
time. _ ’

(v} Incinerated ash, used oil, sludge, treated biomedical waste and ETP shudge should be
disposed in accordance with BMW Rules, 2016/ Hazardous and other Waste
(Management & Transboundary Movement) Rules 2016 and its sitbsequent amendments

issued from, time to time. o

(v)  The PP shall comply with the Entirohmé
incinerators along with the tgs\c:’fi"ﬁib‘,_!@gyfguldehn

(vi)  Guidelines published 1; “eh y

' bio medical waste treé'tmqn 1blishs
. (vii)  There should not be any ‘spillage frot

(viti)  The PP will set up separaté enviroj
of stipulated envirorinig) taisaﬁig 1

(ix)  All the recommendations of EMP shall'6é strics

(x)  Necessary provision shall bé madlefor firefig

(xi)  Treated flue gas é%‘iissfﬁﬁ ‘ |
than the specific emission standards. : :

(xii) ~ All the pipelines carrying water/waste water should be distinguished using colour coding
on raw water pipes and re use lines of t?é&ted water.

(xifiy  Utilization of Diesel power generating sets is subject to power failure condition onty. The
DG sets proposed as a source of power back up during operation phase should be of
enclosed type, low sulphur diesel run and confirm to rules made under the Environment
(Protection)Act, 1986. The DG sets should be subjected to periodic noise and stack

~ monitoring.

(xlv) Noise should be controlied to ensure that it does not exceed the prescribed standards.
During night time the noise levels measured. at the boundary of the building shall be
restricted to the permissible levels to comply with the prevalent regli'lati'ons. '

{(xv)  Energy conservation measures such as LED light for common lighting of areas, signage
ete should be adopted. '

(kv)  The unit shall develop 33% of plot area (including existing green belt) as a green belt

standards notified by MOEF& CC for

(44,

TE Tl e JIEL s &k . ’ :
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, QDISHA

SRE-2/1, Unit-IX, Bhubangswar-751022, Tel: 0674-3510075, Email: sefaandishag@gmail,com

Y statutory body constituted by Minisiry of Environment, Forest & Climate Change urder Esviromment
: (Protection) dct, 1986) :

within premisgs as per the CPCB guidelizes. |

(xvi)) The industrial effluent generation from the project shall not exceed 08 KL/day. Waste
water generation from floor washing, vehicle washing, domestic waste water and
autoclaving (08 Kl/day) shall be ireated in proposed ETP. (Cap,10.0 KL/Day). The unit
shall provide adequate effluent freatment plant (ETP) comprises of Primery, tertiary
treatmenit plants and operated regularly and efficiently so as to ensure for quenching
process. Entire quantity of treated waste water shatl be reused for individual purpose
within the premises after conforming the (OSPLCE) norms. Separate energy meter shall be
provided at ETP. A proper pperation logbook of the ETP containing records of quantities
and qualities of treated effluent. -

The Zero Liquid Discharge (ZLD). condition to be achieved with utilizing treated effluent
for lime slurry preparation for spraying In reactor for quenching process as well as floor
and vehicle washing, - . R '

(xix) The Project proponent shaﬁ :

(xviil)

. \ ‘el m flow meter at the inlet & outlet of
the water supply, Inlet & Outlet of the ETP and shall maintain a record of readings of
each such meter on daily basis. P

&

Gy The guantity of fresh wat g At Water reéycﬁngsﬁaflbe measured and recorded 1o

y the project proponent. The record shall be
v Tm ;béfc;'; Assessment Authority &
“ ing reports.

_ﬁ"{,_akh‘f“br CER program and
g fssues, |

Regional Office, Mok

(xd) The PP shall expent

. Rs.22.15Lakhs fowdds eomp

A. Air quality moniierin-é and pre ¥

5] Unit shall provide Lime Reactor,
Activated carbon injection system and Bag Filter with
within incinerator as per the CPCB and relevant guidefines.

(i)  Regular manitoring of ground Jevel conicentration of Piye, PMas, NOx and CO shall be
caricd out at the site and downwind direction and its records shall be maintained.
Ambient air quality levels shall not exceed the standards stiputated by the CPCB. If at

levels are found to exceed the prescribed limits, necessary

Alr cooled gas cooler, Sodium Carbonate injection.
adequate stack height as APCM

any stage these
additional\contro] measures shall be taken immediately.
¢iiy  Proponent shall strictly follow the odour cantrol measures as suggested in Environmental

Wanagement Plan.
(iv) Proponent shall strictly foliow the Environmental Monitoring Program (EMP) for

ambient Adr Quality Monitoring {AAQND.
(v)  Treated flue gas emissions discharged through stack to atmosphere shall always be less

2023 Date of lssus EC-05(2/2023  Page 11018
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than CPCB/OSPCB stipulated emission standards.

{(vi)  Acoustic enclosure shall be provided 1o the DG sets to mitigate the noise poliution and
shall conform to the EPA Rules for air and noise emission standards.

{(vii) A green belt shall be developed all around the plant boundary and also along the roads to
mitigate fugitive and transport dust emission. '

B. Waste Management:

(i) The company shall strictly comply with the rute and regulations with regards to handling
and disposal of Hazardous waste in accordance with the Hazardous and Other wastes
{Management and Trans boundary Movement) Rules 2016, as may be amended from
time o time. Authorization of the OSPCB shall be obiained for
collection/treatment/storage/disposal of hazardous wastes.

(i)  Hazardous wastes shall be dried; péckecl and stored in separate designated hazardous

2and, 1Bachafe collection Facility, before its

Sy

asté/Rules 2016,

(i) Incinerator Ash, ETP-siudge £y ostd in accordance with BMW Rules,
2016/ Hazardous and othet Waste (Managem - & ﬁgﬁfsboundary Movement) Rules
2016 and its subsequent amendments fsswed form, tifie to iime,

(iv)  Treated Biomedical plastic Wé"ste_shéil' be s81d 6ttt to OSPCB Authorized Recyelers only,

(v} Used oil shall be either retised fo fbri ition.in hineries ot sold out to OSPCR
registered/ Authorizéd Recyole

(vi}  Discarded container/ ' “githerret

':hly ......

[

~to OSPCB Authorized

Recyclers. LR RIS aE ,

(viiy  Treated glass waste shafl be sold out toOSPC Authbrized Recyclers only,

{viii) ~Sharp waste shall be disposed- thwughmhoﬁs& csignated concrete sharp pit or as per
the BMW Rules, 2016 and its amendtherits issued ffom time to time. _

(ix}  Trucks/Tankers used for transp_o-rta’ijé}; of Eia}gardouﬁ ‘waste shall be in accordance with
the provisions under the Motor Véhicle Act, 2019 and rules made there under.

{(x)  The design of the Trucks/tankers shall be such that there is o spitlage during
transportation. .

(xi} Al possible efforts shall be made for Co-Processing of the Hazardous waste prior to

- disposal into TSDE/CHWTF, _

(xii)  Management of fly ash (If any) shall be as per tie Fly ash Notification 2009 & its
amendment time to time and it shall be ensured that there is 100% utilization of fly ash t¢
bz generated from the unit, ' -

C. Water quality monitoring and preservation: :
(i) Total fresh water requirement shall not exceed the proposed quantity, Prior permission
shall be obtained from the concerned regulatory authority/CGWA, if water is sourced

Bad-
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- from ground water. _

(i)  Total water requirements far the project shail not exceed 09 KL/day. Unit shall reuse
weated waste water for time sluery preparation for quenching process as well as floor and
vehicle washing to the maximum extent. Hence, fresh water requirement shall not exceed
09 KLfday and it shall be met throngh PWD water supply only. Prior permission from the
concerned authority shall be obtained for withdrawal of water.

(i)  Water meter shall be installed and its record of daily water consumptions shall be
mairntained. _ ) .

vy Al effluents have to be treated and re-used to achieve zero discharge. ,

(v)  The effluent discharge shall conform ‘o the standards prescribed under the Environment
(Protection) Rules, 1986, or as spocified by the State Pollution Contro) Board while
granting Consent under the At/ Water Adt, whichever is more stringent,

(viy  Rain water recharging of Giirface as wel] a8 rooftop ninoff shall be undertaken and the
same water shafl be used for the varip tles of the project to conserve fresh water
as well as to recharge géind. gitig the surface runoff, pre-treatment

mist be dene to remo

D, Safety Management: e
) The occupier/Plant Manger -siﬁ-all-\s;t;ri'ggl;}*mét;mp!y with the provisions under the Factories

Act and other relevant State laws. ' -

iy The project authorities shall strictly comply with the provision's made in Manufacture,
Storage and lmpert of Hazardois CI icals Riifes (MSIHC) 1989, as amended time to
time and the Public Lisbil ; t fort frg of hazardous chemicals etc.
Necessary approvals from P
Authorities shall bé'dbg%ine } g‘"_gf*-the ;f‘_sr*bject. Requisite On-site and
Off-site Disaster Management Plaus Have'to i€ prepared 4ind implemented,

(i) Sufficient peripheral open pagsage $h%ﬂ hekeptm the margin area for free movement of
fire tender/emergency vehicle aroind the 'preﬁiiéés.

Gvy  Sufficient number of fire extinguishers shall bg provided near the plant and storage area.

(v)  All necessary precautionary measyres shall be taken to avoid any kind of accident during
loading, unloading and transportation of biomedical waste,

(vi)  Only flame proof electrical fittings shall be provided in the plant premises.

(vity  All the waste storage room chali e marked with colour coding as per the CPCB

guidelines time to time.
(viiiy Proponent shall tie up with nearby health care facility for any emergency cases.
(ix}  Personal Protective equipment’s (PPEs) shall be provided to workers and its usage shall
be ensuved and supervised. _ ' '
(x)  First Aid Box in the unit shall be made readily available in adequate quantity.

L%
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Training shall be imparted to all the workers on safety and health agpects of biomedical

waste handling. '

(ki) Qccupational health surveillance of the workers shall be done and its records shall he
maintained. Pre-employment and periodical medical- examination for all the workers shall
be undertaken as per the Factories Act & Rules.

(xiii) Transportation of biomedical waste shall be done as per the provisions of the Motor

Vehicle Act & Rules. '

E. Noise Management: |
(i) The Overall noise level in and around the plant ares shall be kept well within the
standards by p:‘o*-xiding noise control measures including engineering controls like
acoustic insulation hoods, silencets, enclosures etc. on all sources of noise generation,
The ambient noise level shail cofitirm. tolthé $¥andards oreseribed under The Environment
(Protection) Act, 1986 @g&}:

F. Green Belt and Other Plantatich: .~

(i) The Unit shall devetoparéen belt within premis

(i) Drip irrigation/low-angle $p systéni shal
within the premises. _ o

(iify  The area earmarked as g%‘ée____2_':§%ea"sﬁif€§-}:?‘”'bé'iz"sedvﬁn__ly for plahtation and shall not be altered
forany other purpose. ~ © 7wt m T s

G. Public Hearing, CER & Environment anagemenPlan{EMF)

(i) The project proponent shall submit the timé-lﬁound:. apti_{in plan to the concerned
integrated regional office of the, Ministry ‘within 6 mahthis from the date of issuance of
environmental clearance for ui\idérmi;: ing the acti ts comuiitted during public hearing
and CER by the projéet propone ubmittedt0 SEAC, in terms of the provision of
the MoEF& CC Officé Mematam et No22865/201 7404 dated 30" September, 2020,

The action plan shall be fnfﬁlﬁgqm@;e&iﬁ within, gkgf_g*;éfgiears of the commencement of the

IS 13
W 1

(i)

: par thé')(fPC_B guidelines.
-used for the green belt development

project, -
(ify  The activities proposed in action plan prepared for addressing the issues raised during the
Public Hearing shall be completed as per the budgetary provisions mentioned in the
action plan and within the stipulated time frame. The status report on implementation of
- action plan shall be submitted to the concerned Regional Office of the Ministry along
with District Administration. Project Proponent shall keep the funds earmarked for
environmental protection measures in a separate account and refrain fromr diverting the
same for other purposes. The Year wise expenditure of such funds should be reported to

the IRO, Bhubaneswar, MoEF&CC, OSPCB & SEIAA, Odisha, -
(i) The company shall have a well jaid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operating

EC lden‘tificaﬁon No. - EC.23B_05?OR167014' File N, - 41851 9/13-INFRAZ/03-2023 Date of Issue EC - 05/12/2023 Page 14 o7 18
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procedures to have proper checks and balances and to bring intc focus any .

infringements/deviation/violation of the environmental / forest / wildlife norms/

conditions. The company shall have defined system of reporting infringements / deviation

/ violation of the environmental / forest / wildlife norms / conditions and / or sharsholders

/ stake holders. The copy of the board resolution in this regard shall be submitted 1o the

SEIAA, Qdisha as well as MoEF&CC as a part of six~mornthly report.

A separate Environmental Cell both at the project and company head quarter level, with

qualified persoanel shall be set up undet the control of sentor Executive, who will

directly report to the head of the organization. -

(v} Action plan for implementing EMF and “environmeital conditions along  with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise: funds “earmarked for environmental protsction
measures shall be kept in separate accolnt and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the SEIAA.
QOdisha, Regional Office, M BE&CC, Govt. of I}zﬁiiia,,_ Bhubaneswar along with the Six-
Monthly Compliance - . ; T

H. Other Conditions: | .ot 40

(i) All the commitmengg an {IFI ertal

~ for the purpose of Envjrongental

(iy  Inthe event of Faiture of a
be safely closed.and
equipment has beeri ad

iy During bi_emedica'f‘ii'r_asr
constructed to avoid ‘Th*li;cihg of,

v

{Mgnagethent shall be strictly adhered to.
'sy__'sg-xe'm adopted by the unit, the unit shall
p;}tft.bé'rééfziﬁéd unt] the desired efficiency of the control

e

water,

Gvt  Industial Grade flooring with impervious layer shall be provided in the work areas.
biomedical waste storage areas and chemical handling areas to minimize soil
contamination.

()  Rengwable power/ solat/wind / hybrid shall be installed within the premises and on the
roof area of the administrative part of the building (around 5%).

(vd)  The Project management shall ensure that the unit complies with all the environmental
protection measures, risk mitigation measures and safeguards recommended in the EMP
report and Risk assessment study report as well as proposed by project Proponent.

(viiy E-waste generated in the complex should be managed as per CPCB guidclines on E-
waste management Rufes 2016. :

1. Miscellaneous: _ .
() The project proponent shall inform the Integrated Regional Office of Miuistry,

b
Fage 15 0f 18
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(i)
(i)

(iv)

(v}

(vi)

(vii)

{vili}

Bhubaneswar, the date of financial closure” and final approval of the project by the
concerned authorities, commencing the land development work and start of production
operation by the project.

The project authorities must strictly adhere to the stipulations made in the CTQ by the
State Pollution Coritrel Bosrd and the State Government.

* The SEIAA, Odisha may revoke or suspend the EC, if implementation of any of the

above stipulated conditions is not satisfactory. The SEJAA, Odisha reserves the right to
alter /modify the above conditions or stipulate any further condition in the interest of
environment protection. o _

Further this EC js issued without prejudice to the action initiated in the Environment
(Protection) Act or any court case pending inthe court of law. As such, it does not mean
that the PP has not violated'_léﬁy evitonitetital Faws:in the past and whatever decision
under the said Act by the Hon’ble Court will be binding on the PP. Hence, this
environmental clearance does not give in;mun-ity to the PP in the case complaint is
filed against, if any, or action initiated undé¥ the said Act.

The Project Authorities should widely advertise abont the grant of this EC letter by
printing the same in et least o 3 n&ﬁ@a{jﬁe{s;-t@ggp of which shall be in vemacular
language of the congern vertissentishal] he'done within 7 days of the
issue of the clearance lettg ' has been accorded BC and
copy of the EC lettet {5 .a5 trol Board and web site of
the Ministry of Eaviron ht, ww.parivesh.ic.in), A copy
of the advertisement may: be: forwa  MoEF&CC Regional Office for
compliance and recdrd. Also, the & Jetter will be available on the PP
website, s, - Al

The copies of the envitonitiental cle; ?%’ #shall be'Subniitted by the project proponents o
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has tB':("'fIi'sﬁIay the same for 30 days from the date

Er L

of receipt. _ '
State Pollution Control Board shall he responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector’s office/ Tahasildar’s Office for
30 days. -

It shall be mandatory for the project management to submit six (06) monthly compliance
reports on post environmental monitoring in respect of the stipulated terms and
conditions in this Environmental Clearance to the State Environment Impact Assessment
Authority (SEIAA),Odisha, SPCB & Regional Office of the Ministry of Environment &
Forest, Odisha in hard and soft copies on 1 June and 1* December of each calendar year,
No'hard'eopy_of six-monthly compliance report shall be submitted to SEJAA. The

L
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(x)

{x)
{xii)

(xiil)

{(xiv)

E£C Identification No. - EC23B057TOR167014  Flle

 proponent shall upload the six monthly compliance report inchuding results of monitored
data, as applicable in the website of the Ministry(www.parivesh.nic.in) for monitoting of
EC Conditions as per Ministry guidelines.
The environmental statentent for cach fnanclal year gnding 31% March in Form-V as is
mandated to be submitted by the project proponent &0 the Odisha State Pollution Cortrol
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the wehsite of the company alang with the status of
compliance of EC conditions and shall also be sent to the respective to the concerned
Integrated Regional Officel RO, Bhubaneswar of MoEF&CC,Gol, Central Poliution
Control Board and State Poilution Control Board.
"The proponent shall submit!ugi?ad six m%nah!y reports on the status of compliance of the
stipnlated Environmental Cléamince *oriditiens, including results of monitored data on
their website and shall update the same periodieally, Tt shall simuitancously be sent o the
Regional Office of MoEF&CC,- Govt. of India, the respective Zonal Office of CPCB and
the SPCB. The criteriz pollutarit levels nainely; SPM, RSPM, SO, NOx (ambient levels -
issi al p iimets “indicated for the project shall
4¥ior Hear the main gate of the company in

be monitored and display
the public domain.
The concermed In
monitor compliance.

full cooperation to the MoEF&
/ monitoring repdfrt;g. "':%
The SEIAA, Odisha may se
above stipulated conditions- i3 ng|
atter /modify the above. conditions ¢
environment protection. o T R
The above conditions will be enforeed inter-alia, under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Preveniion & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986 end the Public Liabiitty
Insurance Act, 1991 aleng with their amendments and rules made there under and alse
any other orders passed by the Hon'ble Supreme Court of India/ High Court and any other
Court of Law relating to the subject matter.

This Environmental Clearance (EC) is subject © orders/judgment of Hom'ble Supreme
Court of India, Hon'vle High Court, Hon'sle NGT and any other Court of Law, Common

Cause Conditions as may be applicable.

MoEF&CC shall randomly
ps: The praject authorities should extend
furnishing the req uisite data / information

i 1t:--"'fm;ia‘iémentati.on of any of the
5§EiAA, Odisha reserves the right to
te atiy further condition in the interest of
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(Protecrion) Act. 1984
LI P AL &

(xv}  Any appeal against this environmenta] clearance shall lie with the Nationaj Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Ty bunal Act, 2010, -

Yours faithfidly,

7

‘rf .

o

m%i\rgserﬂﬁﬁé: p

i

Copy to :
l. Joint Secretary (JA Division), Ministry of Environment, Forests and Climate Change

Govt. of India, Tiidira Paryava:g'an_h_i;‘_;ax@n a-FarﬁBagh Road, Aliganj, New Delhj- 10003

N

for information,
Additional Chief Secretary
information. AT
3. Member Secretary, State” P,
Nilakantha Nagar, Unit-8, Rhaha
4. Additional Prineipg} ¢ ]
Ministry of Envirgnien & For
information and necessary agtion, -
5. Regional Director, CGWA, Sout]

B2

it épt., Government of Odisha for

isha, Paribesh Bhawan, A/118,

n’arfd necessary action,
tegated Regional Office (IRQ),
@arpar, Bhubaneswar fpr

estss

.....

&

_asfern' chisn, Shgja[ Bhawan, Khandagiri,

Bhubaneswar, Pin-75: and rieeBssaty action.
6. Coilector, Distris Magis "Di’stlBéiIasore;foz" information and necessary
~ action, ' ER

o Ngsity Unit- V11, Bhubanaswey

Y

7. Secretary, SEAC, Paribesh B Wai‘l*‘”
for information,

Dat-

ot

Digitaily signed By br,
IFS ! .

) Statutory body constitured &y Minisiry of Environment, Forest & Climate Change under Envirenment ‘:\\}

¥ ——
M emJb,erJ?yf.;;}“é%W" -
S {/

/erified

Designation: Mer i‘Sacratary

8 EC - 05t12/2023
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* DIRECTORATE OF PUBLIC HEALTH =~ g

) DEPARTMENT OF HEALTH & FAMILY WELFARE § Sikh 5
GOVERNMENT OF ODISHA - g™
T LMo 99K AHAMWM- 0208 D T3 Love
From, '
Dr. Nilakantha Mishra : ' Avary g rone2

Director of Public Health, Odisha

To
Al CDM & PHQOxs
30 Districis

Sub: - Notification on rates to be charged from HCFs by all the CBMWTDFs.

Ref: File no-3822, dated 06.02.2025 of the Commissioner-cum-Secretary, H & FW Dept.,
Odisha.

Madamy/ Sir, _
With reference to the subject and reference cited above; a notification on rates to be

charged from HCFs by all the CBMWTDFs has been notified by the Commissioner-cum-
Secretary, H & FW Dept., Odisha which is self-explanatory and hereby forwarded for further

implementation at your level w.e.f. 1 March 2025.

Encl.: Notification as mentioned above.

Yours fafti;fully
A (% W
g

’a ",}_a’ ' Director, Public Health, Odisha
Memo No. Date. 1)< X200

Copy to CEE, SPCB, Odisha for information & necessary action, ? /

8’0 . Director, Publlc Health, Odishg
Memo No. ?’ Date. He 3oy e
Copy to DPHOs/DMO (MS) cum Superintendents (30 Districts) for information &

‘necessary action. M{Y)
ﬂ”

Director, Public Health, Cdishs

QIS G199 6an 9F1eg IGEIRGI Q% S
State Bio-medical Waste Management Cell .
Directorate of Public Health, Odisha, Ground Foor, Heads of the Dept, Bullding, Bhubaneswar - 751001

Telephone No.:- 9439994690, Office E Mail ID-bmwm.siatecell@odisho.gov.in,
.cdishastatebmweell@gmail.com

{8 Scanned with OKEN Scanner -
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_ GOVERNMENT OF ODISHA
HEALTH & FAMILY WELFARE DEPARTMENT

ko xR

NOTIFICATION
No.PT2-HFW-MEI-BIOMED-0001-2015_2827 /M Dated 0602+ 2001

Whereas the revised gla.ideiines for Common Bio Medical Waste Treatment and
Rigposai Facilitigs (CBMWTDFs) issued by Central Pollution Control Board (CPCBjon
21.12.2018, it is mandatory to dispose all the biomedical waste generated from a HCF
through a CBMWTDF and discourage disﬁosal through deep burial pits and provides
tor rates to be charged from Heaith Care Facilities (HCFs) by the CBMWTDFs has to
be decided by the State Advisory Committee (SAC) constituted under the Bio Medical
Waste Management Rules, 2018 in bonsu!tation with éPCB (O), IMA and with active
participation of all existing CBMWTDFs of the State:

Whereas the SAC constituted by Government of Odisha under the provisions of
Rule-11 of the Bio Medical Waste Management Rules, 2016 on 1'2.91.2023 took
cognizance of the matler and constituted a3 committes under the ’chairmanshi'p of the
Special Secretary (PH), H & FW Department, Government of Qdisha with the mandate
of recommending a viable, feasible and uniform treatment charges for all the
CBMWTDFs in the State taking a rational view on the revenue received and
expenditure incurred and a reasonable return on investment for consideration of the
SAC,

*

Whereas the committee so constituted, submitted its report to SAC for reviewing
the same and recommerd the rates for different categories of Health Care Facilities
after a new CBMWTDF named Mfs Utkal Envirccare, at Soro, Balasore was

established;

Whereas SAC meeting held on 18.01.2025 upon considering  the

- recommendations of the committee and after careful consideration of all the points

raised by the CBMWTDFs, IMA and other Government Departments, finalized the
rates {0 ba charged from HCFs by all the CBMWTDFs.

Therefore, it is ordered that the following rates shail come into force with effect
from 01.02.2025 to til 31.03.2030, to be charged by the CBMWTDFs in the State from
different categories of both Govt. and private HCFs. In case any abnomal



risefescalation in input cost i the services, the committee, upon the orders of Advisary
7 ‘?ébmmiitee shall consider revision of rates upon representation from the CBMWTDFs
as per the existing notification vide no-21349, dated 24.08.2023 as follows:

fﬁmggesfed Rate|

Lategories of HCF !ncgudln_g. AYUSH HCF Fw Odisha (in Rs.}

. Lifting Charges inctuding Non-chlorinated polybag & barcoding as per
guideline

Non Bedded, 1-5 beds, Clinic; Lab, Diagnostic Centre & Rasearchi’??, 50 per m.onth ]
Laboratories {2V P& ;

6 to 29 beds K | 19 per bed per day |

010 100 beds - 18 per bed per day

101 & abové beds including manpower for Govt. HCFs (1

22 : ‘
mianpower for each 100 beds) per bed per day

1101 & above beds excluding manpower for Private HOFs 19 pey bed per day

Hiood Bank/ Dental Clnie ' 2000 per manth

2. Transportation Charges ' ' ' - !_

Transportation charges (Plain area) 13.5 per KM

Transportation charges (Uneven terrain area) _ 16.5 per Kiv

3. Expired/ NSQ Drugs {Solid) for Stats / District Drug ware houses anly

| - - +
Expired medicines including transportation cost {Legacy) }53 per Ky

Fxpired madioines including trensportation cost (Regular) ;ib[j_j:';er Kg

i
i

Plain arez Balasore, Bhadrak, Cuttack, ‘Ganjam, Jagatsinghpur, Jajpur,
Districte (8) Kendraparg, Khordha & Puri

Uneven Angul, Bargarh, Bolangir, Boudh, Dhenkangi, Devgarh, Gaiapati,
CUEEE ..harsuguda, Kalzhandgt, Kandhamal, Keonjhar, Koraput, Malkanigiri,
terrain areal . - _
L Mayurbhanf,  Nabarangpur, Naysgarh, Nuapada, Rayagada,
Cistricts {21) .

Samblapur, Sonepur & Sundargarh

The disposal process of all the legacy or acoumulated waste by the concerned
CBMWTDFs is 1o be.completed within one year l.e. by 31.12.2025. Further, tisposal
of cu-rr-enffy generated expired & NSQ d Fuge are 1o be carried in regular manner as per
the rates given above at State/ District Drug ware housas. £ urther, disposal of expired
& NSQ drugs at HCF leve! will be carried out in yellow category of reguiarly generated
Biomedical Waste of HCF without any extra cost.
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" The districts are to be covered under service of the existing CBMWTDFs as

follows:

SI. No. Name of the CBWTDF  Districts fo be coverad

1 Mis Sani Clean Pt Ltd Cuttack, Dhenkanal, Jagatsinghpur, Knordha &}

5' Tangiapada, Khordha Puri ' '

Wis . Mediaid Marketmgmguif Decgarh, Jharsuguda, Sambalpur &

2 Bervices, Amasarang, . |

;' Sundargarh _

Sundragarh

'§ PR H . - —— 4
=3 iaid M g . . , _
EWS , _Mewa'd _arkeﬂnggﬁa;apan, Ganjam, Kandhamal, Nayagarh &

3 Services, Seragarh, _

' o Rayagada .
Lanlam v .

el . e |

?Ws -Renewable .Enwmgl?mrgarh,_Bo%angir, Boudh, Kalahandi, Koraput

4 Pyt Lid,, Sialbahali o

' . - Malkanigir, Nabarangpur, Nuapada & Sonepur |
Bolangir !

15 gMz’s Utka! Envirocare, SoroBalasore, Bhadrak, Jajpur, Kendra@para@

Balasore Keonjhal & Mayurbhanj

The concerned CBMWITDF agency will implement the barcoding of Biomedical
wastes generated from concerned units of HCF till disposal of waste at CEMWTDF &
tracking of vehictes by required hardware & consumables like Barcode sticker as
prascribed by QOCAC by which the wastes generated from concerned units of HCF til}
disposal of wasts. The whole process will be uploaded into the software developad by
State through OCAC. The CBMWTDF agencies will also provide the polybags for
immunization sessions under specific State Govt. HCF a3 per the indent of HCF
without any extra cost. While billing for the sewvices as per the rate schedule fixed
above, GST as applicable will be charged extra by the CBMWTDFs.

it was also recommended to make the rates applicabie for private and central
Government HCF in the state. The Govt. as well as the pollution control board is putting
its endeavour to maximize the treatment and disposal of BMW through CBMWTDFs
and minimise the captive disposal and improve the capacity utilisation of CBMWTDFs.
It was appealed to ali CBMWTDFs to extend their services in the districts assigned
taking all the qualitative aspects intc consideration. This arrangement will change
immediately after new CBMWTDFg, if any, come into operation or capacity expansion
of existing CBMWTDFs achieved or gap analysis process is completed,

A
i, .»_.-4—“’%
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Commissioner-cum-Sacretary
Health & FW Department

Government of Odisha
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APCD
BMWM Rules
CBWTF-

cO
COs
CPCB
CRZ
DG
EC
ELA
ETP
GPS
HCFs
HCI
HOWM & TM Rules

MHz
MoEF& CC
KM

Kw

Mol

NABL

NOy

PCC
PLC
SEIAA
SLF
SPCB
TSDF
TOC
VOCs

Abbreviations

Air Pollution Control Device

Bio-medical Waste Management Rules

Common Bio-medical Waste Treatment and Disposal
Facility

Carbon Monoxide

Carbon Dioxide

Central Pallution Control Board

Coastal Regulation Zone

Diesel Generator

Environmental Clearance

Environment Impact Assessment

Effluent Treatment Plant

Global Positioning System

Health Care Facilities

Hydrachloric Acid

Hazardous and Other Waste (Management &
Transboundary Movement) Rules, 2016

Mega Hertz :

Ministry of Environment, Forest & Climate Change
Kilometer

Kilowatt

Memorandum of Understanding _

National Accreditation Board for Testing and
Laboratories '

Oxides of Nitrogen

Oxygen

Pellution Control Committee

Programmahle Logical Control _
State Environment Impact Assessment Authority

"~ Secured Landfill

State Pollution Control Board :
Treatment Storage and Disposal Facility
Total Crganic Carbon

Volatile Organic Campaourids
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1)

Introduction

A Common Bio-medical Waste Treatment and Disposal Facility (CBWTF) is a set up
where biomedical waste generated from member health care facilities is imparted
neceséary freatment to reduce adverse effects that this waste may pose on human
health and envircnment. The treated recyclable waste may finally be sent for disposal
in a secured landfill or for recycling.

According to the Bic-medical Waste Management Rules, 20186, "bio-medical waste
freatment and disposal facility” means any facility wherein treatment. disposal of
bio-medical waste or processes incidental to such treatment and disposal is carried
out and includes common bio-medical waste treatment facifities and “operator of a
commaon bio-medical waste treatment facility” means a person who owns or controls
a Common Blo-medical Waste Treatment and Disposal Facility (CBWTF) for the
collection, reception, storage, transport treatment disposal or any other form of
handiing of bio-medical waste.

The Bio-medical Waste Management Rules, 2016 (hereafter referred as BMWM
Rules) restricts occupier for establishment of on-site or captive bio-medical waste
treatment and disposal facility, if a service of common bio- medical waste treatment
and disposal facility is available within a distance of seventy-five kilometer, as
installation of individual treatment facility by health care facility (HCF) requires
comparatively high capital investment. In addition, it requires separate dedicated and
trained skilled manpower and infrastructure development for proper operation and
maintenance of treatment systems, The concept of CBW7Fis not only addresses such
problems but also prevents proliferation of treatment technolegies in a particular
town or city. In turn, it reduces the monitoring pressure on regulatory agencies. By
running the treatment equipment at CBWTF to its full capacity, the cost of treatment
of per kilogram bio-medical waste gets significantly reduced. Its considerable
advantages have made CBWTF popular and proven concept in most part of the
world. ‘

The CBWTFs are also required to set up based on the need for ensuring
environmentally sound management of bio-medical waste keeping in view the
techno-economic feasibility and viable operation of the facility with minimal impact
on human health and environment.

Since 1998, the CBWTF as an option for treatment of bio-medical waste also been -
legally introduced in India. Considering the likely impacts that may cause to the
patients undergoing treatment because of aperation of the captive treatment
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2)

a)

equipment within the health care facilities (HCFs), now the Bio-medical Waste
Management Rules, 2016 restricts the Oceupier (i.e., HCF) for ensuring treatment and
disposal of generated bio-medical waste through a CBWTF, located within a distance
of 75 KM. Further, these rules eased the bottleneck in upbringing the CBWTF by
making department in the business allocation of land.assignment in the State or UT
administration responsible far providing a suitahle site (s) within its jurisdiction,

The concept of CBWTF is also being widely accepted in India among the healthcare

- units, medical associations and entrepreneurs. In order to set up a CBWTF to its

maximum perfection, care shall be taken in choosing the right technology,
development of CBWTF area, proper designing of transportation system to achieve
optimum results etc. Key features of CBWTF have been addressed in the subsequent
sections.

To facilitate the treatment and disposal of bio-medical waste generated from the
HCFs, at present (as per Annual Report 2014 submitted by the SPCBs/PCCs), there
are 192 no, of CBWTFs in operation and 33 na. of CBWTFs are under construction.
Also, the Bio-medical Waste Management Rules, 2016 mandates that the operator of
a CBWTF authorised by the prescribed authority is required to take all necessary
steps to ensure that the bio-medical waste collected from the occupier is
transparted, handled, stored, treated and disposed of, withaut any adverse effect to

“the human health and the environment, in accordance with the BMWM Rules and

the guidelines issued by the Central Government or the Central Pollution Control
Board (CPCB) from time to time. Therefore, these guidelines have heen prepared
with an aim to have '-uniformity in ensuring site selection, allowing and establishment
of a state-of-the-art CBWTF, operation as well as verification of compliance to the
BMWM Rules, 2016 thraughout the country. However, any other aspects which are
not been covered under these guidelings and needs attention, in such a case, the
prescribed authority may take suitable action in the inierest of protection of the
environment in consultation with MoEF & CC/CPCB. Also, it is pertinent to mention
here that these guidelines are mandatory henceforth under the Bio-medical Waste
Management Rules, 2016 '

Criteria for development of a new Common Bio-medical Waste Treatment and
Disposal Facility for a locality or region. '

Prior to allowing any new CBWTF, following criteria or steps may be followed:

Prescribed autharity under the BMWM Rules, 2016 [i.e, State Pollution Control Board
(SPCBY) in the respective State or Pollution Controb Comnmittee (PCC) in the respective
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b)

d)

e)

Union Territory Administration] is required to prepare an inventory or review with
regard to the bio-medical waste generation. at least once in five years in the
coverage areas of the existing bio-medical waste treatrnent and disposal facility. The
prescribed authority is alse required to extrapolate the coverage-area wise
bio-miedical waste generation for the next ten years.

SPCB/PCC is required to conduct gap analysis w.rto coverage area of the
bio-medical waste generation and also projected over a period of next ten years,
adequacy of existing treatment capacity of the CBWTF in each coverage area of
radius 75 KM, as given in Annexure-1.

All the SPCBs and PCCs shall conduct the gap analysis and based on the gap analysis,
action plan for development of new CBWTFs is required to be prepared and
submitted to MoEF & CC & CPCB within six months’ time. In case of States/UTs,
where no CBWTF is available, in such a case, SPCB/PCC being prescribed authority

“under the BMWM Rules is required to submit the detailed proposal to MoEF &

CC/MoH & FW through the respective State Government or UT Administration. Also,
the option of forming association by the group of heath care facilities (HCFs) to
develop their own CBWTF also be encouraged following these guideline. In case, any
coverage area reqguires additional treatment capacity , in such a case, action may be
initiated by the prescribed authority for allowing a new CBWTF in that locality
without interfering the coverage area of the existing CBWTF and beds covered by the
existing CBWTF.

SPCB/PCC shall identify the coverage area, which require additional treatment facility
and bring it to the notice of the concerned department in the business allocation of
land assignment in the respective State Government or UT Administration. The
department in the business allocation of land assignment shall be responsible for
providing suitable site in the identified coverage area for setting up of a CBWTF, in
consultation with the prescribed authority (i.e., SPCB/PCC), other stakeholders and in
accordance with these guidelines issued by CPCB from time to time.

Alternately, a CBWTF may also be allowed to be established on a land procured by
an entrepreneur in accordance with the location criteria suggested under these
guidelines. '

The SPCB/PCC or concerned department in the business allocation of land
assignment in the respective State Government or UT Administration may seek
expressian of interest from the proponents for development of new CBWTF (s} in the
identified coverage area. Upon &llocation of site 1o the proponent, the proponent is
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h)

required to take necessary approvals as required under the Environment (Protection)
Act, 1986 for development of the new CBWTF in accordance with these guidelines.

In the absence of expression of interest by any proponent, then SPCB/PCC shall insist
health care facilities to form association and to develope its own CBWTF in line with
these guidelines or to have captive treatment facilities for ensuring treatment and
disposal of generated bio-medical waste as stipulated under the BMWM Rules, 2016.

In case of any regulatory action including closure of any existing CBWTF is inevitable,
the respective SPCB/PCC may take action under the BMWM Rules including for
making alternate arrangement to ensure safe disposal of the bio-medical waste
generated from the member health care facilities of such default CEWTF through
CBWTF located nearby.

In case of hilly areas considering the geography, only ane CBWTF with adequate
treatment capacity may be developed covering atleast two districts to cater
treatment services to the HCFs located in the respective Districts. The selection and
allocation of site etc, should be done as per the criteria suggested under these
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in
consultation with the State Advisory Committee.

The criteria for development of CBWTFs in any coverage area is also depicted in
Figure 1. :
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Figure 1. Criteria for Development of a CBWTF in a coverage area
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3)

(a)

(@)

{b)

4)

(a)

(b)

Duties aof the operator of a common bio-medical waste treatment and disposal
facility :

The duties of the operator of a common bio-medical waste treatment and disposa

facility (CBWTF) as enunciated under Rule 5 of the Bio-medical Waste Management
. Rules, 2016 shall be ensured and complied with. Alsg, all the existing CBWTFs shall

also complete augmentation of the existing incineration facility so as to comply
w.r.to the rasidence time as well as emission norms including for Dioxins and Furans
prescribed under BMWM Rules, 2016 within two years from the date of notification
of the BMWM Rules, 2016 (i.e., prior to 27.03.2018). In addition to the above, to
ensure proper management of bio-medical waste in the respective coverage area, as
a mitigation measure, espedially in the event of

a temporary break down (not more than a week) of a CBWTF especially for
rectification of the refractory lining of the incineration chambers or change of
requisite APCD due to failure; and

Closure of a CBWTF for violation of the provisions of the BMWM Rules or any cther
reason.

Prior to commencement of a new CBWTF as well as all the existing CBWTF Cperators
are required to submit action plan, to the respective SPCB/PCC, for imposing suitable
condition while granting authorisation under the BMWM Rules, 2016. The action plan
should also include: :

a MoU made with the nearest CBWTF located within the respective State/UT, as
alternate arrangement. In case, if there is no CBWTF located nearby then such CBWTF
should have to install stand by treatment equipment (equal to the existing treatment
capacity as per consents granted by the SPCB/PCC), and

decontamination plan of the CBWTF for execution of such plan prior to closure of a
CBWTF.

Applicability of these guidelines
These guidelines are applicable to all the upcoming or new CBWTFs. In case of the

existing CBWTFs, these guidelines shall be applicable in case

the existing CBWTFs desires to expand or enhance the existing treatment capacity
{or)

the existing CBWTFs desires to modernize the existing treatment equipment with the
new equipment with enhancement in the existing treatment capacity.
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51

5.2

5.3

a)

b)

Environmental laws applicable for commissioning or operation of a CBWTF

Operation of a CBWTF leads to air emissions as well as waste water generation as in
case of an industrial operation. Most common sources of waste water generation in
CBWTFs are vehicle washing, floor washing, and scrubbed liquid effluent from air
pollution control systems attached with the incinerator/plasma pyrclysis. Incineration
as well as DG Set is the general source of air emissions. :

Any other approvals (such as Land Use /Change in Land Use as applicable) required
from the concerned authorities under various laws have to be complied with by the
proponent of the CBWTF pricr to development of a CBWTF:

Consents under Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 as well as Authorization under
the BMWM Rules, 2016

The project proponent of the CRWTF is required to abtain ‘Consent to Establishment’
under Rule 25 of the Water (Prevention and Cantrol of Pollution) Act, 1974 and
under Rule 21 of the Air (Prevention and Contrel of Pollution) Act, 1981, from the
respective prescribed authority i.e. SPCB/PCC. Upon installation of the requisite
equipment, the CBWTF Operator is also required to obtain authorization under
BMWM Rules, 2016 co-terminus with consent to operate under Water (Prevention .
and Control of Pollution) Act, 1976 & Air (Prevention and Control of Pollution) Act,
1981 from the respective SPCB/PCC prior to commmencement of the CBWTF.

Environmental Clearance under EIA Notification 2006

Ministry of Environment, Forest 8 Climate Change (MokEF & CC), notified amendment
to the EIA Notification 2006 and puklished vide MoEF & CC Notification of 5.0. 1142
(E) dated April 17, 2015, According to this notification, the 'bio-medical waste
treatment facility' is categorized under the Item 7 (da) in the schedule, requiring
‘environmental clearance’ from the State Environment Impact Assessment Authority
{SEIAA). Therefore, the CBWTF operator is also required to ‘obtain "Envircnmental
Clearance (EC)" from the respective SEIAA or Ministry of Environment, Forest&
Climate Change (MoEF& (), as the case may be, before any construction work, or
preparation of land by the projects management, which include the following;

All new projects or activities pertaining to the bio-medical waste treatment facility;
and ’ '

Expansion and modernization with additional treatment capacity of existing
hio-medical waste treatment facility (excluding augmentation of incineration facility
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c)

6)

(@

(b)

for compliance to the residence time as well as Dioxins and Furans without
enhancing the existing treatment capacity).

Any lexpa nsion or modification in the treatment capacity or relocation of the existing
CBWTF (requires compliance to the relevant provisions notified under the
Environment (Protection} Act, 1986 by the MoEF & CC '

Location criteria

In the context of these guidelines, buffer zone represents a separation distance
between the source of pollution in CBWTF and the receptor - following the principle
that the degree of impact reduces with increased distance. The following parameters
may be considered for ascertaining buffer distance on case-to-case basis:

()] potential for spread of infection from wastes stored in the premises.
(i) applicable standards for pollution control and the relative efficiency of the
existing incinerators and emission control systems,

{iii) potential of fugitive dust emission from incinerators,

{iv) potential for discharge of wastewater

(v) the potential for odour production,

(vl  the potential for noise pollution,
- (Vif) the risk posed to human health and safety due to exposure to emissions

from incinerator,
(vl the risk of fire and
(ix) Significance of the residual impacts such as bottom ash and fly ash,

As far as possible, the CBWTF shall be located near ta its area of operation in order
to minimize the transportation distance in waste collection, thus enharicing its
operational flexibility as well as for ensuring compliance to the time limit for
treatment and disposal of bio-medical waste as stipulated under the BMWM Rules
(i.e., within 48 hours). Also, the location of the CBWTF should be in conformity to the
CRZ Norms and other provisions notified under the Environment {Protection) Act,
1986. The lacation shall be decided in consultation with the State Pollution Control
Board (SPCB)/ Pollution Control Committee (PCC). The location criteria for
development of a CBWTF are as follows: :

A CBWTF shall preferably be developed in a notified industrial area without any

" requirement of buffer zone (or)

A CBWTF can be located at a place reasonably far away from notified residential and
sensitive areas and should have a buffer distance of preferably 500 m so that it shall
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(c)

)

(2)

have minimal itpact on these areas. In case of non-availability of such a land, the
buffer zone distance from the notified residential area may be reduced to less than
500 m by SPCB/PCC without referring the matter to CPCB by prescribing additional
control measures such as (i) adoption of best available technologies (BAT) by the
proponent of CBWTF; (i) prescribing stringent standards for operation of the CBWTF
by the SPCB/PCC; (i} adoption of zeto liquid discharge by the CBWTF and (iv) in
case of any complaints from the public, then CBWTF shouid prove that the facility is
not causing any adverse impact on environment and habitation in the vicinity, If
SPCB/PCC is not in & position to resolve the issue relating to buffer zone while
selecting the site for CBWTFs, in such a case, SPCBs/PCCs may refer the matter to
CPCB.

The CBWTF can also be developed as an integral part of the Hazardous Waste
Treatment Storage and Disposal Facility (TSDF) subject to obtaining of necessary
approvals from the authorities concerned including ‘environmental clearance’ as per
Environmental Impact Assessment 2006 and further amendments notified under the
Environment (Protection) Act, 1986, provided there is no CBWTF exist within 150 KM

.distance from the existing TSDF,

Land requirement

Sufficient Jand shall be allocated to the CBWTF to provide all requisite systems which
include dedicated space for storage of waste {both treated and untreated), waste
treatment equipment, vehicle washing bay, vehicle parking space, ETP, incineration
ash storage provision, administrative room, space for DG Set etc.,.

Preferably, a CBWTF shall be set up on a plot size of not less than cne acre in all the
areas. However, a CBWTF can be developed in adjacent plots but cannot be set up in
two or more different plots located in different areas. Separate plots can be
permitted only for vehicle parking if located in the close vicinity of the proposed
CBWTFs of the existing CBWTFs.

In case of upcoming or new CBWTFs (both in municipal limits with population more
than 25 lakhs or in rural areas), the land area requirement may be relaxed (but in any
case not less than 0.5 acre) by the SPCB/PCC, with additional control measures such
as zero liquid discharge, increase i stack height, stringent emission norms, odour
contral measures or any other measures felt necessary by the prescribed authority
on case-to-case basis, only i consultation with CPCB,
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a)

b)

9

a}

Coverage area of CBWTF
Suggested .covera'ge area for development of a CBWTF is as follows:

A CBWTF located within the respective State/UT shall be allowed to cater healthcare
units situated at a radial distance of 75 KM. However, in-la coverage area where
10,000 beds are not available within a radial distance of 75 KM, existing CBWTF in
the locality {located within the respective State/UT) may be allowed to cater the
healthcare units situated upto 150 KM radius wric its location provided the
bio-medical waste generated is coliected, treated and disposed of within 48 hours as
stipulated under the BMWM Rules.

In case, number of beds is exceeding >10,000 beds in a locality (i.e. coverage area of
the CBWTF under reference) and the existing treatment capacity is not adequate, in
such a case, a new CBWTF may be allowed in such a locality in compliance to various
provisions notified under the Envircnment {Protection) Act, 1986, to cater services
only to such additional bed strength of the HCFs located,

In case of hilly areas, considering the gecgraphy, only one CBWTF with adeguate
treatment capacity may be developed covering atleast two districts to cater
treatment services to the HCFs located in the respective Districts. The selection and
allocation of site etc. should be done as per the criteria suggested under these
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in
consultation with the State Advisory Comimitiee to be constituted under the BMWM
Rules by the respective State Government or UT Administration.

Treatment equipment

The Common Bio-medical Waste Treatment Facility should treat the bio-medical
waste as per BMWM Rules and as per the authorisation granted by the prescribed
authority. The CBWTF should have the following treatment facilities;

Incineration/Plasma Pyrolysis

Incineration is a controlled combustion process where waste is completely oxidized
and harmful microorganisms -present in it are destroyed/ denatured under high
temperature. The guidelines for "Design & Construction Requirements of
Bio-medical Waste Incinerators” by CPCB from time to time shall be followed for
selecting/or augmenting the incinerator.
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b)

)

(i)

d)

,e)

Plasma Pyrolysis is an allernste to incinerator, Plasma Pyrolysis treatment
technology can be installed for disposal of bio-medical waste categories as per
BMWM Rules wherein destruction of bio-medical waste is similar to incineration cari
be achieved. In case of plasma pyrolysis, waste is treated at high temperature under
controlled condition to form gases like methane, hydrogen and carbon monoxide
which are subjected to combustion {oxidation) in secondary chamber. In the plasma
pyrolysis process waste is converted into small clinker which can be disposed in
secured landfills. '

Autoclaving/Hydroclaving

Autoclaving is a low-heat thermal process where steam is brought into direct
contact with waste in a controlled manner and for sufficient duration to disinfect the
wastes as stipulated under the Bio-medical Waste Management Rules. For ease and
safety in operation, the system should be horizontal type and exclusively designed
for treatment of bio-medical waste. For optimum results, pre-vacuum based system
be preferred against the gravity type system. It shall have tamper-proof control panel
with efficient display and recordirig devices for recording critical parameters such as
time, temperature, pressure, date and batch number etc. as required under the
BMWM Rules.

Hydrocfaving is similar to that of autoclaving except that the waste is subjected to
indirect heating by applying steam in the outer jacket. The waste is continuously
tumbled in the chamber during the process, '

Microwaving: In microwaving, microbial inactivation occurs as a result of the
thermal effect of electromagnetic radiation spectrum lying between the frequencies
300 and 300,000MHz. Microwave heating is an inter-molecular heating process. The
heating occurs inside the waste material in the presence of steam.

Chemical disinfection: Though chemical disinfection or alternates as stipulated
under the BMWM Rules is also an option for treatment of certain categories of bio-
medical waste such as glass waste but looking at the volume of waste to be
disinfected at the CBWTF and the pollution load associated with the use of chemical
disinfectants, the chemical disinfection for treatment of bio-medical waste as part of
a CBWTF may be used sparingly or aveided as far as possible.

Dry heat sterilization: This is the additional option for treatment of waste sharps as
stipulated under the BMWM Rules. In this method, waste sharps are treated using
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dry heat (hot air) at a 'temperatu re not less than 185°C, at least for a residence period
of 150 minutes in each cycle (with sterilization period of 90 minutes).

Shredder: Shredding is a process by which waste are de-shaped or cut into smaller
pieces so as to make the wastes unrecognizable, It helps in prevention of reuse of
bio-medical waste and also acts as identifier that the wastes have been disinfected
and are safe to dispose off. A shredder to be used for shredding bio-medical waste
shall confirm to the following minimum requirements:

(i

(ii)

(i) -

(iv)

W)

(vi)
(i)
i)
(ix)
()

(xi)

{xii)

The shredder for bio-medical waste shall be of robust design with minimum
maintenance reguirement;

The shredder should be properly designed and covered to avoid spillage and
ﬁus’zj Igeneration. It should be designed such that it has minimum manual
andling;

The hopper and cutting chamber of the shredder should be so designed to
accommodate the waste bag full of bio-medical waste;

The shredder blade should be highly resistant and should be able to shred
waste sharps, syringes, scalpels, blades, plastics, catheters, intravenaus sets/
bottles, bleod bags, gloves, bandages etc. It should be able to handle/ shred
wet waste, especially after microwave/ autoclave/hydroclave;

The shredder blade shall be of non-corrosive and hardened steel;

The shredder should be so designed and mounted so as not to generate dust,
high noise & vibration;"

If hopper lid or door of collection box is opened, the shredder should stop
automatically for safety of operator;

IIn case of shock-loading (non-shreddable material in the hopper), there
should be a mechanism to automatically stop the shredder to avoid any
emergency/accident;

In case of overload or jamming, the shredder should have mechanism of
reverse motion of shaft to avoid any emergency/accident;

The motor shall be connected to the shredder shaft through a gear
mechanism, to ensure low rpm and safety;

The unit shall be suitably desngned for operator safety, mechanical as well as
electrical;

The shredder should have low rotational speed (maximum 50 rpm). This will
ensure better gripping and cutting of the bio-medical waste;
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(i)  The discharge height (from discharge point to ground levet) shall be sufficient
{minimum 3 feet) to accommodate the containers for collection of shredded
material. This would avoid spillage of shredded material;

(xiv)  The minimum capacity of the motor attached with the shredder shall be
3 KW for 50 Kg/hr, 5 KW for 100 kg/hr & 7.5 KW for 200 Kg/hr and shall be
three phase induction motor. This will ensure efficient cutting of the
bici-medi{élal wastes as prescribed in the Bio-medical Waste Management
Rules; an

(xv)  The shredder also should be fitted with separate ‘energy meter’ for recordmg
total energy consumed for operation of this equipment.

Sharp pit/ Encapsulation: A sharp pit or a facility for sharp encapsulation in a metal
container or cement concrete shall be provided for treated sharps (ie, freatment by
autoclaving or dry heat steritization followed by shredding or mutilation). An option
may also be worked out for recovery of metal from treated and shredded waste
sharps within the CBWTF or iron foundries having consent to operate from the
SPCBs/PCCs and located nearby, as per the conditions imposed in authorization
granted under BMWM Rutes by the SPCB/PCC.

A sharp pit may be of circular or rectangular shape and shall be dug and lined with

cement plastered brick masonry or concrete rings. The pit should be covered with a
heavy concrete slab with a provision of galvanized steel pipe projecting about
1.5 meters above the slab, with an internal diameter of up to 50 mm or 1.5 times the
length of vials, whichever is more. The top opening of the steel pipe shall have a
provision of locking after the treated waste sharps are disposed into the sharp pit.
When the pit is full, it can be séaled completely, after another pit is prepared. In case
of high water table regions (i.e., where water table is less than 6 metres beneath the
bottom of the sharp pit), a tank with above mentioned arrangements shall be made
above the ground.

Deep buriatf: Ary SPCB/PCC should not allow the ‘deep burial’ of bio-medical waste
as a part of CBWTF. Any existing CBWTF havihg disposal of bio-medical waste by
deep burial should have the requisite treatment equipment as stipulated under the
BMWM Rules, within six months from the date of finalization of these guidelines.

Non-burn technelogy: Non-incineration technologies for disposal of bhio-medical
waste are adopted in some of the developed countries. Non-incineration technology
comprises of shredding and disinfection by autoclaving/microwaving or chemical
treatment, The treated waste can be disposed along with municipal solid waste in

~ sanitary landfills orthrough waste to energy plants. Such option can also be adopted

in places where the sanitary landfill or waste to energy plant for disposal of municipal
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solid waste is available. Such technology is permitted only after prior approval of
MoEF & CC and only after obtaining authorizatiort under the BMWM Rules from the
respective SPCB/PCC for the purpose of carrying out trial runs for assessment of
efficacy of the treatment equipment.

Vehicle/Containers washing facility: Every time a vehicle is unloaded, the vehicle
and empty waste containers shall be washed properly and disinfected. Washing can
be carried out in an open area but on an impermeable surface and liquid effluent so
generated shall be conveyed and treated in an effluent- treatment plant. The

mpermeable area shall be of appropriate size so as to avoid spillage of liuid during

washing.

Effluent Treatment Plant: A suitable Effluent Treatment Plant (ETP) shall be
installed to ensure that liquid effluent generated during the process of washing
containers, vehicles, floors etc. is treated and reused after treatment. Proper

. treatment of waste water shall be ensured in case of zero discharge by recirculation

of treated waste water for scrubbing. £TP may have treatment unit operations
comprising collection tank, O & G trap, chemical dosing cum mixing (Flash and slow),
coagulation chamber, primary settling tank (s), biclogical treatment process,
secondary settling tank, pressure filter and activated carbon filter, pH Correction tank
{(wherever recirculation of treated water is practiced) so as to comply with the liquid
discharge standards stipulated under the Bio-medical Waste Management Rules,
2016. ETP may also have the following provisions:

(i) separate ‘energy meter’ 5o as to know total consumption of electricity for
operation of the machinery attached with the ETP.

(ii) pH meter so as to know pH level of treated water as well as pH level of
treated water used for recirculated or recycling in APCD attached with the
incinerator or any utility within the CBWTF.

(i) A 'magnetic flow meter should also be fitted at all the water supply extraction
points of the CBWTF as well as the outlet to know the total wastewater
treated for further end use or discharge in compliance to the BMWM Rules.

{iv)  Provision of ‘press filter to reduce the moisture content of the ETP Sludge or
it may be dried in ‘sludge drying bed'. After removal of moisture content or
drying, same need to be dispased off in an environmentally sound manner
depending upon the hazardous constituents present in it as per Hazardous
and Other Waste (Management and Transbeundary Movermnent) Rules, 2016.
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In case, ETP sludge contains metal contents within the prescribed limits as per
Hazardous 8 Other Waste (Management & Transboundary Movement} Rules,
2016, such ETP sludge shall be given to CBWTF for incineration or to
hazardous waste treatment, storage and dlsposal facility (TSDF) for disposal in
secured landfill.

Note; : . ' : : :

a If any CRMWTF desires 1o adopt any other technalogy athier than referred under Schedule - of the
BMWM Rules, may adopt new technology only with the prior approval from MoEF & CC and is
also required to obtain authorization under the BMWM Rules from the respective SPCB/PCC for
carrying out trial ruri for assessment of efficacy of the new technalogy. ,

b) All the treatment equipment should be operated and comnplied with the norms as stipulated
under Schedule [1 of the Bio-medical Waste Management Rules, 2016 published by MoEF & CC
vide GSR 343 (E} dated 28™ March, 2016. 1

o) Incinerator / Plasma Pyrolyisis/ Autoclawngﬂ\dlcruwawng/ Hydroclavmg/ Shredder/ Dry Heat
Sterilization/ ETP should ke fitted with separate ‘energy meter’ for recording total energy
cansumed for operation of these equipment.

d) In the event of temporary shutdown {not mare than a week) dug to any operational problerns in
the treatment equipment (such as restoration of reftactory lining or maintenance or repairs in
APCDY), to ensure bio-medical waste collected from the member health care facilities is treated
within the time limit as stipulated under the BMWM Rules, eaeh all the CBWTF operators, should
also be . provided with ctand by iréatment equipment especially incinerator/plasma

: pyrolysisfautociave (o) alternately Mol made with the nedrby CBWTF {located within the |

i State/UT) shall kie submitted to_the respective SPCB/PCC, by all the existing CBWTF operators

] (whereas the upcoming facilities have to make such arrangement prior to commencenient of the

; facilityl so as to include such condition while granting authorisation under the BMWIM. Rules, ¢

i 2016 ta the concerned CBWTF aperators (vice-versa). -

Infrastructure set up

The CBWTF shall have enough space within it to install required treatment
equipment, untreated and treated waste storage area, vehicle-parking, vehicle and
containers washing area, Effluent Treatment Plant (ETP), administration room or staff
room etc. The required area for CBWTF would depend upon the projected amount of
bio-medical waste to be handled by it. A CBWTF shall have the followmg
infrastructure;

Treatment Equipment Room

A separate housing may be provided for each treatrnent equipment at the CBWTF
such as incinerator room, autoclave room, microwave room etc., as applicable. Each
room shal have well-designed roof and walls. Such room shall be well ventilated and
easy to wash. The floor and interior finishing of the room shall be such that chances
of sticking/harbouring of microorganisms arg minimized. This can be attained by
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providing smooth & fine floor and wall surfaces (to a height of 2 meter from floor)
preferably of tiles. The number of jeints in such surfaces shail be minimal. The
equipment room shall alse have a separate cabin, to supervise the operation of the
equipment and to record the waste handling and equipment operational data
attached to each equipment room. There shall be two waste storage rooms, one for
storage of untreated waste and another for treated waste and may be located at a
distance from each other. The storage room shall have provisions similar to that of
equipment room being well-ventilated with easy to wash floors & walls, smooth and
fine surfaces etc. All the treatment equipment rooms and waste storage rooms
should be provided with "fly catcher/killing device’. The room shall be washed and
cleaned with a suitable disinfectant every day. '

Main waste storage space

Separate space shall be provided near the entry point of the CBWTF to unload and
store all biomedical wastes that have been transported to the CBWTF by its own
transportation vehicle. The size of the room shall be adequate to store all wastes
transported to the CBWTF. The front portion of the room shall be utilized for
unloading the wastes from the vehide and back or side portion shall be utilized for
shifting the wastes to the respective treatment equipment. In the front portion of the
room where transportation vehicle is parked for unloading, the floor shall be made
impermeable so that any liguid spitlage during unloading does not percolates into
the ground. The liquid generated during handling of wastes and washing, shall be
diverted to the inlet of effluent treatment plant (ETP). In the main storage room,
wastes shall be stacked with clear -distinction as per the color coding of the
containers by providing partitions. From here, the colored containers may be sent to
the respective treatment equipment by using suitable closed type of conveyance
(trolley etc,). The main storage room too shall have provisions similar to that of
equipment room such as roofing, well ventilated, easy to wash floors & wails, smooth
and fine surfaces etc.

Apart from the above, a CBWTF should have separate storage provision for storage
of mercury bearing waste collected from the member health care facilities as per the
procedure given in CPCB guidelines. Mercury storage provision should be provided
as per the guidelines issued by CPCB (refer www.cpcb.nic.in). The capacity of the
mercury storage provision should be maximum of 90 days and by which the
collected mercury bearing waste shall have to be disposed of through a TSDF located
nearby following the manifest as per Hazardous and Other Waste (Management and
Transhoundary Movement) Rules, 2016, The charges for collection and disposal of
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mercury bearing waste shall be collected by the CBWTF from the respective member
HCF.

Treated waste storage room

Separate space should be provided to store the wastes treated in different treatment
units. The wastes shall be stored in separate group as per the disposal options. Other
provisions in the room shall be similar to the main storage room. Waste such as
incineration ash/vitrified ash generated in the process of incineration/plasma
pyrolysis respectively shall be stored safely in a separate area under the shed so as to
avoid entry of rain water during the monsoon and for easy collection. In case,
incineration ash/ vitrified ash is found to be hazardous waste in nature same should
be dispased of through any authorized TSDF operator located nearby following the
manifest as per Hazardous and Other Waste (Management and Transboundary
Movement) Rules, 2016. In case of a State/UT where TSDF is not available, all the
CBWTF operators have to store incineration ash safely as per these guidelines.

Administrative Room

This room shall be utilized for gereral administration, record keeping, billing ete.

Generator set -

CBWTF shall have a generator set of adequate capacity as standby arrangement for
power, with sufficient capacity to run the treatment equipment during the failure of
power supply. The generator set shall comply with the netessary requirement as per
DG Set norms notified under the Environment (Protection) Act, 1986.

Continuous emission monitoring system (CEMS)

Monitoring provision for continuous menitoring of the incinerator/plasma pyrolysis
stack emission shall be installed by the CBWTF operators for the parameters as
stipulated by the respective SPCB/PCC as per the authorisation granted under the
BMWM Rules, 2016. Other-wise, at present, all the existing CBWTF operators are
required to carry out stack emission monitored using continuous emission
monitaring system for-the flue gas parameters such as CO;, Oz CO as well as primary
& secondary chamber temperatures, and records maintained. The continuous
emission monitering system for stack emission should be installed as per the
guidelines issued by SPCB/PCC/CPCB. Also, the real time continuous stack emission
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monitoring data is also required to be transmitted to the servers of the respactive
SPCB/PCC as well as CPCB, by all the existing CBWTF operators

Vehicle Parking

Provision for parking shall be made within the confines of the site for parking of
required number of vehicles, loading and uriloading of the vehicles meant for
transparting waste to and from the facility, etc. In case of a CBWTF with space
constraints, multy-storey parking or a separate provision may be allowed only for
parkirg of vehicles. _

Display and sign board

An identification board (Display) of durable material and finish shall be displayed at
the entrance to the facility. This shall clearly display the name of the facility, owner
name, address and telephone number of the aperator and the prescribed authority,
no. of hours of operation & operational hours, telephone numhers of the personnel
to be contacted in the event of an emergency, validity period of authorization as well
as total daily waste treated and disposed. Also, sign boards should be provided at all
the salient paints (untreated waste storage area, treatrment equipmertt, treated waste
storage area, ETP, firefighting equipment) within the facifity.

Washing Room

A washing rocm shal! be provided for eye washing/hand washing/ bathing etc. for
the workers,

Site Security

High walls, fencing and guarded gates shall be provided at the facility to prevent
unauthorized access to the site by humans and livestock. :

Fire safety

Fire safety equipment such as sand buckets and fire extinguishers should be
provided at all the salient points of the CBWTF including at the diesel storage areas,
diesel tanks connected with the incineratar etc. Fire alarm also should be provided
within the CBWTF to prompt the workers in the event of any fire hazard. Workers
should also be trained in First Aid administration.
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First Aid Box

First Aid Box with necessary provisions heed to be provided at all the salient points
within the facility.

Green Belt

The open area available within the CBWTF shall be developed into green belt.

Website: ( newly added as per BMWM Rules, 2016)

All the existing CBWTFs shall develope own website by 27.03.2017 whereas the
upcoming CBWTF shall develope the website prior to the commencement of the
facility. The website should be uploaded with relevant information periodically (on
monthly basis) especially as detailed below:

()
(i)

{iii)

{iv)
)
(vi)

(vii)
(viii)

(ix)
00
(xi)

(xii)

A copy of the Environmental Clearance obtained;

Copies of the Consents under the Water (Prevention and Control of Pollution}
Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 as well as
the Authorisation under the BMWM Rules obtained from the SPCB/PLC;

List of all the member Health Care Facilities with complete address, bedded or
non-bedded HCFs, no. of beds, bar code, category-wise average bio-medical
waste generation in kg/annum;

Charges levied on the member Health Care Facilities (HCFs) for treatment and
disposal of bio-medical waste;

Vehicles connected with a provision of GPS as per BMWM Rules and
Vehicle-wise route chart for collection, transportation of bio-medical waste
from the member HCFs;

Real time continuous online stack emission monitoring dats;

Daily bio-medical waste collected, received and treated ( Member HCF-wise);
Monthly details of total waste collected from the member HCFs, total waste
treated, and treated recyclable plastic waste or glass waste sold to the parties
and final mode of disposal of incineration ash;

A copy of the annual report submitted to the respective SPCB/PCG;
Monitoring results of the stack emissions, treated wastewater and incineration
ash, as per the frequency stipulated under the BMWM Rules;

List of HCFs { located within the coverage area) with complete address which
have not taken membership of the CBWTF for disposal of Bio-medical waste;
Contact person, contact telephone number and e-mail addresses of the
facility; and. '
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(ai)  Provision to have access to the SPCB/PCC/CPCB/MoEF & CC/MoH & FW
_ especially on GPS, online monitaring system and the data.

Besides the provisions suggested in the earlier paras, following important provisions
should also be made in a CBWTF:

{i) A telephone shall be provided and maintained at the facility.

(i) A First Aid Box shall be provided and maintained at the CBWTDF.

(i)  Praperlighting shall be provided at the facility.

(iv)  Proper care shall he taken to keep the facility and surroundings free from
odors.

V) Measures shall be implemented to control pests and insects at the site,

(vi)  Measures shall be implemented to control the escape of litter from the site.

{vii}  Necessary provision shail be made to prevent and control noise generated, if
any, due to the activities at the site.

(vili) Necessary protective gear for the waste handlers shall be provided.

(B9 Immunization to all the warkers of CBWTF against all the diseases including

especially Tetanus and Hepatitis -B as stipulated under the BMWM Rules.

{x) Workers should have provisions such as washing, toilet, and suitable place for
eating.

(x)  Workers should also be provided with N-95 mask besides other PPEs such as
hand gloves, gumboots, goggles etc. :

Every CBWTF operator shall submit a work-plan to the. Prescribed Authority. The
work-plan should include the details of facilities at the CBWTF, collection,
transpartation & storage of the bio-medical wastes, operational details etc.

Record keeping

Maintenance of records for ali operations carried out at the CBWTF is very important
to monitor overall operation of the CBWTF. It alsc helps in submission of the
required information to be submitted to the ‘Prescribed Authority’ by 30 ™ June of
every year as per the format prescribed under the BMWM Rules or provided by the
SPCB/PCC. A well-maintained record of all the activities at the CBWTF also enables
the facility operator to produce all information of the activities on demand of the
concerned prescribed authority. The record should include all information relating to
each activity at the CBWTF site as per BMWM Rules which include accidents occurred
{spills, injury, fire accident) and the measures taken and alsp, however, minimum
reguirement is outlined below:
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Records of waste movements

Daily records shall be maintained for the waste accepted and treated waste removed
from the site. This record shall include the following minimum details;

(i) Waste accepted: -Records on day-to-day basis {as per the format given at
Annexure-I) shall be maintained with respect ta the waste collection date,
narme of the healthcare unit with bar cade, waste category as per BMWM
Rules, category-wise quantity of waste accepted, vehicle registration number
used for collection of bio-medical waste from member health care facilities,
time at which waste collected from member HCFs, name of the vehicle driver
and his signature and waste receiving date & time (at CBWTF site). Simtilar
information to be acknowledged to the member health care facility by the
CBWTF operator on daily basis.

(i)  Treated waste to be disposed:- Date, treated waste type, Quantity, vehicle
number, disposal as stipulated under BMWM Rules.

Logbook for the treatment equipment

A logbook shall be maintained for each treatment equipment installed at the site and
shall include the following: \

(i The weight of each batch.
(if) The categories of waste as per the Rules.

(il The time, date and duration of each treatment cycle and total hours of

aperations,
(v)  The complete details of alf operational parameters during each cycle.

Log book to be maintained for operating the incinerator/plasma pyrolysis as well as
the autoclave as per the formats given at Annexure -Iii.

Monitoring and reporting of operations in the CBWTF:

The monitoring of the key operating parameters of treatment equipment pravides
several benefits. First, monitoring provides the operator with informatior: needed to
make decisions on necessary combustion control adjustments. Second, properly
maintained monitoring records can provide useful information for identifying
operating trends and potential maintenance problems. Following are the suggested
parameters for monitoring of the treatment equipment
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Monitoring of operating parameters of the incinerator/plasma pyrolysis:
Following eperating parameters can be monltored in case of incinerator/plasma

pyrolysis;

> Waste charge rate.

> Combustion gas temperature in primary and secondary chamber as well as
the temperature of the stack exit gas {flue gas).

» Candition of the draft (negative draft in primary chamber).

» Combustion gas oxygen level in primary and secondary chamber as well as
stack exit gas.

> Air flow rate through the incineratar/plasma pyrolysis.

> Carbon-Di-Oxide {CO,), Oxygen (O,) and Carbon Monoxide (CO) level in the
flue gas.

» Quantity of auxiliary fuel usage as well as the power consumption (in every
hatch).

> Pressure drop in the primary chamber and APCD attached with the
incinerator/plasma pyrolysis and

» Bottom ash ar slag quality {for Total Organic Carbon (TOC) as well as loss on
ignition and the hazardous constituents (at least once in a quarter).

Monitoring of operating parameters of the Autoclave: Following operating
parameters can be monitored during the sterilization using autociave;

Time at which sterilization started and time at which sterilization completed.
Temperature conditions maintained throughout the sterilization

Conditions of pressure maintained throughout the sterilization

Duration of sterilization

Validation test resuits

Records concerning the above parameters need to be maintained and checked
periodically for taking remedial measures during the operation of the incinerator or
plasma pyrolysis or autoclave, In case of other treatment processes, the operational
conditions as well as the efficacy tests to be complied with as per the standards
prescrined under the BMWM Rules,

Frequency of monitoring:

»The CBWTF operator shall carry out following tests through a NABL approved
labaratory or a laboratory approved under the Environment (Protection) Act, 1986, as
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per the frequency stipulated under the BMWM Rutes or as prescribed by the
SPCB/PCC and record of such analysis results shall be maintained and submitted to
the prescribed authority (SPCB/PCC), as suggested below:

>

Liquid effluent: Parameters such as pH, Suspended Solids, Oil & Grease,
BCD, COD, Bio-assay for liquid effluent being discharged from the CBWTF be
monitored as per the Consent conditions or once in a quarter and such
records maintained and submitted to SPCB/PCC,

Stack emission monitoring:

In case of the BMW incinerators which came after 28.03.2016, the Stack
Emission shall be monitored (under optimum capacity) for parameters such as
Particulate Matter, HCl, NO,, Hg & compounds and combustion efficiency
once in three months as required under schedule Il of the Bio-medical Waste
Management Rules 2016 (All monitored values shall be corrected to 11%
Oxygen on dry basis). In case of dioxins and furans, monitoring should be
done once in a year (monitored values shall be corrected to 11% Oxygen on .
dry basis). In case of the indnerators (existing prior to the notification of
BMWM Rules, 2016), new incinerators standards are required to be complied
within two years i.e., by 27.03,2018.

Validation test of autoclave/microwave/chemical treatment/dry heat
sterilization:

Suggested validation test for treatment of bio-medical waste by
autoclave/microwave/chemical freatment/Dry heat sterilization is given in
Table 1.
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Table 1: Suggested validation test for treatment of bio-medical waste by
autoclave/microwave/chemical treatment/Dry heat sterilization

S. | Type of | Type of Validation Test | Frequency
No | equipment '
used for
treatment of
 bio-medical
waste
(iy | Autoclave () biological indicator strips or vials |once in  three
Geobacillus stearothermophilus spores | manths
with at Jeast 1X10° spores),
(i) chemical indicator sttip or tape gach batch of
waste treated
(i} | Microwave Bacillus atrophaeus spores using vials | Recommended:
or spore strips with at least 1 x|once in three
10*spores per detachable strip months '
(iii) | Chemical Bacillus  Subtitis  (ATCC  19659)- | Once in a week
treatment 4 Log10 reduction or greater
followed by
shredding
(iv) | Dry heat | consistently kill the biological indicator | Once in  three
sterilisation Geobacillus  Stearothermophillus  or | months
Bacillus Atropheaus spores using vials
with at least 6 log10 spores per ml.
A chemical indicator strip or tape Once in a week

Site Records:
Site records shall include the fellowing:

0] All the approvals obtained from other concerned departments other than the
prescrined authority; :

(i) Details of construction or engineering works;

(il  Maintenance schedule, breakdowns/trouble shootings and remedial actions;

(iv)  Emergencies; :

W) Incidents of unacceptable waste received and the action taken; and

(i) Details of site inspections by the officials of the regulatory authorities,
purpose of visits with date and necessary actions initiated on the
cbservations. '
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Daily, monthly and annual summary records of all the above shall be maintained and
made available at the site for inspection and same submitted whenever required by
an authorized official of the concerried regulatory authorities.

Collection and transportation of bio-medical waste

The collection and transportation of bio-medical waste shall be carried out in a
manner so as to prevent any possible hazard to human heafth and environment.
Collection - and transportation are the two operations where the chances of
segregated bio-medical waste coming in contact with the public, rag pickers,
animals/birds, etc. are high. Therefore, all care shall be taken to ensure that the
seqregated bio-medical waste handed over by the healthcare units reach CBWTF’

. without any damage, spillage or unauthorized access by public, animals etc. A

responsible person from the CBWTF aperator shall always accompany the vehicle to
supetvise the collection and transportation of bio-medical waste. Also, the private

transport vehicles should not be authorised by the SPCBs/PCCs only for

transportation of the Bio-medical Waste. The CBWTF operator should be made
responsible for collection and transportation of bio-medical waste.

Collection of bio-medical waste:

Generator of the bio-medical waste is responsible for providing segregated waste in
accordance with the provisions of the Bio-medical Waste Management Rules, 2016,
to the CBWTF operator. Dedicated temporary storage at healthcare unit shall be
designated. The coloured bags handed over by the healthcare units shall be
collected in similar coloured containers with proper cover. Each bag shall be labeled
as per Schedule 1V of the Bio-medical Waste Management Rules as well as with bar
coding system (to be complied by the occupier or operator of a CBWTF as per

BMWM Rules) so that at any time, the healthcare units can be traced back that are

not segregating the bio-medical wastes as per BMWM Rules. The coloured
containers should be strong enough to withstand any possible damage that may
occur during loading, transportation or unloading of such containers, These
containers shall also be labeled as per Schedule IV of the Rules. Sharps shall be
collected in puncture resistant container. The person responsible for collection of
bio-medical wastes shall also carry a register with him to maintain the records such
as hame of the healthcare unit, the type and quantity of waste recejved, time at
which waste collected from the member HCF, signature of the authorised person
from the healthcare unit etc. During transportation, the cantainers should be covered
in order to prevent exposure of public to adours and contamination. '
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(b)

Transportation of the collected bio-medical waste to the CBWTF:

All the vehicles used by the CBWTF operator shall not be sub-fetted or contract
vehicles should not be used by the CBWTF operator. All the vehicles cwned by the

-CBWTF operater and intended only for collection of bio-medical waste fram the

member health care facilities should be registered under the Motor Vehicle Act with
the respective RTO/Transport Department and such vehicle numbers should also be
registered with the respective SPCB/PCC for the purpose of collection of bio-medical
waste from the member health care facilities. The bio-medical waste collected in
designated coloured containers shall be transported to the CBWTF in a fully covered
vehicle. Such vehicle shall be dedicated for transportation of bio-medical waste only.
Deperiding upon the volume of the wastes to be transported, the vehicle may be a
two or three-wheeler, light motor vehicle ar heavy duty vehicle. In either case, the
vehicle must possess the following:

()] Transportation vehicle shall be fitted with GPS to track the movement of the
vehicle.

(i) Separate cabins shall be provided for driver/staff as well as for placing the
' designated colour coded bio-medical waste containers.

(i)  Two wheeler registered under the Motor Vehicle Act shall be permitted for
coltection of bio-medical waste only from the dinics or dispensaries located in
places where the lanes are narrow and not easily accessible to four wheeler
vehicles. Such two wheeler vehicle (s) should have a provision of & suitable
fixed waste collection box marked with bio-hazard symbol, contact detalls,
proper lid, emergency spill collection procedure, first aid box and manifest
record in accordance with the BMWM Rules

{(iv)]  The base of the waste cabin shall be leak proof to avoid pilferage of liquid
during transportation. . :

V) The waste cabin may be designhed for storing waste containers in tiers and
also should be provided with a lighting provision.

(vi)  The waste cabin shall be so designed that it is easy to wash and disinfect.

(vii) The inner surface of the waste cahin shall be made of smooth surface to
* minimize water retention,
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{viii) The waste cabin shall have provisions for sufficient openings in the rear
and/or sides so that waste coritainers can be easily loaded and unloaded.

(iX)  The vehicle shall be labeled with the bio-hazard symbol (as per Schedule IV of
the BMWM Rules) and should display the name, address and confact
telephone and mobile number of the CBWTF. '

() The vehicle driver should carry always valid registration of the vehicle
obtained from the concerned transport autherity and also carry valid
‘pollution under control certificate’ issued hy the authorized certificate issuing
agency.

Depending upon the area to be covered under the CBWTF, the route of
transportation shall be worked out. The transportation routes of the vehicle shall be

. designed for optimum travel distance and to cover all member healthcare units of

the CBWTF. The CBWTF operator should ensure online and real time tracking &
monitoring pravisions {GPS provision) should be given access with passwords to the
SPCB/PCC and CPCB to cross check the movement of the transportation vehicles on
any time by the SPCB/PCC/CPCB. As far as possible, the transportation shall be
carried out during non-peak traffic hours. If the area to be covered is very large, a
satellite station may be established to store the bio-medical waste collected from the
adjoining areas. The wastes so stored at satellite station may then be transported to
the CBWTF in a big vehicle. It shall be ensured that the total time taken from
generation of bio-medical waste to its treatment, which also includes collection and
transportation time, shall not exceed 48 hours.

Disposal option of solid waste generated from the CBWTF

Treated plastic waste, incineration ash, treated waste sharps and glass waste, Ofl &
Grease waste and ETP sludge are generally generated from the CBWTF from the
treatment systems such as autoclaving/microwaving, incineration, chemical
disinfection and effluent treatment plant respectively, The treated bio-medical waste:
shall be disposed as per the options suggested in the Table 2 given below:
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Table 2; Suggested Disposal aption of solid waste generated from the CBWTF

sl Treated Waste Suggested Treatment and Disposal Options

No, Category

1. Plastic wastes after | Plastic waste should not be sent to landfill sites.
disinfection  and | Treated plastic waste to be
shredding 0] sent to registered or autharized recyclers (or)

(i)  for energy recovery (or)
(i) for diesel or fuel oil recovery (or)
(ivy  for road making, whichever is possible.

2. Disinfected Sharps | Encapsulatian in metai container or cements concrete;
(including needles | (or) sent for final disposal to iron foundries (having
and syringes) (e, | consent to operate from the SPCBs/PCCs (or) sanitary
Treatment by Autoclaving | [andfill or designated concrete waste sharp pit.
aor Dry Heat Srerilization
followed by shredding or
mutilafion combinatian of
shredding cum autoclaving o

| 3. Incineration ash Incineration ash {ash from incineration of any

| bio-medical waste) shall be disposed through
hazardous waste treatment, storage and disposal
facility (TSDF), if toxic or hazardous constituents are
present beyond the prescribed limits as given in
Schedule —II of the Hazardous and Other Waste
Management & Transboundary Movement Rules ar as
revised from time to time.

4. Qther treated solid | Disinfection (by soaking the washed glass waste after
wastes like Glass | cleaning with detergent and Sodium Hypochlorite
waste treatment) or through autoclaving or microwaving or

hydroplaning and then sent for recycling.

5. Qil & Grease By Incineration |

6 ETP Sludge After drying in sludge drying beds or removal of

moisture content using ‘Filter Press’ and such ETP
sludge shall be given to CBWTF for incineration or to
- the hazardous waste treatment, storage and disposal
facility (HWTSDF) for disposal in Secured Landfill

7. Hazardous Waste | Disposal through a TSDF located nearby following the

manifest as per the Hazardous and Other Waste
(Management & Transboundary Movement) Rules,
2016
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14) Cost to be charged by the CBWTF Operator for the H ealth Care Facilities

Cost to be charged from the healthcare facilities plays an important role in financial
viability and sustainable operation of a CBWTF project, for providing the best
treatment services to the Health Care Units and for ensuring complignce to the
BMWM Rules. The cost shall be sa worked out that neither it becomes a monopoly
of the CBWTF operator nor the interest of the CBWTF aperator is overlooked. It is
recommended that cost to be charged from the healthcare units, depending on the
size, no, of beds and the distance from the location of the CBWTF and same shall be
worked out in consultation with the concerned SPCB/PCC and the local Medical
Assaciation, keeping in view the following options:

(@ In case of non-bedded health care units, fixed charges depending on the
average quantity of waste generation per day, in case of the nursing
homes/clinics/sample collection Centres /Dental Centres, dispensary,
pathological laboratory, blood banks, and other non-bedded hospitals
irrespective of their system of medicine including ayush hospitals.

(b)  In case of bedded hospitals, fixed charges per bed per day basis and based on
the no. of beds for which consents under the Water Act, 1974/Air Act, 1981
and authorization- granted under the BMWM Rules, by the prescribed
authority

Note: : _

i), Rates are required to be revised once in 4 year based on the Wholesale Price
Index (WPI Index) of Consumer Price Index (CFI Index) (considering the
prevailing market price especially in respect of the labour expenses, diesel
prices, electricity, operating cost etc,.), by the State Advisory Committee in
consuftation with the concered SPCR/PCC focal Medfcaf Association and
the represen tatives of the C BWTF Assc:c‘fa tion

(i) The Health Care Facﬁ?ﬁes are required fo_enswe timely payments to the
- CBWTFs for ensuring timely treatment services in compliance to the BMWM
Rules as well as agreement made with the concerned CBWTF Operator.

15)  Check list for development of CBWTF

The criteria for development of CBWTDF have been discussed in detail in the

-
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Previous sections. However, to have at a glance check in developing CBWTF, checklist
is reproduced for convenience and is annexed (Annexure-1V).

Periodic inspection/monitoring or. performance evaluation of the CBWTF

To have uniformity in performance evaluation of the CBWTF throughout the country,
a check list for performance evaluation of the CBWTF for carrying out
inspection/monitoring/compliance verification has been prepared and is annexed
{Annexure -V). All the prescribed authority (SPCB/PCC) shall inspect the CBWTF at
least once in six months located in the respective State/UT and a copy of the
inspection reports shall be submitted to CPCB and MoEF & CC along with a copy of
the action taken for ensuring compliance to the BMWM Rules and CPCB guidelines
issued from titme to time and also such information is reguired to be uploaded in
SPCB/PCC website. CPCB shall carryout random inspection of the CBWTFs once in a
quarter and any violations observed further actions shall be initiated by CPCB if
required under the Environment (Protection) Act, 1986.

- 00 --
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Annexure = IV

~ Check List for Development of a Common Bio-medical Waste Treatment and
Disposal Facility & For issuing ‘Consent to Establishment under Water & Air Acts

1 Name of the Proponent

2. Proposed location of the CBWTF

3. No. of HCFs in the locality

4 No. beds

5 Total Bio-medical Waste Generation in kg/day
(i) Incinerable in kg/day | :
(ii) Autoclavable in kg/day
(i)  Glass waste in kg/day
(iv)  Waste sharps in kg/day

6.  Propased location of the CBWTDF: [acated away from

a) Residential area : Yeso No

o
b) Sensitive area : Yeso No O
o) Industrial area : Yeso No O
d) Is it as a part of TSDF : Yesn No o
e) Isthe facility proposed in Hilly areas : Yeso No o
d) Buffer distance of 300 m available : Yeso No o

7. Proposed land area for CBWTF:

a) Area about 1 acre ‘ : Yeso No o
b) Area less than 1 Acre : Yeso No o
<) Area more than 1 Acre : Yesoo Mo O

8. Proposed coverage area of the CBWTF:
a) Any facility located : -Yeso No
upto a radius of 75 KM
from the proposed locality
by Ne. of beds covered by the existing facility/oroposed facility:
() more than 10, 000 beds : Yeso No o
{ii) less than 10,000 beds : Yeso No o
<) Is there any CBWTF within the radius of 75KM  :Yeso Neno
d) BMW Waste generation in a coverage area under consideration: ......... Kg/day
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10.

11.

12,

e) Existing CBWTF treatment Capacity :
(a) Incineration/plasma pyrolysis L KO /day
(b) Autoclave/hydroclave e Kg/day
f Is locality requires any additional capacity (within a radius of 75 KMs)?.
Yeso Noo
(i If 50, INdiCate rEASON: .o

Requirement of Treatment Facility: Following treatment facilities shall be provided
in a CBWTF: :

a) Incineration : Yeso No o

b) Autoclave (Pre-vacuum horizontal feedmg) / Hydroclave / Microwave.
' : Yeso No o

<) Shredder : Yesa No o

d) Sharp pit (with drawing details) : Yeso No o

e) Pravision for floor washing/vehicle washmg Yeso No o

f) Efffuent Treatment Plant : Yeso No o

gl Secured land fill/Disposal of ash in TSDF - Yeso No o

h) Other provisions as per CPCB guidelines : Yeso No o

Segregation

(i%. Segregation shall be as per the Bio-medical Waste Management Rules, 2016
as amended as well as compatible with treatment facilities at CBWTF
(fi).  Occupier/Generator is responsible for providing segregated waste to the

operatot,
Collection
(i) Respective coloured bags provided with bar code should be kept in similar

coloured container i.e. coloured bags shall not be directly kept in vehicle.
(i) Sharps shall be collected in puncture resistant, ieak proof, rigid containers.
(i)  Temparary storage at healthcare unit shall be designated.

Transport Vehicle
(D Dedicated vehicles for collection of Bio-medical waste :Yeso No o

(I Separate  cabins shall be provided for driver/staff and the
bio-medical waste containers ' Yeso No o
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13.

14.

15.

()  The base of the waste cabin shall be leak proof to avoid pilferage of liquid
during transportation : Yeso No o
(] The waste cabin may be designed for storing waste containers in tiers
' “Yeso No o
(V)  The waste cabin shall be so designed that it is easy to wash and disinfect.
: ' :Yeso No o
{VI) The inner surface of the waste cabin shall be made of smooth surface to
minimize water retention : Yeso No o
(VI)  The waste cabin shall have provisions of sufficient openings in the rear and/or
sides so that waste containers can be easily loaded and unloaded
Yeso No o
(VD) The vehicle shall be labeled with the bio-hazard symbol (as per Schedule IV of
BMWM Rules) and should display the name, address and telephone humber

of the CBWTF : Yeso No o
(IX) Other provision as per CPCB guidelines ; Yesu No o
Storage -
0 Sufficient  ventilated storage space for untreated and treated
bio-medical waste shall be provided. : Yeso Ng o

(I  The flooring and walls {to a height of 2M from floor) shall be finished with
smooth and fine material. There shall be minimum number of joints.

‘¥Yeso No n
Record Keeping
o Documents such as collection advice taken from health care units for each
categary of waste, records of waste movements, logbook for the eguipment
and site records shall be maintained. : Yeso No o

(M Ail the record (five year) shall be available at the CBWTF site for inspection.
Yeso No o

Proposed Treated Waste Disposal method:

@i). Incineration ash - Secured landfill/near by TSDF : Yeso Noo

(i,  Plastic waste after disinfection and shredding —Registered Recycling Unit
Yeso No o
(ii.  Sharps, after disinfection ( if encapsulated ) - Municipal landfill
- ' ; Yes oNo o
(iv). Treated wastewater —Discharge into sewer/drain or recycling in APCD
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16.

17.

18.

19.

Yescr No o
(v).  Oil & grease -By incineration: : Yeso No o

(VD). Any other mode of disposal of recyclable waste:

(I SO, Pl ANJICALE wvoor e veevereees e eeessoeesrerssssssstssersssssesssrsessssssaresreesssseennins)

Estimated energy consumption and fuel consumption per month :

(i}  Estimated energy consumption per manth
{a) General lighting in the facility
(b} Incinerator
(©) Autolcave/microwave
() Shredder
(e) ETP
M Any other

(i) Estimated fuel consumption:

(a) Diesel consumption S N KL per month
(b} Na. of haurs of ogeration of DG Set
(©) No. of hours of incineration

Whether the proponent obtained necessary approvals from the concerned
departments as required - _ : Yeso No o

® If yes, attach details

Whether the proponent obtained EC as per EIA 2006 and the amendments made
thereof : Yeso No o

(i) If yes, attach a copy of the EC obtained from the concerned
Whether the proposal recommended for issuing consent to establish

Yeso No o

(Signature of the official verified with date)
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Annexure -V

Checle List for Performance Evaluation of the
Common Bio-medical Waste Treatment and Disposal Facility (CBWTF)

kg / day)

Capacity of CBWTF (in

S.No. Details Particulars
01. Name of CBWTF with
contact details
02. Date of visit H
03. Location details of the |: a)  Near to Residential area:
CBWTF Yeso No o
by In/near Sensitive area: Yeso  Noo
¢) Inlndustrial area Yeso Noo
d) Is there a buffer zone of 500 m;
Yeso No o
Indicate exact distance: in KM
e) Isitas apartof TSDF:Yesm No o
If so, distance of TSDF from the nearest
CBWTF, ... KM,
f)  Is the facility proposed in Metropolitan city:
Yeso No o
{iiName of the City: .. -
{i)Population of the Clty (as per latest
CENSUS): corverrennas
q) Isthe facility proposed in Hilly area
Yeso No o
(NName of the Town/City: ....oceoeeesriiiierienns
04 Month / year of Establishment Month/Year :
establishment and the
| Consents status
05. CBWTF set up by
06. CBWTF operated by _
07. Total number.  of No. of HCFs
healthcare facilities and No. of Beds
beds covered (as on MNo. of HCFs and beds upto 75 KM radius
date of visit) _
08. Total BMW Treatment Incineration

Autoclave
Any other treatment and dlsposa[
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S.No. Details Particulars
09. - Consents and Authorization details :
| Consent under Water |: | ocApplied for o Not Applied for o Possess Valid

9.1 | (Prevention and Contral Consent o Not renewed o No
of Poliution) Act, 1974 consent _

- If cbtained: Consent is valid upto ........ v @Nd
issued by ....ceoroccrvcnre e . SRCB/PCC vide letter
_ _ dated .....co........ -
Consent  under  Air oApplied for o Not Applied for o Possess Valid
(9.2 (Prevention and Control Consent o Not renewed o No consent

of Pollution) Act, 1981 If obtained: Consent is valid upto .. veemeee AN
' issued by ... SPCB/PCC Vlde letter

dated .. creens

9.3 Environmental uApleed for O Not applied )
Clearance ( EC) Obtained o Not obtained

If obtained: EC issued by SEIAA or MoEF& CC vide
| letter dated .. .
‘Authorization under n Applied for a Not Applled for o Possess Valid

9.4 BMW Rules, 1998 Authorisation o Not

renewed o No Authorisation
If obtained: Authorisation is valid upto ..............
and issued by ..ecceiinionnnnn . SPCB/RCC vide
_ tetter dated .vvvivenirineneene
10. Investment in setting up |
_ the CBWTF
11. Area of plot size for

| CBWTF (Sq. ft.)

12 Annual Report Submitted before due date : ;Yeso No o
submission If yes, provide details of waste collected, received
for the year ............. and treated & disposed of. ....cvecrircvrvnicinn

12. Coverage. area  of Coverage area upto 75 km radius;

| CBWTF (radius in KM 1Y¥Yeso Nono

_ covered) : _

13. Name of Districts/Cities (PI. indicate Districts or places
/ places being covered- | COVRIE s b s csserie

W.r.to the CBWTF
(i)  Farthest HCF IGcated at & oot KM

(i) Nearest HCF located at:..oooocroonerrcernonn KM




41T -

Revised Guidelines for Common Bio-nedical Waste Treatrmiont Fagitiy

S.No. Details ‘ | | “Particulars
14, Daily operation | : | {i) Collection: ..AM to ... PM.
schedule (timings) 1 {i)  Incineration:...AM to ...PM

(i) Whether waste from member HCFs collected
in holidays: o Yes o No

15. Cost charged to the|: (i) Chargesin Rs... :
healthcare facilities ' (i) Is the cost to be Iewed suggested by:
_ et s ebn ....0rganisation
16. Total quantity of bio-medical waste treated: kg/day (avg.)
.16.1 | Incinerable : U
16.2 | Autoclaving N A %
16.3 | Others (please specify | : cerreraren e PO
waste type-wise)
17. Staff involvement in CBWTF operation (number of persons):
17.1 | Managerial /

Administration

17.2 | Equipment operations

17.3 | Transportation of BMW 1+ [No. of Drivers: No. of Helpers;

17.4 | Sanitation and others

17.5 | Total persons excludinig

managers
18.0 Collection and Transportation of bio-medical waste from memher HCFs :
18.1 | No. of Vehicles used for | : (. Four Wheelers: ... Nos and Vehicle
collection of waste from Numbers:
member HCFs (i) Two Wheelers :.....Nos and Vehicle
Numbers:... .
18.2 | Vehicles are [abeled as|: D Satlsfactow 0 No satlsfactory
per BMWM Rules, 2016 '
183 | Vehicles used are as per {: | o Satisfactory o No satisfactory
CPCB Guidelines '
18.4 | Vehicles attached with o Satisfactory o No satisfactory

the GPS provision as per
 BMWM Rules 2016

18.5 | Whether waste  |:| Yes o No
collected from member
HCFs  adopted Bar
coding system ?
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S.No. Details [ Particulars
19.0 Temporary untreated | : | o Satisfactory o No satisfactory
| waste storage area ) o
20.0 Mode af conveyance of o Closed Trolley/Pull cart with bio-hazard symbol
hio-medical waste from o No Closed Trolley/Pull cart
untreated waste storage o Others like .........
area to the treatment '
equipment within the
CBWTF
21.0 Treatment equipment lrlstalled at CBWTDF
21.1 | Incinerator/plasma (i) No. of Incinerators including standby:
pyrolysis capacity and (i) Incineration capacity, .o kg /hr
make ..Ka/day.
21.2 | Daily Operation
schedule of the I _
incinerator /plasma Whether bio-medical waste collected from
pyrolysis (timings) member HCFs is treated during holidays:
Yeso No n
213 Consumption of S. Type of Fuel C-nnsul:npt!on_ Bill numbers of
.1 No Quantity in liters | purchase of fuel
auxiliary fuels per day
a)
b) -
214 | Stack attached with the () Stack Diameter: m
incinerator /plasma (i) Stack Height m abave Ground Level
pyrolysis
215 | Monitoring  provision o Platform o Porthole o access to the platform |
attached with the stack (Steps/Monkey Ladder/any other.................. )
216 |Is  stack manitoring o Yes cNo
provision  satisfactory
and as per CPCB
guidelines
217 ;air  pollution control (it Quenching T Yes nNo
systerns attached with {il  Venturi scrubber :. 0Yes oNo
the incinerator/plasma (i Droplet separator o Yes oNo
pyralysis {iv) Mist eliminator o Yes o No
(v} Filters : oYesoNo

{vi) Lime and Actlvated Carbon injection:
: oYesoNo
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S.No. Details Particulars
{vit) ID Fan ; zYes 0 No
_ (vii) Any other . {Pl. indicate)
21.8 | Waste feeding ()  Manual feeding :oYes oNo
' mechanism {iiy PLC based Automatic feeding : o Yes o No
219 [Is PLC and automatic (i) PLC synchronized with waste feeding |
recording system (for mechanism & in working condition:
recorcing operating o Yes oNo
parameters of  the (I} PLC synchronized and recarding system
incinerator)  attached attached with incinerator and in working
with the condition:
incinerator/plasma o Yes oNo
pyrolysis
21.10 | Operational conditions (i) Whether burners in working condition:
of the 0D Yes oNo
Incineration/plasma (i)  Temperature maintained in Primary Chamber
pyrolysis as observed (range) o2 C
during the visit (i) Temperature maintained in  Secondary
Chamber (range:..............0 C
(iv) Negative draft in Primacy Chamber
creeneenen M Of water column
(v} Pressure drop in the Venturi: wreee. M Of
water column _
21.11 |Is continuous on-line i Is continuous online monitoring sysiem {COMS)
monitoring system/Flue attached with incinerator:
gas analyser attached | o Yes o No
| with the (i)  Observed values of flue gas parameters:
incinerator/plasma _ COz: %07 e wand CO: ..., %
pyrolysis for flue gas (i) . Observed Combustion Efficiency: ..............%
analysis (ie @  Observed values of stack emissions as per
CO, 0y and COy)  COMS i '
21.12 | Emergency and Fire Is Emergency stack attached with the incinerator:
safety measures o Yes o No
adopted  within  the Whether fire safety measures adopted (Fire
facility is adequate Extinguishers, Sand buckets etc): o0 Yes o No
Log book for Log Book Maintained: o Yes o No

2113

incinerator/ plasma
pyrolysis is maintained
and satisfactory

Log Book Maintained is satisfactory.
o Yes o No
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S.No. Details - | Particulars
21,14 | Details of heat recovery [: | o Yes o No
system installed with
incinerator/plasma
pyrolysis | _ -
22.0 Capacity of autoclave | : Autoclave of c'apacity w..kgfeycle and make
and-- make eeorseesenreensr. iNistalled,
221 | Operating conditions of | : Operatlng parameters observed:
autoclave/microwave as (i) Temperature ; in °C
observed during the (i Pressure : in psi
visit (ili) Residence time: in minutes
22.2 | Provision made for the | : | Trolley for waste feeding: o Yes o No
autoclave /micorwave Graphic or computer recording device attached
10 Yes o No
22.3 | Spore test or sirip test |: [ o Yes a No
conducted regularly and Pl indicate frequency of Strip test conducted:
records maintained every batch /once in a week /quarterly /yearly

Pl. indicate frequency of Spore test conducted:
every batch fonce in a week /quarterly fyearly

224 | Performance of | : o Satisfactory o Not satisfactory
autoclave by spore
testing or routine test

225 Log book maintained | : | Log Book Maintained: o Yes o No

for  autoclave is - Log Book Maintained is satisfactory
satisfactory - 0oYes  oNo
23.0 Capacity of shredder |: | ... ka/hr. Self-designed & got fabricated locally.
and make _
| 24.0 Details of sharp pit /|: (i) Sharp Pit provided ‘o Yes oNo
Encapsulation facility (i) Is it as per CPCB guideline :o Yes oNo
(ii) Records maintained ‘o Yes oNa

{iv) Total quantity of waste sharps stored:
{(v) Total quantity of waste sharps treated and

o disposed:
25.0 Water Balance
251 | Source and quantity of [ : | Water consumiption source: .
water intake per day Water is drawn at ..... KLD apprommately
{cu.m / day) Is magnetic water flow rieter attached to the water

source/water storage tank: o Yes oNo
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5.No. Details Particulars
Magnetic water flow meter readings as per record
! (for last month);
1 ¥ Day of Month
Last day of manth
-Magnetic Flow meter as observed during the visit;
5 Month ‘Magnetic flow meter reading
No . Initiat Final
(1 Previous month
{2} On the date of
{1711} AR
If water requirement is met from outside through
tankers, pl. provide No. of Tankers procured in a
previous six months:
Total quantity of water consumed during the
previous six months .. inKLD
252 | Break up of water usage Scrubber - KL/hr or KLD
(such as . washing, Washing - KLD
scrubbing etc) Disinfections — KLD
Gardening - KLD
Domestic - KLD
26.0 | Tatal wastewater About ............KLD generated
effluent generated per Quantity of treated water reused/recycled in %:
day Any other mode of disposal:
27. Effluent treatment plant details
27.1 | ETP Capacity .. KL/Cycle
27.2 | Flow Chart of ETP ETP comprising of:
_ .. Unit operations
27.3 | Intake and Discharge of 0) Magnetrc Flow measurmg dewce provided at
ETP | the outlet of ETP: o Yes o No
{li) Energy meter attached to the ETP:
o Yes | o No
(i) Energy consumed over a period of one
month: = veeennee Uits -
{iv) pH meter attached at the outlet of ETP:
o Yes o No
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- §.No. Details , e _ Pérticylars _ _
274 | Final mode of disposal - | Is treated wastewater complying with the
of treated water ' discharge norms
\ v o Yes o No
(i) Is Treated water is reused in the scrubber.
o Yes o No :
(i) Is Treated water is reused for gardening:
o Yes o No
Gi) Is Treated water is discharged in drain:
o Yes o No '
(iv) Is Treated water is discharged In open area:
gYes oNo
28, Status of infrastructure provided (Pl indicate “Yes / No‘ whichever is
applicable) _ :
28.1 | Separate treatment | : o Yes o No
equipment room
282 | Main waste storage |: o Yes o No
| room
28.3 | Treated waste storage 3 o Yes oNo
room
28.4 | Administrative room | oYes oNo
28.5 Generator set : o Yes oNo
(i) Capacity .
(i) s Stack attached |: oYes o No
as per DG Set
" norms
(i) Is Acoustic | : o Yes o No
enclosure provided
as per DG Set
narms
{iv) Is - DG Set | oYes o No
complying to the
emissions  norms. . Ifso, pl. indicate latest monitoring results:
and noise level '
norms
28.6 | Site security (high walls, | : High.wal_lsorix all four sides D Yes uNo
fencn, quarded gates| | SIORIEIELEE 508 K
etc.) , ' Any other ohservation pl indicate) ..o -
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S.No. Details Particulars
28.7 | Parking facility |: |o Yes o No
28.8 | Sign board o Yes a Na
28.9 | Green belt o Yes o No

28.10 | Washing room o Yes o No

28.11 | First aid box o Yes o No

2812 | Lighting arrangements |: | o Yes o No
in the facility

28.13 | Odour problem ‘o Yes o No
remedial measures

2814 | Fire  fighting  and |: o Yes o No
emergency facilities

28.15 | Measures for control of | : o Yes 0 No
pests / insects etc.

28.16 | Protective gear for|: ‘o Yes aNo
waste handlers

28.17 | Telephane facility : o Yes o No

28.18 | Provision of washing, O Yes o No
toilets and safe place
for eating for the
workers .

2819 [ File  alarm system o Yes o Na

' provided in the facility _

29, Record maintenance and record keeping details {Pl. indicate ‘Yes / No"

whichever is applicable) ' :
29.1 | Waste Movement | : a Yes o No
/Manifest record
29.2 | Log book for treatment | : o Yes o No
_equipment _ _ - -
29.3 | Site records 1o Yes o No
29.4 | Incineration ash|: |oYes ~nNo
generation and final ’
| disposal records o _
29.5 | Treated plastic waste i: o Yes o No
generation and its sale |
[to  the  registered
| recycler o
29.6 | Syringes treated and its | : o Yes - oMo
final disposal record
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S5.No. Details Particulars
29.7 | Workers health status o Yes o No '
records
*29.8 | Workers immunization o Yes o No
records
29.9 | Medical and para-/| |O Yes o No
medical workers
training records
2910 | Whether records o Yes o No

maintained with regard
to the accidents ( such
as fire, spills and injury
and measures taken)

30. Collection and transportation status (Yes / No)*

30.1 | Whether waste | o Yes o Na
collected in a container
of similar colour with
label as per the Rules?

30.2 | Whether the person |: o Yes o No
who-  collects BMW
maintain a register with
him / her?

30.3 | Has due attention have |: o Yes o No
been given in vehicles
to prevent spillage /
pilferage/ loading /
unloading etc.?

304 [Is the vehicle labeled [: |o Yes = No
with the symbol and
display the  name,

address, telephone
. number etc.? _
305 |PDoes the CBWTF|: |o Yes  oNo
operator use satellite {If yes, give details........couvnirireinimremiceeeies )
station to store the
waste? _
30.6 | The CBWTF operstor [: |o Yes  oNo

collects waste daily or
alternate day including
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S.No. Details Particulars
holidays?
30.7 | Whether waste a Yes o No
treatment criterion of
48 hours is complied?
31. Disposal of treated waste: -
31.1 | Plastic  waste  after | : Plastic waste Sold to: M/s. SRUUOUTOROIY - 14 T
treatment approved bY .. SPCB/PCC
31.2 | Treated sharps Treated syringes disposal
DY st senaeenessensrienstiennesenenennens. OF THrOUGh
M/S.oeiiriccrnrrsnceeen@nd - approved by
31.3 | Incineration ash Incineration ash disposal by:
Disposal in Sanitary Landfill:;o Yes o No
Disposal through TSDF:o Yes o No
Any other made ..o
314 | Other treated solid
wastes
31.5 | Oil & grease
31.6 | Treated wastewater
32. Frequency of |: (1) Reported monitoring frequency:
incinerator / autoclave / (il Stack monitoring : Quarterly & Yes o
microwave / hydroclave No
/ ETP discharge effluent (iiiy Waste water : Monthiy/Quarteriy/Yearly
testing and name of the {iv) Incineration ash :Monthly/Quarterly/Yearly
laboratory (specify v} Name of the Laboratory conducted test:
approved or not under
E(P) Act, 1986 or NABL (vi) Is the Laboratory approved under E (P) Act,
Accredited Lab). Give 1986/.....SPCB/PCC/ NABL: :0 Yes o No
details of compliance / (vii} Copies of the analysis reports of treated |
' non-compliance) effluent, incinerated ash, stack monitoring as
_ (ANNEXUIES. ... o)
Frequency of  site ({y No. of times in a year inspected by the
321 | inspection by SPCB/PCC: v
SPCBs/PCCs/CPCR/any (i) No. of times in a year inspected by the CPCB

other agencies
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with
inspected  /monitored
the CBWTF and the
signature

designation |

| S.No. Details ‘ Particulars
33. | Monitoring Results : . B
33.1 | Incinerator stack .Parameter P Hcl MOx Ha & | Diexins .E.
emission  {parameters ' com- ::dm .
stipulated in the Rules, Date = _
temperature attainment LT 50 |50 |40 | 005 01  ng | 99.00% |
in the  chambers, | | T e '
residence time in the Date of monitoring:
| secondary chamber ete.) | Note: All values are in mg/Nm’, except CE
33.2 | Whether Stack emission | o Yes o No
norms are complied
with by the CBWTF .
32.3 | Incineration ash Characteristics as per Schedule -II of HOW (M&
characteristics TM) Rules,2016 { Annexure-----)
Is it hazardous waste as per HOWM&TM Rules,
2016: o Yes oNo
2324 | ETP iMEthUt[E‘t Allvalues are in mg/l except pH
characteristics Parameter PH T8 cop Bop 0%
ETP infet Result
! ETP Cutlet
Result
33.5 | Whether liquid effluent |z |{o Yes o Na
discharge norms are '
complying by  the
- CBWTF _
33.6 | Whether CBWTF is|: |o Yes o No :
submitting the annual | If Yes, annual report submitted vide letter
| report within the due NOwcornirermmienserrens QAE et
date for the preceding
year _
| 34, Any other relevant |: (pl. enclose as annexure)
_ | observations
35, Name of the officials | ;
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Annexure-Vl

STATIONARY SOURCE EMISSION MONITORING
MODIFICATIONS TO 2E MADE TO BAMPLING PLATEORM AND SAMPLING PORY HOLE

Number of Port Holes @ Minimum bwo sumbers of Port Moles

~———
sampling al 40* apart from each olher at 3 horizental plane.
Part Holes Lotation of Port Holes @ Minipium B times of Internat
> 20 Digmeisrs of Stack downslrsam [Mpwartd direclion of stack)
#romt any duct conflusnce, hends and tapéring & minirmum
fimes of intermal Diametera of Bfack upstreant {downward
\ ditection of stack) from stack et
Y] i | [ A —

Lovation of Sampling Platform : £ fest upsiraam (downaat
dirgction of stack) frien the Pant Folg as determmeds above,

FPort Hote Flanga ; If the internal diameter of the Range is 4
ineh or are then there Is no need i change, iF i B less then
d inch than it Has 1o be replaced with 4 inch fange. The flange
sheuld ot predrude out more than G inches frgr the outer wal
of the stack (it shal be kept 8% less as pussible),

Sampling Platform Moditlcation © A semi-zirculas axisnsion
of fhe axiating platferm (Width extending cutward by £ fest
from sutside wall of the stagk and covering at least oneg Bind of
the clreamfgrance) may be provided for access b both the
> 83 Porg Holes, This ares pon be exended fom the exising
Platform and ] deemsd necossary for saféty of thiz peréonnel
a counter extension in opposite direction may aizo b
pravided. The exended Platiorm shalt be strengthened with
requiste support from Ine stask.

Sampling

R
N

Sampling Sampling
Purf Holes atiarm

Nate: Altarratively, safe accesa o enonitering pletform
ntay o provised with sepurate scalalding -com-piairgsase
HiEemant
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Platform Extension

¥

First Fort Hole

i .
1 =
i {
£xisting ‘\,!
Platform ¥ :
{if any) A
\‘J -

T

Secand Port Hole

Sampling Platform Medification ! Extension

Fixin_g of "LY Pieket o the stack wall 1 Two "L shaped
pigces are to be fixed on the stdck wall for mounting the Mofw-
Fall & Chein {part of the Bampling Kit for movement of
sampling Train In & out through the Rampling Port Hole). The
‘U plecss shall be made of approximstzly € o thick
galvanized fron 10 have & om long anms, One arm of the L
pieca shall be welded on the stack wall and anciher arm shall
hava a hole of 14 mim diameter near the open end. Both the L7
Pizces shall be welded an the steck wall ot specified distances
(a5 shown i the diagram on the next page) from {he centre of
Sarmping Port Hole {in a vertlcal exis on e Stack Walll

Haole

I’ Piede
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"L Ploge
SciiX5Cm

l

T& em

‘Lf Piacs
Semx Bom

{

— 1

AZ em

Stack Wall

Sampling Port

/

Fixing of "L’ Pisces on the Stack Wall
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‘Disposal of Bio-medical Waste generated during Universal Immunization
Programme’ issued by CPCB.

‘Guidelines for Environmentally Sound Management of Mercury Waste Generated
from the Health Care Facilities’ issued by CPCB.

Annual Report 2014 submitted to CPCB by the SPCBs/PCCs.
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127> ANNEXURE-5
To,
The Hon’ble Chief Minister of Odisha,
Hon’ble Minister, Forest and Environment,

Member Secretary, OSPCB, State Pollution Control Board,
Odisha

District Magistrate & Collector, Balasore
Sub: lllegal establishment of CBWTF at Balibad village, Soro.
Sir,

This is regarding the setting up of Common Biomedical Waste
Treatment and Disposal Facility (CBWTF) Plant at Balibad village

under Soro Manatri Panchayat of Balasore district.

The said plant has been established violating all the
environmental norms and we are astonished how could they got
environmental clearance to run the plant inside the vicinity of
Baibad village. As per revised guidelines for setting up a CBWTF,
there should not be any habitation within 500 Mts radius of the
plant. But within 200 Mtrs people staying in their native houses, a
school is existing, Temple, Ponds, etc. Everything is available
within 200 Mtrs radius of the Plant. By establishment and
functioning of such a plant here, it would be dangerous for the
local inhabitants staying nearby. Particulary the small children and
old people there would b health issues and the community as a

whole would be polluted leading to many more diseases.

Even during the Public Hearing conducted by the State
Environmental Impact Authority (SEIA) in collaboration with
Pollution Control Board, Balasore we had clearly objected for
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establishment of such plant here. We all the Sarpanhs of
surrounding GPs have clearly objected to the plant. The
proceedings of the Public Hearing may be reexamined properly
wherein we along with villagers had objected to the plant. it clearly
indicates the mala fide intention of the SEIA in supporting the Plant

Owner unethically.

The owner of the plant has misguided the local people with
establishing a Rice Plant which is simply vogus and by this, they
have tried to play with the innocent sentiments of the local public.

Further, we came to know that the plot over which the plant
has been established is subjudice under the hon’ble High Court
Odisha and any type of construction over the said plot is an

offence under the court of law.

It is therefore requested to view this matter seriously and take

stringent action against such violators of law.
Thanking you and with regards.

Yours faithfully,
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a ¢ () GPS Map Camera

Nuapur, Odisha, India N
8m8j+75g, Nuapur, Odisha 756045, India %S5
Lat 21.314501° Long 86.681388° <ok
24/11/24 02:03 PM GMT +05:30
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W/, Lat 21.31448° Long 86.681223°
' 24/11/24 02:03 PM GMT +05:30
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) GPS Map Camera

Nuapur, Odisha, India
8m8j+75g, Nuapur, Odisha 756045, India
Lat 21.314576° Long 86.681245°
24/11/24 02:04 PM GMT +05:30
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i» Nuapur, Odisha, India

e 8m8j+75g, Nuapur, Odisha 756045, India
5, Lat 21.314566° Long 86.681251°

24/11/24 02:05 PM GMT +05:30
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O.A.  CASENO. // 203

&' TENRUPEES 3§

- Between @C&A&&;\O w L ‘ Complainant
Versus

Qhcare %Od.}s_,\«q cb o ... Accused Person

I/we (\_g\g%f 2o cuaran ™M evna ?QA,J_\Q ) %QQQ M
AN NeeoTLy Sf().- \\\‘Wowmd_o\ Mﬁ\nmpoé—no\ , veaidend
qgou\ o Ae ased , oo, %cdaaan(

Appellant / Petitioner / Respondent / Opp. Party the aforesaid Revision/Appeal Case do hereby appoint and
retain, BASUS A CMANDAN MorAwuTy (OSUQLT) | LAMBT SaaeedT
tongs=/aD, QNN ava Y [3 :;'\Qg? aoa ? _+Advocate (s) to appeal for me
/us, in the above case and to crm&ct and pr‘gsecute or‘defend the sm% and all proceedings that may be
taken in respect of any application connected with the same, or any decree or order passed therein
including all applications for return of documents or receipt of any money that may be payable to me /us in
the said case and also in applications for review, appeals under Orissa High Court Order and in
applications for leave to appeal to Supreme Court. I / we authorize my /our Advocate (s) to admit any
compromise lawfully in the said case.
Dated the

Received from the Executant(s)
Satisfied and accepted as I hold
No brief for the other side

g :
Advlcat i

Accepted asfgbove Advocate

Advocate ignature of the Executant (s)

Accepted as above Advocate

IN THE NATI00 AL CReen TOIBLMA L | SASTERN ZORR KOXATA
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